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TAMIL NADU ACT NO. 30 OF 1978*,
THE ANNA UNIVERSITY ACT, 1978.

[Received the assent of the President on the 20th July 1978,
first published in the Tamil Nadu Government Gazette
Extraordinary on the 24th July 1978 (Adi 8, Kalayukti
(2009—Tiruvalluvar Andu)).]

An Act to provide for the establishment of a
University of Technology in the State of Tamil Nadu.

BE it enacted by the Legislature of the State of Tamil Nadu
in the Twenty-ninth Year of the Republic of India as
follows :—

CHAPTER 1.
PRELIMINARY,
1. (1) This Act may be called fthe Anna University ghgrg’ijtlle
I -
Act], 1978. mencement.

(2) 1t shall come into force on such date as the
Government may, by notification, appoint,

2. In this Act, unless the context otherwise requires— Definitions.

(a) * appointed day ”’ means such date as the Govern-
ment may, by notification, appoint under sub-section (2)
of section 1 ;

(b) * constituent college” means any institution
specified in Schedule T ;

(¢) “ Dean ” means the Dean of each Faculty ;

* For Statement ;fv Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 3rd April 1978, Part
IV—Section 1, Pages 392-393.

1 This expression was substituted for the expression * the Pera-
rignar Anna University of Technology Act™ by section 2 of the
Perarignar Anna University of Technology (Amendment and Special
Provisions) Act, 1982 (Tamil Nadu Act 26 of 1982).
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(d) “ Director ” means the head of a constituent
college, the head of research and development or the head
of every centre of Advanced Study, as may be prescribed ;

(e) ¢ Faculty” meansa Faculty of the University ;
(f) ““ Government ” means the State Government ;

(2) “ hostel ” means a unit of residence for students
of the University maintained or recognised by it either as a
part of, or separate from a constituent college ;

(h) “ prescribed ” means prescribed by the statutes,
ordinances or regulations made under this Act ;

() “ State ” means the State of Tamil Nadu ;

(j) ¢ statutes ”,  ordinances” and ° regulations
means respectively the statutes, ordinances and regulations
of the University made or continued in force under this
Act ;

(k) “teachers” means such Deans, Directors,
Professors, Assistant Professors, Readers, Lecturers and
other like persons as may be declared by the statutes to be
teachers;

(D) “ University” means the i[Anna University]
established under section 3. l

|
CHAPTER 11.
THe UNIVERSITY.

3. (1) For the development of engineering, technology .
and allied sciences and for furthering the advaneement of
learning and prosecution of research in engineering,
technology and allied sciences, on and from the appointed
day, there shall be established a University 3[by the name
of Anna University]. ~ :

1This expression was substituted for the expression‘ Perarignar
Anna University of Technology” by section 4 of the Perarignar ~
Anna University of Technology (Amendment and Special Provisions)
Act, 1982 (Tamil Nadu Act 26 of 1982).

* This expression was substituted for the expression < by the
name of Perarignar Anna University of Technology™ by section 3,

ibid,



1978 : T.N., Act 30] Anna University 879

(2) The University shall be a body corporate, shall
have perpetual succession and a common seal and shall
sue and be sued by the said name.

(3) The University shall be of the unitary type and
shall comprise of the College of Engineering, Guindy,
Madras and the institutions specified in Schedule I.

@ The jurisdiction of the University sbhall extend to
the whole area comprised in the Madras Metropolitan
Planning Area as defined in clause (23-g) of section 2 of
the Tamil Nadu Town and Country Planning Act, 1971
(Tamil Nadu Act 35 of 1972) and the University may
establish campuses at such places within its jurisdiction
as it may deem fit :

Provided that the University may establish centres for
research and extension work outside its jurisdiction.

(5) No institution affiliated to or asscciated with or
maintained by any other University in the State shall be
recognised by the University for any purpose except with
the prior approval of the Government and the concerned
University.

(6) The principal seat of the University shall be the
College of Engineering, Guindy, Madras, or any other
place which the Government may, by notification, specify
in this behalf.
4. The University shall have the following objects, Grcts of the
namely :— :

@) to provide facilities and offer opportunities fer
higher education in engineering, technology and allied
sciences by instruction, training, research, development and
extension and by such other means asthe University may
deem fit ;

(i) to devise and implement a programme of educa-
tion in engineering, technology and allied sciences that is
relevant to the current needs of the society, alive to the
long term requirements and responsive to the antlglpatpd
changes and developments, in terms of breadth of diversity
and depth of specialisation ;

(iii) to further the advancement of knowledge in
engineering, technology and allied sciences; to pro--
gecute and promete research; to disseminate and advance
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the knowledge thereon for the betterment of society and to
bring about a widespread awareness of the tools and
methods continuously generated by the advances in
engineering, technology and allied sciences j and

(iv) to serve asa centre for fostering co-operation and
exchange ofideas between the academic and research
community on the one hand and the industrialand Govern-
ment employers on the other and to promote enterpre-
neurship among the students.

Powers and 5. The University shall have the following poweis and

functions  of fynctions, namely :(—
the University. ’ y

(a) to provide for instruction and training in engi-
neering, technology and allied sciences ; :

(® to provide for research and for advancement and
for dissemination of knowledge in engineering, technology
and allied sciences ;

() to institute degrees, diplomas and other academic
distinctions in engineering, technology and allied sciences;

(d) to hold examinations and confer degrees, diplomas
and other academic distinctions on persons who have—

@) pursued a prescribed course of study ; or

@ii) carried out research in the University or in any
other centre or institution recognised by the University
under the prescribed conditions ;

(e) to confer honorary degrees or other academic
distinctions in the prescribed manner and under the pres-
cribed conditions ; ’

() to prescribe conditions under which the award of
any degree, diploma and other academic distinctionsto
persons may be withheld ;

(@ to act as co-ordinator among the constituent
colleges, laboratories and institutions of the University ;

() to recognise an institution of higher learning for
such purposes as the University may determine and to
withdraw such recognition ;
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(i) to co-operate with any other University, authority
or association or any other public or private body baving
in view the promotion of purpeoses and objects similar to
those of the University for such purposes as may be agreed
upon on such terms and conditions as may, from timeto
time, be prescribed ;

(D to establish and maintain colleges or institutions
relating to engineering, technology and allied sciences ;

(k) to establish and maintain laboratories, libraiies,
resoarch stations and museums for teaching and research;

() to institute teaching and zesearch posts and to
appoint persons to such posts ;

(m) to create administrative and other posts and to
appoint persons to such posts ; ‘

(m to institute and award fellowships, scholorships,
prizes and medals in accordance with the statutes ;

(0) to establish and maintain or recognise hostels for
students of the University and residentiz ] accommodation
for the staff of the University and to withdraw any such
recoguition ;

() to demand and teceive payment of such fees and
other chargesas may be prescribed from time to time

() to supervise and control hostelsand to regulate and
enforce discipline among the students of the University and
to make arrangements for promoting their health and
general welfare ;

(r) to act as trustees or managers for any property,
legacy, endowment, bequest or gift for the purpose of
education or research or otherwise in furtherance of the
work and welfare of the University and to invest any funds
representing the same, in accordance with the provisions cf
this Act and the statutes made thereunder ;

(s) to assess the needs of the State and the country in
terms of subjects, fields of specialisation, levels of education
and training of technical manpower bothon shortand long
term basis and to ioitiate necessary programumes to meex
those needs }

125-10—56
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(®) to organise advanced studies and research pro-
grammes based on a deep understanding of the trends in
engineering, technology and in allied sciencesso that the
profession will be ensured cf men who are not only up-to-
date, but also will be able to provide the lead ;

(«) to promote rescarch, designh and development
activities that have a relevance to social needs and
development programmes of the nation ;

(v) to initiate measures to enlist the co-operation of
industries and Governmental employers to provide comple-
mentary facilities ;

) to provide for continuous experimentation in
imparting knowledge, organisation of training and prepa-
ration of text-books and other instructional materials ;

(x) to arrange for progressive introduction of conti-
nuous evaluation and re-orientation of the objectives
in educational measurement ;

() to further entrepreneurial ability among its
students ; ‘ .

(@ to educate the public with regard to the require-
ment of, and opportunities, in the profession of engingering,
technology andallied sciences and its responsibilities and
service to socieiy ;

(@) to enter into any agreement for the merger in
the University of any other college or institution, and for
taking over its rights, and liabilities, and for any other
purpose not repugnant to the provisions of this Act ;and

b) to do all such acts and things, whether incidental
to the powers and functions aforesaid or not, as may be
necessary or desirable to further the objectsof the University.

Admission 6. (1) The University shall, subject to the provisions of
to the this Actand the statutes, be cpen to all persons.
Univers ty,
(2) Nothing contained in sub-section (1) shall require
the University—

(@) to admit to any course of study any person who
does not possess the prescribed academic qualification or
standard }
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(b} to1etain onthe rollscfthe Unjversity any student
whose academic record is below the minimum standaid
required for the award of a degree, diploma or other aca-
demic distinction ; or

’

(¢) to admitany petson or retain any student whose
conduct is prejudicial to the interests of the University or
therights and privileges of other students and teachers.

(3) Subject to the provisions of sub-section (2), the
Government may, by order, direct that the University shall
reserve such percentage of seats therein for the students
belonging to the Scheduled Castes, Scheduled Tribes and
Backward Classes as may be specified in such ditection and
where such direction has beer given, the University
shall make the reservation accordingly.

7. (1) Ths Government shall have the right tc cause an lnspecticn and
inquiry to be made by such person or p:rsons as they may 24W-
direct in Trespect of any matter connected with the
University.

{2) The Government shall, iD every case, give notice
to the University of their intention to cause an inqpiry
to be made arnd the University shall be entitled to be
represented at such inquiry.

3) The Government shall communicate to the Univer=
sity their views with reference to the result of such inquiry
and may, after ascertaining the opinion of the University
thereon, advise the University upon the action to
be taken and fix a time limit for taking such action.

(4) The University shall, within the time limit so fixed,
report to the Government the action taken or proposed to
be taken on the advice tendered by the Government.

(5) If the University does not take action within the
time fixed or if the action taken by the University is in
the opinion of the Government not satisfactory, the
Government may, after considering any explanation offered
or representation made by the University, issue such
directions as they may deem fit and the University shall
comply with such directions,

125-10—356A
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Offiears of the
Unijversity.

The Ghancellor.

The Pro-
Chancellor,

CHAPTER IJI.
OFFICERS OF THE UNI\;IERSITY,

8. The University shall consist of the following offieers,
namely :—

(1) The Chancellor,

(2) The Pro-Chancellor,
(3) The Vice-Chancelior, {
(4) The Deans, |
(5) The Directors,

(6) The Registrar,

(7) The Finance Officer and

(8) Such other persons as may be deelared by the
statutes to be officers of the University.

9. (1) The Governor of the State shall be the Chaneel-
lor of the University,

(2) The Chancellor shall be the head of the Univer-
sity and shall, when present, preside at any convocation
of the University and confer degrees, diplomas or other
alclzademic distinctions upon persons entitled to receive
them. ‘

(3) No honorary degree or other distinction shall
Be conferred by the University upon any person without
the approval of the Chancellor.

(4) The Chancellor shall exercise such other powers
and perform such other duties as may be conferred or
imposed on him by or under this Act.

10. The Minister administering the subject of teéhnical
education 1n the State of Tamil Nadu for the time being
shall be the Pro-Chanccllor of the University.
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(2) In the absence of the Chancellor, or during the
Chancellor’s inability to act, the Pro-Chancellor shall
exercise all the powers and perform all the duties of the
Chancellor,

11, (1) Every appointment of the Vice<Chancellor The Vice.
shall be made by the Chancellor from out of a panel of Chapceilos.
three names recommended by the Committee referred ’
to in sub-section (2) and such panel shall not contain the
name of any member of the said Committee.

(2) For the purpose of sub-section (1) the Com-
mittee shall consist of three persons, of whom one shall
be nominated by the Syndicate ; one shall be nominated
by the Academic Council, and one shall be nominated by

the Chancellor .

Provided that the person so nominated shall not be
a member of any of the authorities of the University.

(3) The Vice-Chancellor shall hold office for a period
of three years and shall be eligible for re-appointment
for not more than two successive terms : ‘

Pxovided that—

(@) the chancellor may direct that a Vice-Chan-
cellor whose term of office has expired, shall continue in
office for such period, not exceeding a total period of
one year, as may be specified in the direction ;

(b) the Vice-Chancellor may, by writing under
his hand addressed to the Chancellor and after giving two
month’s notice, resign his office.

(4) When any temporary vacancy occurs in the
office of the Vice-Chancellor or if the Vice-Chancellor is,
by reason of absence or for any other reason, unable to
exercise the powers and perform the duties of his office,
the Syndicate shall as soon as possible, make the requisite
arrangements for exercising the powers and performing
the duties of the Vice-Chancellor,
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(5) The Vice-Chancellor shall be a whole-time officer
of the University and shall be entitled to such emolu-
ments, allowances and privileges as may be prescribed by
the statutes.

Powers and 12. (1) The Vice-Chancellor shall be the principal

duties of the executive and academic head of the University.
Vice-Chancel- . .
lor. (2) The Vice-Chancellor shall, in the absence of the

Chancellor and Pro-Chancellor, preside at the convoca-
tion of the University and confer degrees, diplomas or
other academic distinctions upon persons entitled to
receive them.

(3) The Vice-Chancellor shall exercise control over
the affairs of the University and shall be responsible
for the due maintenance of discipline in the University,

(4) The Vice-Chancellor shall ensure the faithful
observance of the provisions of this Act and the statutes,
ordinances and regulations made thereunder.

(5) In any emergency, which in the opinion of the
Vice-Chancellor requires immedizte action to be taken, he
shall, by order, take such action as he deems necessary
and shall, at the earliest oppertunity, report the action taken
to such officer or authority or body as would have in the
ordinary course dealt with the matter :

Providzd that no such order shall be passed unjess the
person likely to be affected, has been given a reasonable
opportunity of being heard.

(6) Any person, aggrieved by any order of the Vice-
Chancellor under sub-section (5), may prefer an appeal to
the Syndicate within thirty days from the date on which
such order is communicated to him and the Vice-Chancellor
shall give effect to the order passed by the Syndicate on
such appeals

(7) The Vice-Chancellor shall giVe effect to the
decision of the Syndicate regarding the appointment,
suspension and dismissal of ths teachers and other persons
employed in the University.

(8) The Vice-Chancellor shall be ex-officic Chairman
of the Syndicate, the Academic Council and the Finance
Committee. The Vice-Chancellor shall be entitled to be
present at, and to address, any meeting of any authority
or other body of the University, but shall not
be entitled to vote thereat unless he is a member of such
authority or body.

(9) The Vice-Chancellor shall convene meefings of the
Syndicate, tte Academic Council and the Finance

Comnittee.

N—»"
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(10) The Vice-Chancellor shall be responsible for the

co-ordinztion and integration cf teaching and research -

extension education and curriculam develc pment.

(11) The Vice-Chancellor shall exercise such other
powers and perform such duiies as may be pPres-
cribed by statutes. :

13. Every Dean and every Director shall be appointed
in such manner and shall exercise such powers and perform
such duties as may be prescribed by the statutes.

14. (1) The Registrar shall be a whole-time officer
ofthe Universityappcinted by the Syndicate for such period
and on such terms as may be prescribed by statutes.

(2) The Registrar shall exercise such powers and
perform such dutics as may be prescribed.

(3) In all suits and other legal proceedings by or
against the University, the pleadings shall be signed and
verified by the Registrar and all processes ir such suits
and proceedings shall be issued to, and served on, the
Registrar.

15. (1) The Finance Officer shall be a whole-time
officer of the University appeinted by the Syndicate for
such period and on such terms as may be prescribed by
statutes.

2) The Finance Officer shall exercise such powers
and perform such duties as may be prescribed.
CHAPTER 1V.

AUTHORITIES OF THE UNIVERSITY,

D:ang and
Directot s,

The Registrar,

The Finance
Officer.

16, The authorities of the University shall be the jAuthoritiss of
Syndicate, the Academic Council, the Finance Committee, $t® Univessity.

Faculties and Board of Studies of each Faculty and such
other bodies of the University as may, fiom time to time,
be declared by the statutes to be authorities of the
University,
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17. (1) The Chancellor shall, as scon as may be,
after the first Vice-Chencellor is appointed under
section 39 constitute the Syndicate,

(2) The Syndicate shall consist of the following
members, namely — ‘

(a) the Vice-Chancellor ;

(b) tithree persons] from among the Deans
and Directors of the Unijversity nominated by rotation by
the Chancellor ;

(c) two teachers other than Deans and Directors
of the University elected from among themselves ;

) two officers of the Government trom the
department dealing with the subject of technical education,
nominated by the Government ; )

(e) four persons representing public and private
sectors, industries and research institutions having special
knowledge and practical experience in industry and
commetce, nominated by the Chancellor ; ‘

(f) one member elected by the Academio Council
from among its members ;

(g) one member elected bl' the members of the
Legislative Assembly of the State from among themselves;
and

) one member elected by the members of the
Legislative Council of the State from among themselves.

(3) The Vice-Chancellor shall be the ex-officio
Chairman of the Syndicate. «

(4) The term of office of the members of the Syndicate
other than the ex-officio members shall be three years and
such members [shall be eligible for election or nomination
for not more than another term of three years]:

1 These words werle substituted for the words ¢ two pergons
by section 2 of the Perarignar Anna University of Technology
(Amendment) Act, 1979 (Tamil Nadu Act 44 of 1979).

s These words were substituted for the words < shall be
eligible for re-eleciion of re-nomination for noi more than ons
successive term * by section 9 of the Madras University,
Annamalai University and Perarignar Anna  University of
Technology ( Amendment } Act, 1982 ( Tamil Nadu Act {1 of
1982 ), which was deemed to have come into force on the 2lst
December 1981,
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Provided that a member of the Legislative Assembly
of the State or of the Legislative Council of the State shall
ceese to be a member of the Syndicate from the date on
which he ceases to be a member of the Legislative Assembly
of the State or of the Legislative Council of the State, as the
ease may be:

1[Provided further that where a member is elected or
nominated to the Syndicate to a casual vacancy, the period
of office beld by any such member shall be construed as a
full term of three years foi the purpose of this sub-section.

Explanation.—For the purposes of this sub-section,
the expression “term” shall include the term beld prior to
the 21st December 1981.]

(5) The members of the Syndicate shall not be
entitled to receive any remunerationfrom the University
except such daily and travelling allowances as may be
prescribed :

Provided that nothing contained in this sub-section
shall preclude any member from drawing his normal
cmolugmnts to which he is entitled by virtue of the office
he holds.

(6) A member of the Syndicate may tender resignation
of his membership at any time before the term of his office
expires. Such resignation shall be conveyed to the
Chancellor by a letter in writing by the member, and the
resignation shall take effect from the date of its acceptance
by the Chancellor.

2[17-A. (1) Notwithstanding anything contained in Disqualifica-
section 17, 18 or Statute 9 of Schedule II, no person who 108 fof
had held office as a member for a total period of six years ﬁorﬁﬁiﬁ’ii&i
in any one or both of the following authorities, namely :— ’

@) the Syndicate, and
(i) the Academic Council,

shall be cligible for clection or nomination to any of the
said two authorities.

T This proviso was inserted by section 9 of the Madras
University, Annemalai Unjversity apnd Perarignar Anna Univer-
sity of Technology ( Amendment) Act, 1382 ( Tamil Nady
Act 11 of 1982), which was deemed to have come into force
on the 21st December 1981.

* This section was inserted by section 10, ibid.
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Explanation I—For the purpose of this sub-sectioh, the
expression ““period” shall include the period held prior to
the 21st December 1981,

Explanation I1.—For the purpose of computing the total
period of six years referred to in this sub-section, the period
of three years during which a person held office in any one
authority either by election or by nomination and the period
of three years during which he held office in another
authority either by election or by nomination shall be taken
into account and accordingly such person shall not be
eligible for election or nomination to any one of the said two
authorities -

Provided that for the purposes of this sub-section if
a person who has held office in any one of the said two
authorities in a casual vacancy shall be deemed to have held
office for a period of three years in that authority :

Provided further that for the purposes of this
sub-section, if a person was elected or nominated to one
authority and such person became a member of the other
authority by virtue of the membership in the first mentioned
authority the period for which he held office in the first
mentioned authority alone shall be taken into account.

(2) Nothing in sub-section (1) shall have application
in respect of-— ‘

(i) ex-officio members referred to in section 17 (2),
clauses (@) to (d), (g} and (A); and |

(i) ex-officio members referred to in clause (1) of
Statute 9 of Schedule I1.]

The Academic  18. (1) The Academic Council shall be the principal

Counci].

academic body of the University and shall, subject to the
provisions of this Act and the statutes, have the control and
general regulation of teaching and examination in the
University and be responsible for the maintenance of the
standards thereon. ;

(2) The constitution of the Academic Council, the
term of office of its members, its powers and functions and
rules of procedure at its meetings shall bs prescribed by the
statutes,
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19. (1) The - University shall include Faculties of Faculties and
Engineering, Technology and Science and such other Boards of
Faculties as may be prescribed by the statutes. Studies-

(2) Each Faculty shall have a Dean who shall be
appointed in such manner as may be prescribed.

(3) Each Faculty shall comprise of such departments
_ of teaching with such assignment of subjects of study as
may be prescribed.

(4) There shall be a Board of Studies for each Faculty,
the constitution and functions of which shall be such as
may be prescribed.

(5) The constitution and functions of the Faculties
shall in all other respects be such as may be prescribed.

20. All the authorities of the University shall have Congtitution
power to constitute or reconstitute committees and to of committees
delegate to them such of their powers as they deem fit ; and delegation
such committees shall, save as otherwise provided, consist °f POWers
of members of the authority concerned and of such other
persons, if any, as authority in each case, may deem fit.

CHAPTER V.

FUNDS AND ACCOUNTS.

21. The University shall have a General Fund to which General fund.
shall be credited—

(@) its income from fees, grants, donations and gifts,
if any ;

(b) any contribution or grant made by the Central
Government, any State Government, the University Grants
Commission or like authority, any local authority or any
corporation owned or controlled by the Government ;
and

(c) endowments and other receipts.

Explanation.—1In this section, the expression “University
Grants Commission” means the Commission established
under section 4 of the University Grants Commission Act,
1956 (Central Act 3 of 1956).
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22. The University may have such other funds as may
be prescribed by the statutes.

23.  The funds and all moncyL of the University
shall be managed in such manner as may be prescribed.

24, The Government shall, every year, make non-
lapsable lump sum grants to the University as follows :—

(a) a grant not less than the net expenditure incurred
in the financial year immediately preceding the appointed
day in respect of the activities of the institutions of enginee-
ring, technology and allied sciences which are transferred
to the University ;

(b) a grant not less than the estimated expenditure
on pay and allowances of the staff, contingencies, supplies
and services of the University ;

(c) a grant to meet such additional items of expendi-
ture, recurring and non-recurring, as the Government may
deem necessary for the proper functioning and development
of the University.

25. The Syndicate shall constitute a Finance Committee
consisting of the Vice-Chancellor and other members
as may be prescribed by the statutes. 1

26. (1) The annual accounts shall be submitted to such
examination and audit, as the Government may direct

. and a copy of the annual accounts and audit report shall be

Pension,
gratuity, etc,

submitted to the Government.

(2) The University_ shall settle objections raised in the
audit and carry out such instructions as may be issued by the
Government on the audit report.

(3) The Government shall‘ cause the annual accounts
and the audit report to be laid before both Houses of
Legislature together with their comments.

CHAPTER VL i !
‘ |
CONDITIONS OF SERVICE, |

27. (1) The University shall institute for the benefit
of its officers, teachers and other persons employed in the
University such pension, gratuity, insurance and provident

|

‘ |
\ |
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fund as it may deem fit, in such mauner and subjeet to
such conditions, as may be prescribed.

(2) Where the University has so instituted a provi-
dent fund under sub-section (1) the Government may
declare that the provisions of the Provident Funds Act,
1925 (Central Act XIX of 1925) shall apply to such fund
as if the University were a local authority and the fund
a Government Provident Fund.

(3) The University may, in consultation with the
Finance Committee, mvest the provident fund amount
in such manbper, as it may defermine.

28. Subject to the provisions of this Act, the appoint- Conditions ef
ment, procedure for selection, pay and allowances and scrvies.
other conditions of service of officers, teachers and other
persons employed in the University shall be such as may be
prescribed.

Explanation—For the purposes of this section the
word “officer” shall not include the Chancellor and the
Pro-Chancellor.

CHAPTER VIIL
STATUTBS, ORDINANCES AND REGULATIONS.
29. Subject to the provisions of this Act, the statutes giatutes.
may provide for all or any of the following matters,
namely —

(i) the holding of convocation to confer degrees ;

(ii) the conferment of honorary degrees and academic
distinctions ;

(iii) the constitution, powers and functions of the
authorities of the University ;

(iv) the manner of filling vacancies among members
:)f the authorities ;

(v) the allowanéqs to be paid to the members of the
authorities and committees thereof ;
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(vi) the procedure at meetings of the authorities
including the quorum for the transaction of business at
such meetings ;

(vii) the authentication of the ‘orders or decisions
of the authorities ; ,

(viii) the formation of departments of teaching at
the University and its constituent colleges ;

(ix) the term of office and method of appointment
and conditions of service of the officers of the University
other than the Chancellor and the Pro-Chancellor ;

(x) the qualifications of the teachers and other
persons employed in the University ; :

|
(xi) the classification, the method of appointment
and determination of the terms and conditions of service
of teachers and other persons employed in the University ;

(xi1i) the institution of pension, gratuity, insurance
or provident fund for the benefit of the officers, teachers
and other persons employed in the University ;

(xiii) the institution of fellowships, scholarships,
studentships, bursaries, medals and prizes and the condi-
tions of award thereof ;

(xiv) the establishment and maintenance of halls
and hostels ;

(xv) the conditions for residence of students of the
University in the halls and hostels and the levy of fees
and other charges for such residence ;

(xvi) the conditions of registration of graduates
and the maintenance of register thereof ;

(xvii) any other matter which is' required to be or
may be prescribed by the statutes.

%t,:t&ges how 39, (1) The first statutes shall be those as set out in \
) Schedule IT.

4
(2) The Syndicate may, from time to time, make
statutes and amend or repeal the statutes in the mauner
hereinafter provided in this section,
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(3) The Academic Council may propose to the
Syndicate the draft of any statute to be passed by the
Syndicate and such draft shall be considered by the Syndi-
cate at its next meeting :

Provided that the Academic Council shall not
propose any amendment to any statute affecting the status,
powers or constitution of any authority of the University,
until such authority has been given an opportunity of
expressing its opinion upon the proposal and any opinion
so expressed shall be considered by the Syndicate.

(4) The Syndicate may consider the draft proposed
by the Academic Council under sub-section (3) and may
either pass the draft statute or reject or return it with
or without amendments to the Academic. Council for
reconsideration. ‘

(5) (@) Any member cf the Syndicate may propose
to the Syndicate the draft of a statute and the Syndicate
may either accept or reject the draft, if it relates to a
matter not falling within the purview of the Academic
Council.

(b) In case such draft relates to a matter within
the purview of the Academic Council, the Syndicate
shall refer it for consideration to the Academic Council,
which may, after following the procedure laid down in
the proviso to sub-section (3), either report to the Syndi-
cate that it does not approve the draft or submit the draft
to the Syndicate in such form as the Academic Council
may approve and the Syndicate may either pass with or
without amendment or reject the draft.

(6) A statute passed by the Syndicate shall be
submitted to the Chancellor who may assent thereto or
withhold his assent. A statute passed by the Syndicate
shall have no validity until it has been assented to by the
Chancellor.

. . i
31. (1) Subject to the provisions of this Act and statutes, o inance
the ordinances of the University may provide for all or Ordinances.
any of the following matters, namely —

(i) the admission of the students to the University
and its constituent colleges ; ;

(i) the courses of study leading fo all degrees,
diplomas and other academic distinctions of the University
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(iii) the conditions under which the students
shall be admitted to the courses of study leading to degrees,
diplomas and other academic distinctions of the Univer-
sity ;

(iv) the conduct of examinations of the University
and the conditions on which students shall be admitted
to such examinations ; J

m

(v) the manner in which exemptions relating to the
admission of students to examinations may be given ;

(vi) the conditions and mode of appointment
and duties of examining bodies and examiners ;

(vii) the maintenance of discipline among the
students of the University ;

(vil) the fees to be charged for courses of study,
research, experiment and practical training and for admis-
sion to the examinations for degrees, diplomas and other
academic distinctions of the University ; and

; |
(ix) any other matter which by this Act or the
statutes is to be made or may be provided for by an ordi-
nance.

(2) Save as otherwise provided in this seotfon,
ordinances shall be made by the Academic Council.

1

(3) All ordinances made by the Academic Coun-il
shall take effect from such date as may be fixed by the
Academic Council, but every ordinance so made shall be
submiitted as soon as may be after it is made to the
Syndicate and shall be considered by the Syndicate at
its next meeting. :

(4) The Syndicate shall have power, by a remluLion
passed by a majority of not less than two-thirds of the
members present at such meeting, to modify or cancel
any such ordinance and such ordinance shall from the
date of such resolution have effect in such modified form
or be of no effect, as the case may be.

32. (1) The Syndicate and the Academic Council
may make regulations consistent with the provisions of
this Act, the statutes and the ordinances, for all or any
of the other matters which by this Act and the statutes
and ordinances are to be provided for by regulations and
?ilw for any other matter solely concerning such autho-

ties.
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(2) Each of the authorities referred to in sub-section
(1) shall make regulations providing for the giving of
notice to the members thereof of the date of meeting and
of the business to be considered at meetings and for the
keeping of the proceedings of the meetings .

(3) The Syndicate may direct the amendment in
such manner as it may specify, of any regulation made
under this section or the annulment of any regulation
made thereunder by itself or by the Academic Council.

CHAPTER VIII,

TRANSFRR OF COLLEGES, EMPLOYEES AND FUNDS,

33. (1) Notwithstanding anything contained in the Transfer of
Madras University Act, 1923 (Tamil Nadu Act VII of certain colleges
1923) relating to the establishment of the University ofﬁ’,ldtﬁgst'mt‘ons
Madras or the statutes,ordinances, regulations and orders Unijversity.
made thereunder, on and from the appointed day, the
College of Engineering, Guindy, Madras and the institu-
tions specified in Schedule I shall be disaffiliated from the
University of Madras to which they were affiliated on the
date immediately preceding such day. The institutions
specified in Sohcdule I shall form constitutent colleges of
the University and the provisions of this Act shall apply

accordingly.

(2) On and from the appointed day, the control
and management of the College of Engincering, Guindy,
Madras and the institutions specified in Schedule T, all
properties, assets and liab.lities of the Governmeny ,the
University of Madras and the Governing Council o F
Madras Institute of Technology in relation thereto shall
stand transferred to and vest in the University,

125-10—357
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(3) The Governmeni may, at any time after the
appointed day, transfer to the University any of their
lands for its use on such terms and conditions as they
deem proper.

(4) The Government may, at any time after the
appointed day, transfer to the University the control and
management of any of their colleges and institutions
situated within the jurisdiction of the University on such
terms and conditions as they deem proper.

(5) Notwithstanding anything contained in any other
law relating to the establishment of a University in the
State or the statutes, ordinances, regulations and orders
made thereunder, on and from the date to be notificd by
the Government, the colleges or institutions referred to
in sub-seciion (4) shall be disaffiliated from the University
to which they were affiiaied on the date, immediately
preceding  the notified date and shall be transtcrred to,
and maintained by, the Universiiy as its constituent
colleges or 1nstiwuions and the provisions of this Act
shall apply accordingly.

|

34, (1) Notwithstanding anything contained in this
Act, the statutes, ordinances or regulations, every student
of the College of Enginecring, Guindy, Madras and of
every 1nsuturion specificd in Schedule I who immediately
before the appointed day was studying in that College of
Engineering, Guindy, Madras or instiwution or was ehigible
for any examination held or conducied by the University
of Madras or the Madras Insutute of Technology as the
case may be, shall be permiited to complete his course of
study or be admitted {0 the examination of the University
and the University shall make arrangements —

(a) for the instruction, teaching, training and
holding examination for such studems for such period
and 1n such manner as may be determined by the first
Vice-Chancellor in accordance with the course of study
in the Untversity of Madas or the Madras Institute of
Technology, as the case may be ; and

1

(®) for the conferment of the corresponding
degree, diploma or other academic distincticns of the
University upon the qualified student on the result of such
exanl]llatione
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() Notwithstanding anything containcd in sub-
section (1) or any other provisions of this Act, every
person who, immediately before the appointed day, was
a student of—

(i) the College of Engincering, Guindy, Madras
or of any of the institutions specified in item (I) of
Scaedule I ; or

(1i) the MLE. or M.Sc., (Applied Mathematics)
Courses of the Madras Institute of Technology,

shall be admitted to the examinations held or conducted
by the University of Madras and the corresponding
degree, diploma or other academic distinctions of the
University of Madras shall be conferred upon the qualified
students on the result of such examination, by the Univer~
- gity of Madras.].

35. The compensation payable by the University Compensation
to the University of Madras in respect of the properties, payable.
assets and rights belonging to the Univrsity of Medras
and vested in the Umiversity under sub-section (2) of
section 33 shall be such, as may be agreed upon between
the University and the University of Madras:

1 This sub-section was substituted for the following sub-section by
section 2 of the Perarignar Anna University of Technology (Second
Amendment) Act, 1979 (Tamil Nadu Act 11 of 1980), which wag
deemed to have come jnto force on the 1st November 1979 :—

“(2) Notwithstanding anything contained in sub-section (1)
every student of the College of Engineering, Guindy, Madras and
of every institution specified in item (I) of Schedule I shall be
admitted to the examinations held or conducted by the University of
Madras and every student of the Madras Institute of Technology
(hereinafter in this sub-section referred to as the said Institute)
shall be admitted to the Examinations conducted by the sajd
institute, and the corresponding degree, diploma or other academic
distinctions of the University of Madras or of the said Institute, as
the case may be, shall be conferred upon the qualified students, on the
result of such e€xamination, by the University of Madras or by the
said Institute until such Period the Univecsity makes arrangements
for holding examinations for, and conferment of degree, diploma
or other academic distinctions uypon such students, which shall not,
however, be later than the 30th June 1979.”,

1 25-10~57A
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Provided that where no such agreement is reached
within the period of three years from the appointed day,
the_Government may, afier giving an opporiunity to the
University of Madras and the University for making their
representations in that behalf, determine the compensa-
tion payable to the University of Madras and the compen-
sation so determined shall be final and binding on the
University of Madras and the University.

Transfee  of 136, (1) Every person who, immediately before the
service  f appointed day, is serving in,—

loyess, -
e (@) the Madras Institute of Technology, Chromepet,
Madres ; and |

1 This section was substituted for the followingsection by section 3
of the Perarignar Anna University of Technology (Amendment) Act,
1979 (Tamil Nadu Act 44 of 1979), which was deemed to have come
into force on the 4th September 1978 r— .

*36. Transfer of service of certain employees.—(1) {2) As soon
as may be, after the appointed day, the Government may, after
consulting the first Vice-Chancellor, direct by general or special order
that such of the employees of the Government and the Unjversity of
Madras and the Madras Institute of Technology as are specified
.in such order shall stand allotted to serve in connection with the
affairs of the Unijversity with effect from such date, as may be
specified in such order :

Provided that no such order shall be issued in respect of any
such employee except without his consent for such allotment.

(b) Onand fromthe date specified in the order under clause
(a), the persons specified in such order shall become employees of the
University and ghall cease to be employees of the Government or the
University of Madras, or the Madras Institute of Technology, as the
case may be.

(2) Every person referred to in sub-section (1) shall hold
office under the University upon such tenure, remuneration,
terms and conditions and rights and privileges as to pension or
gratuity, if any, and other matters which shall not be less favourable
than those to which he would have been entitled t0 on the date
specified in the order under clause (a) of sub-section (1), as if this
Act had not been passed.”’,
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(®) the Departments of the University of Madras
specified in item I of Schedule I

shall, as from the said date, become an employee of the
[Anna University] and shall cease to be an employee
of the Madras Institute of Technology or the University
of Madras, as the case may be.

(2) (@) Assoon as may be, after the appointed day,
the Government may, after consulting the Vice-Chancellor,
direct by general or special order that,—

(@ such of the employees of the Government
who immediately before the appointed day were serving
in the College of Engineering, Guindy, Madras ; and

(ii) such of the employees of the Government in the
department of Technical Education, who immediately
before the appointed day, were liable on orders of transfer
issued by the competent authority under the rules then
existing for such transfers to serve in the College of Engi-
neering, Guindy, Madras, as are specified in such order
shall stand allotted to serve in connection with the affairs
of the [Anna University] with effect from such date as
may be specified in such order :

Provided that no such order shall be issued in
respect of any such employee without his consent for such
allotment.

(b) An order may be issued under clause (a) of
this sub-section so as to have retrospective effect on and
from a date not earlier than the 4th September 1978.

(¢) With effect from the date specified in the order
under clause (a) of this sub-section, the persons specified
in such order shall become employees of the ![Anna
University] and shall cease to be employees of the
Government.

, (3) Every person referred to in sub-section (1) ot
sub-section (2), shall hold office under the 1[Anna
University] by the same tenure, at the same remunera-
tion and upon the same terms and conditions and with
the same rights and privileges, as to pension or gratuity,
if any, and other matters as he would have held the same
on the appointed day or the date specified in the order
under sub-section (2), as the case may be, as if this Act
had not been passed.

» This expression was substituted fof the expression *‘Pera-
rignar Anna University of Technology” by section 4 of the
Perarignar Anna University of Technology (Amendment and
Special Provisions) Act, 1982 (Tamil Nadu Act 26 of 1982),
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(4) (@) Where the [Anna University] is satisfied
that, for the purpose of securing uniformity in the terms
and conditions of service applicable to officers, teachers
and other persons employed in the said University, it is
necessary so to do or that, in the interest of the said
University, a revision of the terms and conditions of service
applicable to officers, teachers or other persons employed
{a the said University is called for, the [Anna University]
may, notwithstanding anything contained in sub-section
(3), or in any other law for the time being in force, or in
any agreement or contract for the time being in force
alter the terms and conditions of service to such extent
and in such manner as it may think fit :

Provided that the remuneration and other terms
and conditions of service of any such officer, teacher
or other person employed in the Y[ Anna University] shall
not be varied by Ele said *University to his disadvantage
2 * 1

(b) If any alteration of1 the terms and conditions
of service made under clause (a) of this sub-section is
not acceptable to any officer, teacher or other person
employed in the 1[Anna University] the said University
may, unless otherwise the contract of service of such
officer, teacher or other person employed in the University
provides for a shorter notice of termination, terminate
his employment by giving him compensation equivalent
to three months’ remuneration.

(¢) The compensation payable to any officer,
teacher or person employed in the *[Anna University),
under clause (b) of this sub-section shall be in addition
to, and shall not affect any pension, gratuity, provident
fund or insurance or any other benefit to which the officer,
teacher or other person employed in the said University is
entitled under his contract of service.]

1 This expression was substituted for the expression “Perarignar
Anna University of Technology ” by section 4 of the Perarignar
Anna Unjvesity of Technology (Amendment and Special Provisions)
Act, 1982 (Tamil Nadu Act 26 of 1982).

2 The words “except with the previous approval of the
Chancellor” were omitted by section 3 of the Perarignar Anna
University of Technology (Second Amendment) Act, 1979 (Tamil Nadu
Act 11 of 1980),
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37. The sums at the credit of the provident fund ggg‘l‘gﬁfm. og§ ‘n
accounts of [the employees referred to in sub-sections provident lfundl
(1) and (2) of section 36 as on the dates of their becoming etc, ’
employees of the University] shall be transferred to the
University and the liability in respect of the said provident
fund, pension, gratuity and family benefit accounts

of such employees shall be the liability of the University.

38. (1) The University of Madras shall, out of its Payment of
funds as on the appointed day, pay to the University certain
such amount as the Government may, in consultation a‘éneyfh?"m-
with, the University of Madias, specify. sity of

(2) The amount payable under sub-section (1) shall
be in_addition to the amounts transferred under section 37,

CHAPTER IX.
TRANSITORY PROVISIONS.

39. Notwithstanding anything contained in sub-sectiod Appointment
(1) of section 11, within six months from the appointed of the first
day the first Vice-Chancellor shall be appointed by the Vice-
Government on a salary to be fixed by them, for a period Chancellor,
not exceeding in the aggregate five years and on such
other conditions as may be specified by the Government
in this behalf.

40. Notwithstanding anything contained in sub-section Appointment
(1) of section 14 within three months from the appointed of the first
day, the first Registrar shall be appointed by the Govern- Registrar.
ment for a period not exceeding two years. The pay and
allowances and other conditions of service of the first
Registrar shall be such as may be fixed by the Government
in this behalf.

1 This expression was substituted for the expression “ the
employees ref%rred to in sub-section (1) of section 36 as on the
date to be specified in the order under clause (a) of the said sub-
section (1)** by section 4 of the Perarignar Amna Unjversity of
Technology (Second Amendment) Act, 1979 (Tamil Nadu Act 11 of
1980), which was deemed to have come into force onthe 4th Sep-
tember 1978,
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CHAPTER X. '
MISCELLANEOUS.

Annual] report, 41. (1) The annual report of the University shall be
epared under the direction of the Vice-Chancellor and
submitted to the Syndicate at least onme month before

the annual meeting at which it is to be considered.

(2) The Syndicate shall, after considering the annual
report, forward a copy thereof to the Government.

Validation  of 42, No act or proceeding of any authority or other

acts and body of the University shall be invalidated merely by

procoedings.  reason of the existence of a vacancy or of any defect or
irregularity in the appointment of a member of any
authority or of other body of the University or of any
defect or irregularity in any such act or proceeding not
affecting the merits of the case or on the ground that the
Syndicate did mot meet once in every three months.

Power to amena  43. (1) The Government may, by notiﬁcatilm, alter,

Schedule I. amend or add to Schedule I and upon the issue of such
notification,} Schedule I shall be deemed to be amended
accordingly.

(2) Every notification issuec& under sub-section (1)
or under any other provisions of this Act shall, as soon as
possible, after it is issued, be placed on the table of both
Houses of the Legislature, and if, before the expiry of
the session in which it is so placed, or the mext session,
both Houses agree in making any modification in any
such notification or both Houses agree that the notification
should not be issued, the notification shall thereafter
have effect only in such modified form or be of no effect,
as the case may be, so however, that any such modifi-
cation or annulment shall be without prejudice to the validity
.of anything previously done under that notification.

Tamil Nadu 44. (1) On ard from the appointed day, the provisions
Act VII of of the Madras University Act, 1923 (Tamil Nadu Act
192? uot to VII of 1923) (hereinafter in this section referred to as the
apply. said Act), shall cease to apply to and in respect of the
College of Engineering, Guindy, Madras and the instity-

_ tions specified in Schedule . W
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(2) Such cessor shalil not affect—
(a) the previous operation of the said Act ; or

(b) any penalty, forfeiture or punishment,
incurred in respect of any offence committed against the
said Act ; or

(c) any investigation, legal proceeding or remedy
in respect of such penalty, forfeiture or punishment, and
any such investigation, legal proceeding or remedy may
be instituted, continued or enforced and any such penalty,
forfeiture or punishment may be imposed as if this Act
had not been passed.

(3) Notwithstanding anything contained in sub-
section (1), all statutes, ordinances and regulations made
under the said Act and in force on the appointed day,
shall, in so far as they are not inconsistenit with the pro-
visions of this Act, continue to be in force until they are
repealed by statutes, ordinances and regulations made
under this Act.

1[45. If any difficulty arises as to the first constitution Power to
or reconstitution of amy authority of the University remove
after the appointed day, or otherwise in giving effect to difficulties.
the provisions of this Act, the Government may, by
notification, make such provision, not inconsistent with
the provisions of this Act as may appear to them to be
necessary or expedient for removing the difficulty :

Provided that no such notification shall be issued after
‘the expiry of three years from the date of establishment
of the University under section 3.]

1 This section was inserted by section 4 of the Perarignar
Anna University of Technology (Amendment) Act, 1979 (Tamil Nadu
Act 44 of 1979).
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SCHEDULE 1.
[[See sections 2 (b) and 3 (3&]

1. The following Departments of the University of Madras, located
in the Alagappa Chettiar College of Technology, Guindy, Madras,

namely :(— '

(1) Chemical Technology ; 1
(2) Leather Technology ;

(3) Textile Technology ; \
(4) The School of Architecture and Town Planning.

I1. The Madras Institute of Technology, Chromepet,§fMadras.

SCHEDULE II1.
[See gection 30 (1).]

THE STATUTES OF THE UNIVERSITY. ‘\
1. Emoluments, Terms and Conditions of Service of the Vice-Chan-
cellor—The emoluments and other terms and conditions of service
of the Vice-Chancellor shall be as follows :—
‘ l |

(i) There shall be paid to the Vice-Chancellor, a salary of three
thousand rupees per mensem and he shall be entitled, without pay-
ment of rent, to the use of a furnished residence throughout his term
of office, and no charge shall fall on the Vice-Chancellor personally
in respect of the maintenance of such residence.

(if) The Vice-Chancellor shall be entitled to such terminal bene-
fits and allowances as may be fixed by the Syndicate with the approval
of the Chancellor from time to time :

Provided that, where an employee of—
(a) the University or its constituent college ; or
(b) any other University or college or institution maintained

by, or affiliated to, that University,

!

|
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is appointed as Vice-Chancellor, he shall be allowed to continue to
contribute to the provident fund to which he is a subscriber, and the
contribution of the University shall be limited to what he had been
contributing immediately before his appointment as Vice-Chancellor.

(iii) The Vice-Chancellor shall be entitled to travelling allowances
at such rates as may be fixed by the Syndicate.

(iv) The Vice-Chancellor shall be entitled to leave on full pay
for one-eleventh of the period spent by him on active service.

(v) The Vice-Chancellor shall also be entitled, on medical grounds
or otherwise, to leave without pay for a period not exceeding three
months during the term of his office:

Provided that such leave may be converted into leave on full pay
to the extent to which he is entitled to leave under sub-clause (iv).

2. Deans of Faculties—(1) Every Dean shall be appointed by the
Vice-Chancellor from among the Professors in the Faculty for a period
of three years and he shall be eligible for re-appointment :

Provided that a Dean on attaining the age of sixty years shall
cease to hold office as such :

Provided further that if at any time there is no Professor in a
Faculty, the Vice-Chancellor, shall exercise the powers of the Dean
of the Faculty.

(2) When the office of the Dean is vacant or when the Dean
is, by reason of illness, absence or any other cause, unable to perform
the duties of his office, the duties of the office shall be performed by
such person as the Vice-Chancellor may appoint for the purpose.

(3) The Dean shall be the Head of the Faculty and shall be
responsible for the conduct and maintenance of the standards of teaching
and research in the Faculty. The Dean shall have such other functions
as may be prescribed by the ordinances.

(4) The Dean shall have the right to be present and to speak
at any meeting of the Boards of Studies or Committees of the Facuity,
as the case may be, but shall not have the right to vote thereat unless
he is a member thereof,
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3. The Registrar.—(1) The Registrar shall be 8 whole-time salaried
officer of the University.

(2) The emoluments and other terms and conditions of service
of the Registrar shall be such as may be prescribed by the ordi-
nances :

Provided that the Registrar shall retire on attaining the age of
sixty years.

(3) When the office of the Registrar is vacant, or when the
Registrar is, by reason of illness, absence or any other cause, unable
to perform the duties of his office, the duties of the office shall be per-
formed by such person as the Vice-Chancellor may appoint for
the purpose. :

(4) (@) The Registrar shall have power to take disciplinary
action against such of the employees, excluding teachers of the Univer-
sity and academic staff, as may be specified in the orders of the Syndi-
cate and to suspend them pending inquiry, to administer warnings
to them or to impose on them the penalty of censure or the withholding
of increments :

Provided that no such penaity shall be imposed unless thetperson
concerned has been given a reasonable opportunity of showing cause
against the action proposed to be taken in regard to him.

(b) An appeal shall lie to the Vice-Chancellor against any
order of the Registrar imposing any of the penalties specified in sub-
clause (a).

(¢) In & case where the inquiry discloses that punishment
beyond the powers of the Registrar is called for, the Registrar shall,
upon conclusion of the inquiry, make a report to the Vice-Chancellor
along with his recommendations :

Provided that an appeal shall lie to the Syndicate against an
order of the Vice-Chancellor imposing any penalty.

(d) No appeal under sub-clause () or sub-clause (c) shall ‘\
be preferred after the expiry of sixty days from the date on which the
order appealed against was received by the appeliant.

(5) The Registrar shall be ex-officio Secretary of the Syndi-
cate, the Academic Council, the Faculties and the Boards of Studies,
. but shall not be deemed to be a member of any of these authorities.
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(6) It shall be the duty of the Registrar,—

(a) to be the custodian of the records, the common seal and

such other property of the University as the Syndicate shall commit
to his charge ;

. (b) to issue all notices convening meetings of the Syndicate,
the Academic Council, the Faculties, the Boards of Studies, the Boards

" of Examiners and of any Committees appointed by the authorities
of the University ;

(¢) to keep the minutes of all the meetings of the Syndicate,
the Academic Council, the Faculties, the Board of Studies and of
any Committees appointed by the authorities of the University ;

(d) to conduct the official correspondence of the Syndicate
and the Academic Council ;

(e) to supply to the Chancellor, copies of the agenda of the
meetings of the authorities of the University as soon as they are issued
and the minutes of such meetings ; and

(f) to perform such other duties as may be specified in these
statutes, the ordinances or the regulations or as may be required, from
time to time, by the Syndicate or the Vice-Chancellor.

4. The Finance Officer.—(1) The Finance Officer shall be a whole-
time salaried officer of the University.

(2) The emoluments and other terms and conditions of service
of the Finance Officer shall be such as may be prescribed by the
ordinances :

: Provided that the Finance Officer shall retire on " attaining the
age of sixty years : i

Provided further that the Finance Officer shall, notwithstanding
“his attaining the age of sixty years, continue in office until his succes-
‘sor is appointed and enters upon his office or until the expiry of a period
‘of one year, whichkever is earlier.

(3) When the office of the Finance Officer is vacant or when the
Finance Officer is, by reason of illness, absence or any other cause,
unable to perform the duties of his office, the duties of the office shall
be performed by such person as the Vice-Chancellor may appoint for
the purpose.

(4) The Finance Officer shall be ex-officio Secretary of the Finance
Committee, but shall not be deemed to bea member of such Committee,
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(5) The Finance Officer shall,—

(@) exercise general supervision over the funds of the Unjver-
sitg and shall advise the University as regards its financial policy ;
an ‘ '

(®) pegform.such other financial functjons as may be assigned
to him by the Syndicate or as may be prescribed by these Statutes or
the ordinances :

Providcd that the Finance Officer shall not incur any expendi-
ture or make any investment exceeding such amount as may be pres-
cribed without the previous approval of the Syndicate.

(6) Subject to the control of the Syndicate, the Finance Officer
shall—

(a) hold and manage the property and investments of the
University including trust and endowed property ;

(b) ensure that the limits fixed by the Syndicate for recurring
and non-recurring expenditure for a year are not exceeded and that
all moneys are expended on the purposes for which they are granted
or allotted ;

(¢) be responsible for the preparation of annual accounts and
the budget of the University and for their presentation to Syndicate;

(d) keep a constant watch on the cash and bank balances and
of investments ;

() watch the progress of the collection of revenue and advise
on the methods of collection employed ;

(f) ensure that the registers of buildings, land, furniture and
equipment are maintained up-to-date and that stock-checking is con-
ducted, of equipment and other consumable materials in all offices,
special centres, specialised laboratories, constituent colleges and insti-
tutions maintained by the University ;

(g) call for explanation for unauthorised expenditure and
for other financial irregularities and suggest disciplinary action against
persons at fault ; and

(B) call from any office, centre, laboratory, constituent college
or institution maintained by the University, any information or returns
that he may consider necessary for the performance of his duties,
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(7) The receipt of the Finance Officer or of the person or persons
duly authorised in this behalf by the Syndicate for any money payable
to the University shall be sufficient discharge for payment of such
money. ‘

5. Heads of Departments.—(1) Each Department shall have a
Head who shall be a Professor and whose duties and functions and
terms and conditions of appointment shall be prescribed by the
ordinances :

Provided that if there is more than one Professor in any Depart-
ment, the Head of the Department shall be appointed in the manner
prescribed by the ordinances :

Provided further that in a Department where there is no Pro-
fessor, an Assistant Professor or a Reader may be appointed as Head
of the Department in the manner prescribed by the ordinances :

Provided also that if there is no Professor or Assistant Professor
or Reader, in 2 Department, the Dean of the Faculty concerned shall
act as the Head of that Department.

(2) It shall be open to a Professor or Assistant Professor or
Reader to decline the offer of appointment as the Head of the
Department.

(3) A person appointed as the Head of the Department shall
hold office as such for a period of three years and shall be eligible
for re-appointment,

(4) A Head of a Department may resign his office at any time
during his tenure of office.

(5) A Head of a Department shall perform such functions as
may be prescribed by the ordinances.

6. The Librarian.—(1) The Librarian shall be apppointed by the
Syndicate on the recommendation of the selection committee constituted
for the purpose and he shall be a whole time officer of the University.

(2) The Librarian shall exercise such powers and perform such
duties as may be assigned to him by the Syndicate.

7. Powers and duties of Syndicate.—~The powers and duties of
the Syndicate shall be,—

(a) to consider and review the financial requirements and approve
the annual financial estimates of the University ;
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(b) to provide for the administration of any fund
the disposal of the University for the purposes int 63;1 ded ;S placed at

(¢) to arrange for the investment and withdrawal
the University ; of funds of

(d) to borrow money subject to the approval of the Govern-
ment for capital improvements and to make suitable arrangements

for its repayment ;

) (e) to acquire, hold and dispose of pljoperty on behalf of the
University ;

(f) to determine the form, provide for the custody, and -
late the use, of the common seal of the University ; ¥ reen

) (g) to appoint such committees, either standing or thpOrary
as it may consider necessary and specify the terms of reference thereof
subject to the provisions of the Act and these statutes ;

(h) to determine and regulate all questions of polic i
to the University in accordance with the provisions otl“) they Agglagxlxl g

these statutes ;

(i) to make financial provision for the instruction, - teaching
research, advancement and dissemination of knowledge in such brancheg
of learning and courses of study as may be determined by the Acade-

mic Council ; (

-

(j) to provide for the establishment and maintenance of colle
hostels, laboratories and other facilities necessary for carrying out %isé

purposes of the Act ;

(%) to provide for the institution and conferment of de
diplomas and other academic distinctions ; grees,

: () to provide for the institution, maintenance and award o
scholarships, fellowships, studentships, medals, prizes and the like ;f‘

(m) to accept trust, bequest, donation and transfer of an
or immovable property on behalf of the University ; y movable

(n) to enter into any contract on behalf of the University ;
(0) to make statutes and to amend or repeal the same ; and

(p) to exercise such other powers and perform such other duti -
not inconsistent with the provisions of the Act or these statutegugz
may be necessary for carrying out the purposes of the Act, :
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8. Meetings of the Syndicate—(1) The Syndicate shall meet at such
times and places and shall, subject to the provisions of clauses (2) and
(3), observe such rules of procedure in regard to transaction of business
at its meetings including the quorum at meetings as may be: prescribed :

Provided that the Syndicate shall meet atleast once in every three
months.

(2) The Vice-Chancellor or in his absence any member chosen
by the members present, shall preside at a meeting of the Syndicate.

(3) All questions at any meeting of the Syndicate shall be decided
by a majority of the votes of the members present and voting and in the
~case of an squality of votes, the Vice-Chancellor or the member presi-

ding, as the case may be, shall have and exercise a second or casting vote.

(4) (@) The Syndicate may, for purpose of consultation, invite any
person having special knowledge or practical experience in any subject
under consideration to attend any meeting.. Such person may speak in,
and otherwise take part in, the proceedings of such meetings but shall
not be entitled to vote. '

(b) The person so invited shall be entitled to such daily ard
travelling allowances as are admissible to a member of the Syndicate.

9. Constitution of the Academic Council—(1) The Academic Council
shall consist of the following members, namely:— .

Ex-officio Members.
(@) The Vice-Chancellor ;
(b) The Deans ;
(¢) The Directors ;

(d) Y[fifteen Professors] of the University nominated by the
Chancellor on the recommendations of the Vice-Chancellor ;

(9 Yseven Teachers] other than Professors, Deans and Directors
nominated by the Chancellor on the recommendations of the  Vice=
Chancellor ; ;

1 These words‘ V@re substituted tor the words ** 1ch Fro1essors ° by s :o l 5
of the Perarignar Anna University of Technojog Seco';d Amen i’n gc“ A
1979 (Tamil Nadu Act 11 of 1980). ology Amefdment) Aty

# These words were Substituted for the words ¢ five T¢ achets”, fbid,

125-10—58
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(f) the Librarian of the University;

v 1j(g) Three educationalisfs having proficiency in matters relating
to education, research and educational  administration, general and
technical, nominated by the Chancellor ;

2[(h) one officer dealing with the subject of Higher Secondary
Educa,.]tion in the Education Department to be nominated by the Govern-
ment; ‘

|

Other Members.

() Six Chief Engineers or General Managers to be nominated
by the Chancellor on the recommendations of the Vice-Chancellor from
among the Chief Engineers or General Managers of the Departments
of the State Government, Railways, Military Engineering Services,
Defence, Post and Telegraphs and other autonomous organisations in
the State ; ‘

1 it

* These items were substitutedfor the following items by section 5 (i) of
the Perarignar Anna University of Technology (Amendment) Act, 1979 (Tamil
Nadu Act 44 of 1979) :—

““(g) two educationalists having proficiency in matter relating to education,
research and educational administration nominated by the Chancellor ;

Other Members.

(k) four Chief Engineers to be nominated by the Chancellor, on the recom-
mendations of the Vice-Chancellor, from among the Chief Enginects of the
Deparyments of the Government ang autonomous organisations in the State ;

(i) three persons from Private Industries and research organisations having
proficiency in matters relating 10 industry and research, to be nominated by the
Chancellor on the recommendations of the Vice-Chancellor ;

(7) two persons from public sector industries of Central and State Govern~
ments in the State having proficicney in matters relating to indusiry and
rescarch, to be nominated by the Chancellor on the recommendations of the
Yice-Chancellor ;

k) members of the Syndicate not included in any of the above items (a) to

2 This item was substituted for the following item by section 5 (iii) of ihe
Perarignar Anna University of Techfology (Second AMendment) Act, 1979
(Tamil Nadu Act ».11 of 1980) :—

* (i) The Chairman of the Board of Secondary Edchticn of the State ;"%
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_ (j) Five persons frpm Private Industries and research organi-
sations having pro%cleng in matters relating to industry and research,
to be nominated by the Chancellor on the recommendati £
the Vice-Chancellor ; ém ons of

(k) Four persons from public sector industries’ of the Cen
and State Governments, in the State having proficiency in matters re?attil;fé
to industry and research, to be nominated by the Chancellor on the re-
commendations of the Vice-Chancellor ; ' '

() Two persons from Professional Engineering Societi
Institutions or Bodies or Associations to be nominated bygthe Chi;ecsellgi
_on the recommendations of the Vice-Chancellor ; -

_ (m) Two persons from Small Scale Industries in the Stats,
having proficiency in matters relating to setting up of such Industries
with particular reference to the programme of rural development in
the State to be nominated by the Chancellor on the recommendations
of the Vice-Chancellor ;

(n) Two persons from among the Office Bearers of t mni
Associations of the College of Engineering, Guindy, Madra];eaﬁlcimtil?;
Institutions mentioned in Schedule I, to be nominated by the Chancellor
on the recommendations of the Vice-Chancellor ; ‘

(o) One person heading any of the District Industri _
set up by the Department of Industries and Commerce (;lfs tﬁgssgetlétrteg
be nominated by the Chancellor on the recommendations of the Vice-
Chancellor ;

(p) One person each from the Khadi and Vilia i
Commission of the Central Government and the Tamil %Sagﬁdlll(sggi
and Village Industries Board, to be nominated by the Chancellor on th
recommendations of the Vice-Chancellor ; °

(Q) One person from the Directorate of Medical Edycati
State, having proficiency in maiters relating to bio-medical en;?llllegfi ghe
to be nominated by the Chancellor on the recommendations of the Vicgiv
Chancellor ; ,

(r) One person from among the teachers of each of .

tution or University Departments given below to be nominat;geblniﬁ.

Chancellor on the recommendations of the Vice-Chancellor :— y the
(i) The Indian Institute of Science, Bangalore ;

(ii) The Indian Institute of Techmology, Madras ;
125 -10—58A
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(iii) The Department of Engineering and Technology of the
Annamalai University, Annamalainagar ;

(iv) The Agricultural Engineering Department of the Tamil
Nadu Agricultural University, Coimbatore ;

' (v) The Gandhigram Rural Institute, Gandhigram, Madurai
District, Tamil Nadu ;

(vi) The Indian Institute of Management, Bangalore ;

(s) Two. persons, one from among the teachers of all Engineering
Colleges affiliated to the University of Madras and the other from among
the teachers of all Engineering Colleges affiliated to the Madurai-Kamaraj
University, to be nominated by the Chancellor on the recommendations
of the Vice-Chancellor ; and

1[(ss) all Heads of Departments and Heads of Centres of the
University ;]

(t) Members of the Syndicate not included in any of the above
2[items (a) to (5) and item (ss) 1]

(2) The Vice-Chancellor shall be the ex-officio Chairman of, and
the Registrar shall be the ex-officio Secretary to, the Academic Council.

(3) The term of office of the members other than ex-officio members
shall be three years 3[and such members shall be eligible for nomina-
tion for not more than another term of three years :

Provided that where a member is nominated to the Academic
Council to a casual vacancy, the period of office held by any such mem-
ber shall be construed as a full term of three years for the purpose of
this clause.

1 Thijs item was inserted by scction 5 (iv) of the Perarignar Anha University
of Technology (Second Amendment) Aect, 1979 (Tamil Nadu Act 11 of 1980).

3 This expression was substituted for the expression *¢ items (a) to (8) ” by
section 5 (v), ibid.

3 This portion was added by section 11 of the Madras Universitv, Anmamalai
University and Perarignar Anna University of Technology (Amendimen(y Act, 1982
Tamil Nadv Ace 11 of 1982), whieh was deemed to bhave come into force on
the 21 st December 1981,
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Explanation.—For the purposes of this clause, the expression ‘term®
shall include the term held prior to the 21st December 1981.]

(4) The Chancellor may, after giving a reasonable opportunity
of being heard, remove any member of the Academic Council other than
an ex-officio member from office, if such member is, in the opinion of
the Chancellor, incapable of acting as a member or has abused his position
as a member, so as to render his continuance as such member detrimental
to the interests of the University.

10. Powers qnd duties of the Academic Council.—The powers and
duties of the Academic Council shall be,—

(a) to exercise _génpral control on teaching and other educational
programmes and maintain and promote the standards thereof ;

(b) to make regulations and amend or repeal the same ;
(¢) to make regulations—

(i) regarding the admission of students to the University and
the number of students to be admitted ;

(ii) regarding the courses of study leading to degrees, diplomas
and other academic distinctions ;

(iii) regarding the conduct of examinztions and maintenance
and promotion of standards of education ;

(iv) prescribing equivalence of examinations, degrees, diplomas
and certificates of other Universities, Colleges, Institutions and Boards :

(v) regarding industrial training where such training forms part
of the requirements for the degree, diploma or other academic distin«
ctions ; and

; (vi) for the assessment, evaluation and grading of students
performance ;

(d) to advise the Syndicate on all academic matters including the
control and management of libraries ;

(e) to make recommendations to the Syndic:te for the institution
of Professorship, Readership, Assistant Professorship and other teaching
posts including posts in research and in regard to the duties and emolu-
ments thereof ;
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|

(f) to formulate, modify or revise schemes for the constitution or
reconstitution of departments of teaching and research ;

(¢) to make recommendations to the Syndicate regarding post-
graduate teaching and resesrch ;

(1) to make recommendations to the Syndicate regarding the
qualifications to be prescribed for teaching in the University ;

() to make recommendations to the Syndicate for the conferment
of honorary degrees or other distinctions ; '

~* (j) to review and act upon the p_roposalé'of Boards of Studies in
formulzting - rules, regulations, syllab_l and methods, of evaluation,
introduction of new courses and modification of existing courses ;

(%) to make recommendations to the Syndicate regarding insti-
tution of fellowships and scholarships ;

(D) to recommend to the Syndicate measures for promoting colla-
boration between industries and Governmental employers on the ome
hand and the University on the other ;

(m) to delegate to the Vice-Chancellor or to any of the committees
of the Academic Council any of its powers ;

(n) to assess and make recommendatijons laying down standards
of accommodation, equipment, apparatus, library, maintenance and
other physical facilities required for each faculty ; and

(0) to exercise such other powers and perform such other duties
as may be prescribed.

11. The Finance Committee—(1) The Finance Committee shall
consist of the following members, namely :(—

(@) the Vice-Chancellor ; |

(b) two officers of the Government one from the Finance depart-
ment and the other from the department dealing with the subject Tech-
nical Education nominated by the Chancellor ;

(c) two members nominated by the Syndicate from among
its members.

(2) The Vice-Chancellor shall be the ex-officio Chairman and
the Binance Officer shall be the ex-officio Secretary to the Finance
Committee. ’

i
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(3) All the members of the Finance Committee, other than ex-
officio members shall hold office for a period of three years.

(4) The Finance Committee shall meet at least twice everv year
to examine the accounts and to scrutinise proposals for expenditurc,

(5) The annual accounts and the financial estimates of the Univer-
sity prepared by the Finance Officer shall be laid before the Finance
Committee for consideration and comments and thereafter submitted
to the Syndicate for approval.

(6) The Finance Committee shall recommend limits for the total
recurring expenditure and the total non-recurring expenditure for the
year based on the income and resources of the University which, in the
case of productive works, may include the proceeds of loans.

(7). The Finance Committee shall—

(@) review the financial position of the University from time to
time ;

(b) make recommendation to the Syndicate on every- proposal
involving investment or expenditure for which no provision has been
made in the annual financial estimates or which involves expenditure
in excess of the amount provided for in the annual financial estimates ;

(c) prescribe the methods and procedure and forms for main-
taining the accounts of the University, constituent colleges and insti-
tutions ;

(d) make recommendation to the Syndicate on all matters
relating to the finances of the University ; and

() perform such other functions as may be prescribed.

12. Filling of casual vacancies.—All casual vacancies among the
members (other than ex-officio members) of— v

(i) the Syndicate, and -

(ii) any other authority or other body of the University, shal}
as soon as conveniently may be, be filled—

"(a) in a case falling under clause (i) by the Vice-Chancellor ;

and
() in a case falling under clause (ii), by the person or body

who or which nominated the member whose place has become vacant
and the person nominated under this statute to a casual vacancy shall
be 2 member of the Syndicate or other authority or other body of the
University for the remainder of the term for which the member in
whose place he is nominated would have held office ;
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Provided that no casual vacancy shall be filled, if such vacancy
occurs within six months before the date of the expiry of the term of the
member of any authority or other body of the University.

13. Selection Committees.—(1) There shall be Selection Committees
for making recommendations to the Syndicate for appointment to the
posts of Professor, Assistant Professor, Reader, Lecturer, Librarian
and Directors of constituent colleges and institutions maintained by the

University.

(2) The Selection Committee for appointment to the posts specified
in column (1) of the Table below shall consist of the Vice-Chancellor,
a nominee of the Government and the persons specified in the corres-
ponding entry in column (2) of the said Table and in the case of appoint-
ment of a Professor, Assistant Professor, Reader or Lecturer in a depart-
ment where there is no Head of the Department, shall also consist of a
person nominated bythe Academic Council from amongst its mem-

bers —

THE TABLE:
@ @)

Professor, Assistant Professor or Reader .+ (i) The Head of the Department
concerned, if he isa Professor,
1[(ii) Ove Director or a Dean or
a Professor to be nominated

by the Vice-Chancellor,]

(iii) Three persons not in the.
service of the Unijversity,
nomijnated by the Syndicate,
out of a panel of names
recommended by the Acade-
mic Council fcr their special
knowlzsdge of or intcrest in
the subject with which the
Picfessor, Assistant Professcr
or Reader will be concerned,

Lecturer ce .e . .. (i) The Heaa of the Depait-
ment concerned,

(ii) One Professor to be nomi-
nated by the Vice-Chancellor .

1 This>entry was substituted for the following entry by section 5 (2) of the Perarignar
Anaa University of Technology (Amendment) Act, 1979 (Tamil Nadu Act 44 of 1979~

LI

. '%(i) One Professor to be nominated by the Viee-Chancellor,™
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Tug TABLE= cont.
¢)) (2)

Lecturer— cont. .. .. e .. .. (ii}) Two persons not in the
service of the Unijversity,
nominated by the Syndicate
out of a panel of names
recommended by the Acade-
mic Council for their special
knowledge of or interest in
the subject with which the
Lecturer will be concerned.

Librarian .. . . .. o «. (1) Two persons not in the service
of the Unjversity, who have
special  knowledge of the
subject of Library Science
or Library Administration
to be nominated by the
Syndicate,

(ii) One person, not in the service,
of the University, nominated
by the Syndicate,

Director of €onstituent Colleges -, . .o .. Three persons not in the service
of the Unijversity of whom
two shall be nominated by
Syndicate and one by the Aca-
demic Council for their special
knowledge of or interest in the
subject in which instruction is
being  provided by the
constituent college or instj-
tutions,

Explanation 1. —Where the appointment is being made for an inter-
disciplinary project, the Head of the Project shall be deemed to be Head
of the Department concerned.

Explanation II.—The Professor to be nominated shall be the Professor
concerned with the speciality for which the selection is being made and
that the Vice-Chancellor shall consult the Head of the Department
and the Dean of Faculty before nominating the Professor.

Explanation III.— At least three out oﬂ four or two out of three
members, as the case may be, concerned with the speciality referred to
under column (2) shall be present at the Selection Committee meet ing.

(3) The Vice-Chancellor shall preside at the meetings of a Selection
Committee,
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(4) The meetings of a Selection Committee shall be convened by
the Vice-Chancellor.

» (5) The procedure to be followed by a Selection Committee in
making recommendations shall be laid down in the ordinances.

(6) If the Syndicate is unable to accept the recommendations
made by a Selection Committee, it shall record its reasons and. submit
the case to the Chancellor for final orders.

(7) Appointments to temporary posts shall be made in the manner
indicated below :—

(i) If the temporary vacancy is for a duration longer than one
academic session, it shall be filled onthe advice of the Selection Committee
in accordance with the procedure indicated in the foregoing provisions :

Provided that if the Vice-Chancellor is satisfied that in the
interests of work it is necessary to fill the vacancy, the appointment
may be made on a temporary basis by a local selection committee
referred to in sub-clause (i) for a period not exceeding six months.

(i) If the temporary vacancy is for a period less than a year,
an appointment to such vacancy shall be made on the recommendation
~of a local selection committee consisting of the Dean of the Faculty
concerned, the Head of the Department and a nominee of the Vice-
Chancellor ;

Provided that if the same person holds the offices of the Dean
and the Head of the Department, the selection committee may consist
two nominees of the Vice-Chancellor :

Provided further that in case of sudden casual vacancies in
teaching posts caused by death or any other reason, the Dean may,
in consultation with the Head of the Department concerned, make a
temporary appointment for a month and report to the Vice-Chancellor
and the Registrar about such appointment.

(iii) No teacher appointed temporarily shall, if he is not re-
commended by a regular selection committee for appointment under
these statutes, be continued in service on such temporary employment
unless he is subsequently selected by a local selection commiitee or
a regular selection committee, for a temporary or permanent appoint-
ment, as the case may be. _

14. Special mode of appointment.—(1) Notwithstanding anything
contained in Statute 13, the Syndicate may invite a person of high
academic distinction and professional attainments to accept a post of
Professor in the University on such terms and conditions as it deems fit
and on the person agrezing to do so, appoint him to the post, '
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(2) Syndicate may appoint a teacher’or any other academic staff
working in any other University or Organisation for undertaking a
joint project in accordance with the manner laid down inthe ordinances.

15. Appointment for a fixed tenure.—The Syndicate may appoint
a person selected in accordance with the procedure laid down in
1[Statute 13] for a fixed tenure on such terms and conditions as it deems
fit,

16. Appointment of the First University Staff.—Notwithstanding
anything contained in the Act and these statutes, the first Vice-Chancellor
shall have power to appoint such officers, teachers and other persons
as may be necessary.

17. Powers and duties of the first Vice-Chancellor.—(1) It shall be the
duty of the first Vice-Chancellor to make arrangements for constituting
the authorities of the University specified in section 16 of the Act within
one year after the appointed day or such longer period not exceeding
two years as the Government may, by notification, specify.

(2) The first Vice-Chancellor shall make such rules, as may be
necessary, for the functioning of the University.

, (3) The authorities constituted under clause (1) shall commence
to perform their functions on such date or dates, as the Government
may, by notification, specify.

(4) It shall be the duty of the first Vice-Chancellor to make, with
the approval of the Chancellor, such statutes and regulations, as may be
necessary and submit them to the respective authorities competent to
deal with them for their disposal. Such statutes and regulations, when
framed, shall be published in the Tamil Nadu Government Gazette.

(5) Notwithstanding anything contained in this Act and these
statutes and until such time an authority is duly constituted, the first
Vice-Chancellor may, appoint any officer or constitute any commiitee
temporarily to exercise and perform any of the powers and duties of
such Authority under the Act and these statutes.

“

1 This word and figures were substituted for the word and figures “Statute 18” by
section 5 (3) of the Perarignar Anra University of Technology (Amendment) Act, 1979
(Tamijl Nadu Act 44 of 1979).
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+.MIL NADU ACT NO. 11 OF 1982.*

THE MADRAS UNIVERSITY, ANNAMALAI
UNIVERSITY AND **ANNA UNIVERSITY
(AMEND MENT) ACT, 1962,

[Received the assent of the President on the 12th March 1982,
first published in the Tanil Nadu Government Gazette
Extraordinary on the 13th March 1982 (Masi 29, Thun-
mathi, ‘Thiruvalluvar Aandu-2013).) i

An Act further to amend the Madras University Act,1923 , CRER
the Annamalai University Act, 1928 and the **Anna
University Act, 1978,

BE it enacted by the Legislature of the State of Tamil Nadu
in the Thirty-third Year of the Republic of India as

follows :— o
PART L |

Preliminary.

Short title ang 1. (1) This Act may be called the Madras University,

c.ommencement,

- Insertion of
‘new section
§-A jn Tamil
‘Nadu Act VII
“of 1923.

i

Annamalai University and **Anna University (Amend-
ment) Act, 1982. ‘ ' R

- (2) This Act, except Part II, shall be deemed to have

come into force on the 21st December 1981 and PartII - -
shall be deemed to have come into force on the 1st

December 1981, S
| PART 1I.

Amendments to the Madras University Act, 1923, ,\

2. After section 5 of the Madras University Act, 1923.'; :
(Tamil Nadu Act VII of 1923) (hereinafter referred to as *
the 1923 Act), the following section shall be inserted, .

namely :—

*For Statement of Objects and Reasons,see Tamijl Nadu Governs- .

men;_Gazette Extraordinary dated the 11th ebruary 1982,
Part IV, Section 1, Page 47, : b
*epy virtue of section 5 of the Perarignar Anna U nivetsity of

Techrology (Amendmem and Spe2! Provisiors) Acy 192

1 Nagdu Act 26 »f 1932) any referedce to “Porarignar Amma

University of Technology Act™ has, been construed as“Anna .

University Act™.
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““ 5.A. Disqualification for election or nomination. in
certain cases.—(1) Notwithstanding anything contained
in sections 14, 18 or 23, no person who has held office
as a member for a total period of six years in any one
or two of the following authorities, namely :—

(i) the Senate,
(ii) the Syndicate,and
- (iii) the Academie Council,

shall be eligible for election or nomination to any of the
said three authorities.

Explanation I.—For the purpose of this sub-sectic..,
the expression ‘period’ shall include the period n.:? prior
to the 1st December 1981.

. Explanation II.—For the purpose of computing the
total period of six years referred tc in this sub-section, the
period of three years during which & person held office
in one authority either by election or by nomination and
the period of three years during which he held office in
another authority ejther by election or by nomination
shall be taken into account and accordingly such person
shall not be eligible for election or nomination to any
one of the said three authorities :

Provided that for the purposes of this sub-sectf»on,'a
person who has held office in any one of the said three

authorities in a casual vacancy shall be deemed to have

‘held office for a' period of three years in that authority :

Provided further that for the purposes of the sub-
_section, if a person was elected or nominated to one authority
‘and' such person became a member of another authority
By virtue of the membership in the first mentioned

‘authority, the period for which he helc. office in the
first mentioned authority alone shall be taken into
‘account. ' :

(2) Nothing in sub-section (1) shail have application
inrespect of— _

| (i) ex-officio members referred to in section 14 (@),

but not including members of the Syndicate who are not

otherwise members of the Senate referred to in item (10),
» (ii) ex-officio members referred to in section 18 (a),

and AT  Tele

(iii) ex-officio members referred to in section 23 (),

but not including members of the Syndicate who are not

otherwise members of the Academic Council referred to in -

item($).”.

T S Y
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3. In section 14 of the 1923 Act,—

(1) in clause (a), the heading ‘Life Members’ and
items (1) and (2) ther2uinder shall be omitted;

(2) in clause (b),—

(@) for the expression ““for @ period-of three yearS
the expression ““for a, period of three years and such mem-~
bers shall be eligible for election or nomination for mot
morce1 than another period of threec years’ shall be substi-
tuted ;

(%) for the first proviso, the following proviso
shall be substituted, namely :—

“Provided that where a member is elected or

nominated to the Senate to a casual vacancy, the period of

office held by any such member shall be construed as a
full period of three years for the purpose of this clause.”;

(¢) the following Explenation shall be added at
the end, na™ely {—

«gxplanation.— For "the purpose of ‘this clause,
the expression “period” shall include -the period held
prior to the 1st December 1981.”

4. Tn clause (5) of section 18 of the 1923 Act,—

(a) for the expression “for a period of three -

years”, the expression “for a period of -three ycarsand

such members shall be eligible for election or.nomination

for not more than another period of - three years” shallbe

(b) for the first proviso, the following proviso
be substituted, namely :— =

~ «provided that where a member is elected or . =
nominated to the Syndicate to a'casual vacancy, the period - - -
of office held by any such member shall 'be construed'as =~~~
= 'full period of three years for the purpose of this élause.”; i

(¢) the following Explanation shall be added at:the i B

end, namely :—

~ « Explanation.~For: the 'pufpos'e.:of- this clause;fﬂié A
expression “ period ” shali include the period held:prior .

to the 15t December 19817,
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5. In clause (b) of section 23 of the 1923 Act,—  Amendment of
, section 23,

Tamil Nadu
(a) fcr the expression “ for a period of three years >, Act VII of
the expression “for a period of three years and such 1923.
members shall be eligible for election or nomination for
not more than another period of three years’ shall be

substituted ;

(b) for the first proviso, the following proviso shail
be substituted, namely :—

“Provided that where a member is elected or
nominated to the Academic Council to a casual vacancy,
the period of office beld by any such member shall be
construed as a full period of three years for the purpose

of this clause :” ;

(c) the following Explanation shall be addcd at the
end, namely :—

‘“ Explanation.—For the purpose of this clause,
the expression * period > shall include the period held

prior to the 1st December 1981. ™.
PART IIIL
Amendments to the Annamalai University Act ,1928.

6. In section 15 of the Annamalai University Act, Amendment of
1928 (Tamil Nadu Act I of 1929) (hereinafter referred to STe:rtr:%anaSéu

as the 1929 Act), the heading * Class II—Life Members ™
and items (1) and (2) thercunder shall be omitted. Act I of 1929.

7. In sub-section (1) of section 33 of the 1929 Act, Amendment of
for the words * shall except in the case of ex-officio or section 33,
life members hold office up to the date of the next {i‘t"ilg?g;g
reconstitution ”, the following shall be substituted, :

namely :(—
“ shall, except in the case of ex-officio member,—

(@) be eligible for selection or nomination to the
Senate, Academic Council or Syndicate for not nore thaa
another period of three years ; and

125—12—50
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(3) i the case of any oy awhority ot hody
hold office o the date of 1S HAM Tean mi\x\x\\\\‘

Provided that where a member is elected or nomina-
ted to a casual vacancy to the Senate, Academic Council
or Syndicate the period of office held by any such member
shall be construed as a full period of three years for the
purpose of this sub-section.

Explanatzon —For the purpose of this sub-section,
the expression “period” shall include the period held
prior to the 21st December 1981.”.

Insertion of new 8. After section 33 of the 1929 Act, the following
section 33-Ain secticn shall be inserted, namely :—

Tamil Nadu
Act T of 1929.

“33-A. Disqualification for election or nomination in
certain cases.—Motwithstanding anything contained in
sections 15, 17, 21 or 33,—

(1) no person who had held office as a member
for a total period of six years in any one or two of the
followmg authorities, namely:—

(i) the Senate,

(ii) the Syndicate, and

(iii) the Academic Council,

shall be cligible fcr election or nomination to any of the
said three authorities.

Explanation.—For the purpose of computxng the
total period of six years referved to in this clause, the period
of three years during which a person held oﬂice in one
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authority either by election or by nomination and the
period of three years during which ke held office in another
authority either by election or by nomination shall be
taken into account and accordingly such person shall not

be eligible for election or nomination to any one of the
said three authorities :

Provided that for the purposes of this clause, a
person who has held officc in any one of the said three
authorities in a casual vacancy under scction 33 (3)
snall be deemed to have held office for a period of three
years in that authorivy :

Provided further that for the purposes of this clause,
if a person was elected or nominated to one authority
and such person became a member of another authority
by virtue of the membershipin the first mentioned authority,
the period for which he held office in the first mentioned
authority alone shall be taken into account ;

(2) nothing in clause (1) shall have application in
respect of—

(i) ex-officio members referred to in section 15
Class—I, but not including members of the Syndicate
who are pot otherwise members of the Senate referred
to initem (11), .

(ii) ex-officio members referred to in section 17
Class—I, but not including members of the Syndicate
who are not otherwise members of the Academic Council
referred tc initem (5) ; and ” s

(iii) ex-officio members referred to in section 21
Class—I. '

Explanation.—For the purpose of this ’section the -
expressicn ‘ period * shall include the period held prior
to the 21st December 1981.”, - T

| PART IV. -
Amendments to the Anna University Act,* 1978.

9-11, [The amendments made by these sectiors have
already been incorporated in the principal Act; namely,
the Anpa University Act,* 1978 (Tamil Nadu Act 30 of
1978). | | . o

*By virtue of section 5 of the Perarignar Anna University of
Technoloy (Amengdment and Special Provisions) Act, 1982 (Tamil
Nadu Act 26 of 1982) any reference to “Perarignar Anna Univer-
sity of Technology Act® has been constructed 2s‘**Anna Univer-
sity Act”. ‘ '

125—~12—50A
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PART V.
Miscellaneous.

12. For the removal of doubts, it is hereby declared
vhat nowitbsianding apyiwbing ccntaired in the 1923
Act, the 1929 Act or the 1978 Act as amended by this
Act, every member of the Senate, Syndicate or Academic
Councnl as the case may be, elected or nominated,—

(i) in the case of the Madras University, before the
1st December 1981, shall continue w0 be such member
for the period for whlch he would have contipued as such
member but for the amendments made to the 1923 Act; |
by Part II of this Act, and ; i

~ (ii) ip the case of the Annamalai University and the .
Anpa University* before the 21st December 1981, shall
cortinue to be such member for the period for ‘Whick
be would have continued as such member but foi the
amerdments made 1o the 1929 Actby Part Ill orthe
1978 Act by Part IV of this Act: o

Provid:d that nothing contaired in this sectxon N
shall be copstrued as enabling any member referred to -
thercin to continue as a member of any of the authoritics
in any of the said Universities of which he may bappen
to be a member by virtue of his membership of the Senate,
Syndicate or Academic Council, as the case may be, afterf
he ceases to be a member of the Senate, Syndicate or Aca-' ’
demic Council, as the case may be.

13. (1) Every action taken and every proceeding com-
ménced on or after the 1st December 1981 but before

eleciions to be the 21st December 1981, to hold election to' the Senate,

void .

Syndicate or Academic Council of the Madras Umvemty»»f
shall be deemed to be null and void and accordingly fresh
action or proceeding shall hereafter be taken in accordance
:th the prov:smns of the 1923 Act as amended by tlns

ct

(2) For the removal of doubts, it is hereby declared :
that notwithstanding anything contained in the 1923 Act
as amended by this Act, every member who ceases to be

* By virtue of section 5 of the Perarignar Anna University of.
Technology (Amendment and Special Provisions) Act, 1982
(Tamil Nadu Acr 26 of 1982) any reference to ““Perarignar Anna'
University of Tcchnology” has veen cunstrucd as ‘‘Anna Uni-
versity”.
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a member of the Senate, Synaicate or Academic Council
by reason of the operation of sub-section (1) shall cease
to be a member of-~

(i) the Syndicate or the Academic Council, as
the case may be, to which he was elected in his capacity
as a member of the Senate, or

(ii) the Syndicate to which he was clected in his
capacity as a member of the Academic Council and to
which Council he was elected in his capacityas a member -
of the Senate, with effect on and from the date on which
he ceases to be a member of the Senate or Academic

Council by reason of sub-section (1).

14. (1) The Madras University, Annamalai University Repeal and
and Anna University* (Amendment) Ordinance, 1981 saving.
(Tamil Nadu Ordinance 18 of 1981) is hereby repealed.

(2) Notwithstanding such repeal, anything done or
any action taken under the 1923 Act, the 1929 Act or the
1978 Act as amended by the said Ordinance shall be deemed
to have been done or taken under the 1923 Act, the 1929

Act or the 1978 Act, as the case may be, as amended by
this Act.

*By virtue of section 5 of the Perarignar Anna University of
Technology (Amendment and Special Provisions) Act, 1982
(Tamil Nadu Act 26 of 1982) any reference to “Perarignar Anna
University of Technology” has been construed as ‘““Anna Univer-

sity”.
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. TAMIL NADU ACT NO. 26 OF 1982.%

THE PERARIGNAR ANNA UNIVERSITY OF TECH-

NOLOGY (AMENDMENT AMD SPECIAL PROVI-
SIONS) ACT, 1982.
[Received the assent of the Governor on the 29th April 1982,

first published i1 the Temil Nadu Governmnt

G-zette Extraordinary on the 4th May 1982

(Chithirai 21, Thunthubi, Thiruvalluvar Aandu—2013).]

An Act further to amend the Perarignar Anna University

of Technology Act, 1978.

BE it enacted by the Legislature of the State of Tamil

‘Nadu in the Thirty-third Year of the Republic of India

as follows :—

it] 1. (1) This Act may be called the Perarignar Anna
T ,;cnce_ University of Technology (Amendment and Special

it?om Provisions) Act, 1982,

(2) 1t shall come into force at once.

~ 2-4. [The amendments made by these sections have
already been incorporated in the principal Act, namely,
the Anna University Act, 1978 (Tamil Nadu Act 30 of
1978).]

astruction 5. References to ‘Perqrignar Anna University of
eferences Technology” and ‘Perarignar Anna University of
‘Perarignar Technology Act” in any Act or in any rule, notification,

1a Univer- p.qceeding, order, regulation, by-law or other instrument

;.?fa£§°h“°' made or issued under such Act or “statutes”, *‘ ordinances”

rarignar  and ‘“‘regulations” made or continued in force
na Univer- ynder the principal Act shall be construcd as references

' of c iversity > and ¢ Anna University Act”
gy 1° Anna University y t‘
» respectively.

sal pro- 6. Where immediately before the commencement of
dings. this Act any legal proceedings are pending to which the
“ Perarignar Anna University of Technology ™ is a party,
the * Anna University > shall be deemed to be substituted
for the ¢ Perarignar Anna University of Technology

in those proceedings.

S

*For Stitem:nt of Objc;cts anl Reasons, see Tamil Nadu.~
Government Gazette Extraordinary, dated the 11th February 1982, _

Part 1IV—Section 1, page 94.
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The following Act of the Tamil Nadu Legislature received the
assent of the Governor on the 19th February 1986 and is hereby
published for general information:—

ACT No. 21- OF 198s.

[ 3

An Act further to amernd the Anna University Act, 1978.

BE it enacted by the Legislature of the State of Tamil Nadu in the
Thrity-seventh Year of the Republic of India as follows :(— :

1. Short title. —Tlus Act may be called the Anna University
(Amendment) Act, 1986. '

2. Amendment of section 12, Tamil Nadw Act 30 of 1978.—
. In scction 12 of the Anna University Act, 1978 (Tamil Nadu Act 30 .
" of 1478) (hercinafter referred to as the principal Act), for sub-
section (7), the following sub-scction shall be substituted, namely :-—

: “(7) The Vice-Chancellor shall give effect to the decisions of
E the Syndicate.”..

3. Amendment of section 17, Taemil Nadu Act 30 of 1978.—
Ja section 17 of the principal Act——_ , : '

() for sub-scction (2. the following sub-section shall be
substituted, namely :—

“{(2) The Syndicate shall, in addition to the Vice-Chancellor, :
consist of the fellowing persons, namely :— -

Class I—Life member.

Thiru C. R. Ramaswamy (Son of Thiru C. Rajam, Founder of
the Madras Institute of Technology, Chromepet, Madras).

Class JI—Ex-Officio Members. ‘ o " ‘
(1) The Secretary to Government, in-¢hatge of Education ; |

(2) The Seccretary to Government, in-charge of Health - and
samily Welfare ; and . .

(3) The Director of Technical Education.
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Class III—Other Members.

(1) Two pexsons from among the Deans and Directors of the
Upiversity nominated by rotation by the Chancellor ;

(2) One person from amony the Heads of Deparitments and
Professors of the University nominated by rotation, by the Chan-
cellor on the rccommendation of the Vice-Chancellor ;

(3) One Reader and cne Lecturer from among the rcaders and
Lecturers, respectively, of the University nominated by the Vice-
"Chancc]]or according to Iaculty Seniority by rotation on  Facully
basis ;
-+ (4 Four-persons representing public and private sectors, indus-
" tries and researchi institutions having special knowledge and prac-
tical experience in industry and commerce, nominated by the Charr
1 CLH.OI' : B Y om

| e G One member cle cied by the Aca_dcnﬁc Council from among
its . .membcrs

(6) One membcr clecied by the members of the lcgislative
© Assembly of the State from among themselves ; and

~(7) One member clected by the members of- the Legislative
CGouincil of the State from among themsclves.’’;

(p) after sub-section (3), thc following sub-section snall -
“inserted, namely: — :

- “(3-A) (1) In case the Secretary to Government,
1 . in-charge of Bducation, or the Sccretary to Government, in-charge
i " “ of Health and Family Welfarc, is unable to attend the meetings of
aN the Syndicate for any reason, he may depute anv oflicer of his.
department not Jower in rank than that of Deputy Secrctary to
Gevermnment, to attend the meetings; -

T

_ (ii) In case the Director of Technpical Educafion Is
unablc to attend the meetings of the Syndicate for any reasom, he
may depute any officer of the department not lower in rank than
that of Deputy Director to attend the meetings. ™ ;

(¢) in sub-sectioni (4),—

(i for the words ““cx ofzin members >, the words ¢ life
“member and the ex-officio members »” shall be substituted ;

" (ii) in the second proviso. after the word “held”, the
words “ for not less than one year” shall be inserted.
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4. Amendment of section 17-4, Tamil Nadu Act 30 of 1978.—

Tn scction 17-A of the principal Act—

(@) in sub-section (1),—

(1) for the portion commencing with the words “ Notwith-

1 standing anything contained ” and ending with the words “shall be
¥ cligible for election or nomination to any of the said two autho-
¥ rities”, the following shall be substituted, namely :— :

*“ Notwithstanding anvthing contained in section 17 or 18 or. .

‘; statute 9 of Schedule II, no person who has held office as a member
f for a total period of six years,—

"

(a¢) in any cne or both of the following-.‘ authorities of the

k' University, namely :—

(i) the Syndicate; and - )
(ii) the Academic Council, or
(b) in any one or more of the following three authorities of .
any other University in the State of Tamil MNadu- established by, ~
or, under any law in force, namely:— -
(i) the Senate;
(i) the Syndicate; and
(iii) the Standing Committee on Academic Affaits; or
(¢c) in any one or more of the authoritics specified in ciauses
(a) and (b), )

shall be eligible for election or nomination to any of the said  two
authorities of the University. ”;

(i) in Explanation 1T, the words “of the University ” shall
be added at the end; vl

(iii) in the first proviso, for the words ‘* held oifice in any
one of the said two authorities”, the words “held office for a
period not less than one year in any one of thé said .two “authori-

tics * shall be substituted ;

(bY in sub-section (2), for clause (i), the *ollowing clause

. shall be substituted, namely :(—

[
£

~ “(iy thé life member and cx-officio members referred to
in sub-séction (2) of section 17 : and ™.

P A T )
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8, Amendmens of section 29, Tamil Nadu Acr 30 of 1978.—
In section 29 of the principel Acz, afer clzmme (fh e Dinsis
cause shall be inscrted, namely :—

“ (xi-g) the powers to be exercised and the duties to be perr |§
formed by the teachers and other persons cmployed in the
University ; . '

6. Amendment of Schedule I, Tamil Nadu Act 30 of 19738.—
In Schedule II to the principal Act,—

(1) in statute 3, in clause (2), for the word “ ordinances ™, the

word “ regulations ” shall be substituted ;

(2) in statute 9,—

(@) m clause (1),— | ,
({) under the heading “Lx-officio Members”, for items
(d) to (h), the followiug items shall be substituted, namely :—

* (d) The Librarian of the University;
(e} All Heads of Dcpartments and Heads of Cenires of
the University ;7 ;
(i) under the heading * Other Members ”,—

(A) before item (i), the following items shalf be insected,
namely (~—
“(f) Fifteen “Professors of the University unomipated by
the Chancellor on the recommendations of the Vice-Chancellor -

(g} Seven Teachers other than Professors, Deuos and)§
Directors nominated by the Chancellor on the recommendations of g

the Vice-Chancellor ;
L (h) Three educationists having proficiency in  majters _:
reJating to education, research and educational administration generalflf
and technical, «ominated by the Chancellor ; -

(k) Onpe officer dealing with the sobject of Higherll:
Secondary Education in the Education Department ‘o be nominatedl
by the Government ; .

(B) item (ss) shall be omitted ;

(C) in item (t), the expression * and item (ss) ””  shall be
omitted ;

(D) in clavse (3), in the proviso, after the word « held”,
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1. Cessation of office of disqualified persons, .erc.——Any person
¢ elected or vominated to the Syndicate or the Academic Council,
: as the case may be, of the Anna University,— :

. (i) who has been classified as ex-officio member under the
principal Act, as it stood prior 1o the date of the publication of this
Act in the Tanul Nadu Government Gazette, bur has become a
member other than an ex-officio member, under the principal Act,
as amended by this Act, and whose term of -office of three years has
expired; or A

(ii) who has become disqualified under the provisions.of the
principal Act, as amended by this Act,

shall cease to be such member of the Syndicate or the Academic
Council, as the case may be, of the Aumn=a University, with ciact
on and from the date of publication of this Act in the Tamil Nadu

Government Gazette.
>

8. Removal of doubts.—For the removal of doubts, it is hereby
declared that members of the Syndicate or of the Academic Council,
s the case may be, of the Anna University, except those who shall
cease to be such members of the Syndicate or the Acadmic Council,
as the case may be, of the Anna University under section 7, elected
or nominated ‘as such members before the date of the publication of
this Act in the Tamil Nadu Government Gazette, shall continus to
be such members till the term of oflice expires.

(By order of the Governor)

S. VADIVELY, _
Commissioner and Secretary to Goveramertt,
Law Department. s

(A Group IV-2 Ex. (83)—4
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Amendment af 4, In section 18 of the principal Act, in cluuse (A),——
section 18. ) o . )
) ta) the expression " and such members shall be cligible fur election or nomina-
tion for not more than another psriod of thice vears ™ shall he omitted

(B) the first pryvico shall be omitted ;
(¢) the Explanation shall be omitted,

dAniendment of 3. Tn section 23 of the principal Act, in cluuss (6),—
section 23.

*and such members shall be eligible foc election or noming-

(@) the cxpression
" shall be omitted ;

tion for not moro than anether period of three years

(&) the first proviso shall be omiticd ;

(¢} the Explanation shall be omitted,

PART TIIL
Amendnients te the Annamalei University Aez, 1938,
Amendment ‘6. Iz the A_nnamn.lai Univprsily Act, 1928 ¢(hereinafrer referred to as the prineipal '.};,m,;‘-' AP
of section Act), in sub-scction (1) of scction 33, for the portion beginning with  the words Act 1
33, “shall, except in the cisc of ex-pfficio member.™  ard ending with the  expression 1928,

*«21st December 19817, the following shall be substituted, namely —-

** shall except in the case of ex-gfficio mambars hold office upto the date of the
next reconstitution ™,

Omission of 7. Section 33-A of the principal Act shall be omitted.
Jection 33-A.

PART IV,

Amendments 1o the Madurai-Kamaraj University Act, 1965.

Amendnent of 8. In the Madurai-Kamaraj University  Act. 1965 (hereinafter referred to as the  Pemiil Nad
section-15. prineipal Act), in scetion )5, in clause (5),— Act 35 of 1

LT}

~ (a) the expression ** and such members shall be eligible for electipn or nomiza-
tion for not more than anather period of three years ” shall be omitted ;

(&) the first proviso shall be omitted ;

(c) the Explanation shall be omilted.

i
i
:}
i
)
i
!

Amendment of 9. In section 19 of the principal Act, in clause (b),—
section 19,

(@) the expression " and such members shall be ¢ligible for election or noming-
tion for not more than another period of three years ™ shzll be omitted ;

{&) the first proviso shall be omitted ;
(6) the Explanciion shail be omitted,
Jdmendment of 10. In section 24 of the principal Act, in clause (5),—
Section 24." )
{a) the expression * and such members shall be eligible for election ¢r noni-
nation [or not more¢ than another period of three years ™ shall be omitted ;

() the first proviso shall bg ominled ;

(c) ‘he Explanation shall be omitted,

Omission of 11, Section 24-A of the principal Act shall be omitted.
section 24-A. )
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BARfT Migs o
Ampndments to the Anna Umverslt} Act, 1978

and AN :

Tamil Nadu. - 12..In the ‘Anna: Umversxty Act, 1978 (heremafter referred to as.
. Act 30 of 1978. Act), in section‘17¢in sibiection (4) -»-%“w S ‘

(a) the expression “and such members shall be elxgrble for electron or nomma- .
7 tion for not more than another term of threé years "shall be omrtted Rty

(b) the second prowso and the Explanatzon thereundler shall be omrtted

13 Sectron 17-A of the prmcrpal Act shalI be omltted

14 Tn the prmcrpal Act, in Schedule II in Sfcatute 9, in clause 3), the pomon Am dm
beginning with the expression * and such’ members ” and endmg with the expressxon Sch dulel
« 2Ist December 1981 » shall be omitted.

o “"PART, VL
- Amendments to the Bharathzar Umverszty Act 1981

Tomil Nadu 7 15. In the Bharathiar University Act 1981 (heremafter referred to as the prmxcrpal Omission ¢

Act 1 of 1982. Act), Sectxon 7 shall be omitted. . sectio V
16. In sectxon 20 of the prmcxpalAct m clause (b), S Amendment‘
’ y sectzo
(a) the expressron “ and such members shall be ehgrble for election or nemina- :
tion for not more than another period of three years > shall be omrtted
(b) the first provrso shall be omrtted .
17. In section 23 of the pr1nc1pa1 Act in sub—sectlon (2), in clause (c),--. v Amendment
) section 23.-
(a) the expression “‘and such members shall be ehgrble for election’ for not c
more than another period of three years ’ ” shall be omitted ; )
(b) the first proviso shall be omitted ;
18. In section 24 of the pnncrpal Adt, in clause (e),—-—
| (a) the expression *“ and such members shall be eligib’> for election or neini-
nation for not more than another period of three 3ears ** shall be omitted ;
" (b) the first provise shall be omitred.
_ IR
PART VIL TR,
Amendments to the Bharathidasan University Act, 1981, N
Tamil Nadu 19. In the Bharathidasan University Act, 1981 (hercmafter referred to as the  Omission” oﬁ
Act 2 of principal Act), section 7 shall be omrtted |  section 7.
1982. 20. Tn section 20 of the prmcnpal Act, in clause (b),— , Amendment/

(a) the expression *“ and such members shall be eligible for election or nomi-
nation for not more than another penod of thrce years” shall be omnted

(b) the first proviso. shall be omitted.
21, In section 23 of the principal Act,in sub-section (2), in clause (¢),—

(@) the expression *¢ and such ‘members shall be ehgzble for election for not
more than another: perrod of three years » shall be omitted ; o

(b the first prov1so shall be omrtted
22. In section 24 of the principal Act, in clause (e),—

(a) the exptessron ¢ and such members shali be eligible for election or nomi- -
s v ather Farind A thrae veoarg?? chall he anritted o
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e PART VIII,
Amendments to the Tamil University Act, 1982
U:I.man, bf' 23, In the Tamil University Act, 1982 (hereinafter referred to as the principal Tamil Nadu
.ectmn 7. Act), section 7 shall be omirtted. /ig‘rg 29 of
. .:endment 24, In section 18 of the ;.:rincipal Act, in clause (¢),— ' )
st’ section
18,
(a) the expression * and such members shall be cligible for clection or nomi-
- . nation for not more than another period of three years ™ shall be omitted ;
II- - . 1
o (b) the first provisa shall be omitted.
tmer‘:fim'em 25. In section 21 of the prinzipal Act, in clause (¢),—
of szction . .
21, (@) the expression *‘ and such mambers shall be ellglble for election or nomi-
nauon for not more than another period of three years " shall be omitted ;
(k) the first proviso shalx be omitted.
PART IX. :
W Amendments to the Mother Teresa Women's University Act, 1984,
.),rils.;'ibn-- of 26. In the Mother Teresa Women's University Act, 1984 (hereinalter referred Tamil Nadu
section 7. - to as the principal Act), section 7 shall be omitted, A}cgts ‘115 of
dmendment 27. In section 20 of the principal Act, i1t ¢laiise (c), .
of section
20, ; (a) the expression “ and such members shall be eligible fof nommatlon fot
-+ 1 gotmo>re than another period of three years ** shall be omitced:
vl s {b) the first proviso shall be omitted.
tmmdmeur : 28. In section 23 of the principal Act, in clause (¢),—
of section
. (@) the expression *“aad such members shall be eligible for nomination for
not more than another period of three years ” shall be omitted ; .
(&) the first proviso shall be omitted.
PART X,
Amendments to the Alagappa University Act, 1985, .
Imission of 29. In the Alagappa Univerty Act, 1985 (hereinafter referred to as the principal ~— Tami! Nadu
section 8, Act), section 8 shall be omitted. Act 23 of
- . 1985.
dmendment 30. In section Z' of the principal Act, in clausc (2),—
gsecu‘qn ' ' -
TR (a) the expression ‘* and such membeis shall be ehglble for elecnon Or nCEis - o
nation for not more than another period of thtec years” shall’ be omitted ; .
. '(b) the first proviso shall be omitted.
m&}:}ﬂném 31, Insection 24 of the principal Act, in sub-section: (2);- in clause (d).—
. of section. )
O 24, (@) the expression **and such members shall be eligible 'or nommatlon tor
pot more than another period of three years™ shall be omitted’;
_ () the first proviso shall be omitted.
Amagdment' ' 32. In section 25 of the p:incipal'Act in clause (e),—
i *gf gection '

(a) the expression “ and such members shall be eligible forielection o‘r nmm-
nation for not more than another period of three years * shall be omitred

(b) the first proviso shall be omitted.
(By order of the Governor.)

. B. JEYASINGH PETER,
Secremry o ("ovemmenr Law Deparrmenr |
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”lt fonowmg Aet 0. 72 Tamil Nadu Legmlatlve Assembly rccelved tHe
agsent of ithe Governor on thu 17th I‘ebruary 1992 and| is herchy pubhshed for
weneral information :— - ,
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p

ACT \Tr‘ 3 014 1992

g . . B .
. P

An Act furtheﬂ to amend the Tam'el Nadu Umve; sities Laws

. BE it enacted bv the Legislative As%emhly of the State of Tamil Nadu i in the
Feorty-thivd Ye:n oi the Repubhc of India, as follows :—

(Amendment) Act, 1992, ) . el

" (2) It shall b deﬁmed to havv come mto force on the IOth day of January
1992, ) . , .

Leiloe
BRI

313? dll;GS, sub- su,tlon (), the following proviso shall be added, namely:—

“ Provided thet if thejChancellor does not approve’any of the persons in
l the panel so recommended by the Committee, he may take - steps to constitute
i! another Committee, in accordance with sub-section (2), to give a frcsh panel of
i

three different names and shall appoint one of the persons named in the fresh
’ panel ‘as the Vice-Chancellor.”.

-, Part IV-—Sectwn 2 T

1. {1) This Aet- may be  called the - Tamll Nadu Umversmes Laws Short title .

nd conmeucqmne

’ '"""/;"'i XA
2. In section 11 of the Madurax-Kamaraj University Act, 1965, to Amendment . of*

Tamil Nadu
Act 33 of 1968."

-

f' ' :
| Nadu -3. In section 11 of the Anna University Act, 1978 to sub-section (1), the  Amendment - of

Dof 1978.  following proviso shall be added, namely i(—

-, “Provided that if the Chancellor does not approve any of the persons in
-Le panel so rccommended by the Committee, he may take steps to constitute
another Committee, in accordance with sub-section (2), to give a fresh panel of
three different names and shail appoint one of the persons named in the freah
panel as the Vice-Chancellor.”. . ,

ﬂ(}roup) IV-2 Ex. (101)'_1 . i "[. 17 ]

e

.
o

Tamil - Nado.
“Act’ 30 of 1978..
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JAmendment of ..

Taniil ~ Nadn.
Act 1011982,

mdment of

Nadu

Tamil
Act 2 of 1982,

ﬂ\et 9 of 1982,

¢ Tamil . Nadu

) .Amendment of :
Tamil
. Act 23 of 1985,

e e VA
, a\meﬁement oBf

) - gamil- Nadu
© T Act 31011990,

'y In section 12 of the Bharathxar Umversxty Act 1981,
-the followmg proviso shall be added, namely:— : :

~ panel as the V:ce-Chancellor ”. ‘

» A&mendment of - -
"
| Act15.0f 1984,

PR

Nadu:

“ Provided that if the Chancellor does not approve ‘any of the persons in

- the panel so recommended by the Comm1ttee, he may take steps to constitute

another Comnmittee, in accordance Wlth sub-scction (2), to give a fresh panel of

 three different names and shall appomt one of the persons named in the fresh
- panel as the Vxee-Chancellor

5. In sectxon 12 of the Bharathidasan Umversxty Act, 1981, to sub—sectron ),
the following proviso shall be added, namely —

* Provided that if the Chancellor does not apprwe any of the persons in
the panel so recommended by the Committee, he may take .steps to constitute

another Coramittee, in accordance with sub-section (2), to give a fresh panel of

three different names and shall appomt cne . of the persons named in the fresh
panel as the Vlee-Chancellor S :

6. In section 12 of the Tamil Umversxty Act, 1982 to sub-sectnon (l),

 the following proviso shall be added namely ;—

“ Provided that if the Chancellor does not approve apy of the persons in h
« - the panel s6 recommended by the Committee, he may take steps to constitute

another Committee, in accordance with. sub-section (2), to give a fresh panel of
three different names -and  shall appomt one of the persons named in the fresh

L

In sectlon 12 ‘of the Mother Teresa’ Womens Umversnty Act, 1984 to
sub-seetlon (1), the tollowmg proviso shall be added namely -

" “Provided that if the Chancellor does not approve any of the persons in

| the panel so. recommended by the Committes, he may take sieps to constitute

.another Committee, in accordance with sub-section (2), to give a fresh panet of
sthree different names and shall appoint one.of the persons named int the fresh

' panalas the Vice-Chancellor.”. j - .

ip.. v o f e y"ylmﬁ(ﬁﬁi S (ﬁ'{ dy,
8. In section 13 of the Alagappa University Act, 1985 to sub-section (1),
the followmg proviso shall be added, namely —

fwg

to sub-section (1), Tamil Nad&'

Act 1 of 1

poc j¥°Y

Tamil Na
Act 2 of

Th 12 w2 o B kvl S o pr-y

B <

——
(2]

Tamil N
Act 9 of

famil N
Act 15 of

Tamil 1}
Act 23 e

"« Provided that if the Chancellor does not approve any of the persons in

the panel so recommended by the Committee, he may take steps to constitute

:another Committee, in accord :nce with sub-section (2), to give a fresh panel of
rthree different aames and shall uppoxm. one of the persons pamed in the fresh panel

+as | ‘the Vice-Chancellor.”

. ks hr( Mﬁ’w-

9 In section. 11 of the Manonmamam .Sundaransr Umversxty Act 1990,
‘to sub-section (1),.the followmg proviso shall be added, namely :—

=~ «Provided that if the Chancellor does not approve -any of the persons in

Tamil |
Act 31¢

the_r' anel so recommended by the Committee, he may take steps to constitute

another Committee, in ‘accordance ‘with sub-section (2), to give a fresh panel of
ﬂnee different names and shall appomt one” of the persons named in the fresh
panel as the Vlce-Chancellor

”» !
".4‘

10 (1) The Tamll Nadu Umversmes Laws (Amendment) Ordinance,

1992_1s hereby repealed T B LN S

Tamil N -~
Ordina{®&X
of 199

i
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" (2) Notwithstanding- such repeal, anything done or any action taken .

under the Madurai-Kamaraj University Act, 1965 or the Anna University . -
Act, 1978 or the DBharathiar University Act, 1981 or the Bharathidasam = -
University Act, 1981 or theé Tamil- University Act, 1982 or the Mother :
Teresa Women’s University Act, 1984 oy the Alagappa University ‘Act, 1985

or the Manonmaniam Sundaranar University Act, 1990, as amended by the

said Ordinance, shall be deemed to have been done or taken under the respective

Act, as amended by this Act. o ‘

1 .

0 .

2d

5. )

0. R D DT
b ; (B;y order of the Govemor) T
Boeeime e MDD, ISMATE, -

- ':T ; ' R - . - Secretary. to GOvernment;‘: o
‘ AT T cot .- Law Department. . -~
,\-, '
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Part W——Secnon 2
Tannl Nadu Acts and Orduunw

» "l‘hc followmv Act of the ’I‘amll Nadu Ifcglslatwe Ammbxy I’Bcelved thc ‘
.- assent of the President .on the 21s¥ February 1994 and -is hereby pubhs?cd
for gencra»l mformafuoq . :

RS A

P . ACT No.'9 OF 1992 e
 An Act furtlwr fo amend the Tamid Nodu Unwamtws Loy,

‘1 BE it enacted by the Legxslat:ve Assembly of the State of Tamnl Nadu in the
Forty—sccorxd Yea«r of the Republic cf India. a follows —_ ‘ _

PART I ?
. PRELIMINARY _ o
» 1. (I) Thxs Act’ may be’ called thz Tamxl Nadu Umversntles LaWs (Sccond Short title
' Amcndmcnt) Act, 1991, - and com-
. . R mencement.
(") It shall come mto force at once
PART II.

Amendments to the Madras University Act, 1923,

1 Nadu 2. After section 5 of the Madras University Act, 1923 (hereinafter referred Insertion of-
Act VIT of to as the 1923 Act), the following section shall be inserted, namely :— B con S-A
1923. “5-A. Disqualification for election or nemination to Senate, Syndicate and ion 5-A.

* Academic Council in certain cases.—<1) Notwithstanding anythmg contained
in section 14, 18 or 23, no person who has held office as a m:mber for a total period
of six years in any one or two of the following authorities, namely:—

(i) the Senate, '
(ii) the Syndicate, and
(iii) the Academic Council,
shall be eligible for election or nomination to any of the said three authormes '

" . Explanation I.—For the purpose ‘of this sub-scction, the expression “perlod
“shall inctude the périod held prior to the date of the _publication of the Tamil Nadu
" Universities Lavxs (Second Amendment) Act, 1991 in the’ Tamtl Nadu: Goveiviment

Guzette. gt




) : Explanation 11.—For the purpose of computing the total period ot six years
= referred to in this sub-section, the period of three years during which a person
i ..., held office inone authority either by election or by nomination and the period of .
E . three years during which he held office in another authority either by election or
{'f 7 .. - by nomination shall be taken into account and accordingly such person shall not
[ - be eligible for election or nomination to any one of the said three authorities : ‘
" Provided that for the purpose of this subisecﬁon,,_a_person who has held
. office in any one of the said thre¢ authorities in a casual vacancy for a period not
~ " less than one year shall be deemed to have held office for a period of three years

dnthat authomty: *¢ . © e T U W7 0w T s R
.54 .7 *Provided further that for the purpose of this ..“-section, if a person was
. elected or nominated to one authority and such person became a member of another
- authority by virtue of the membership in;the first montjoned authority, the perioa
*- for which he held office in the first mentjoned authority alone shall be taken into.
e - " (2) Notnhing in subsection (1) shall have application inrespect of—
b wmmwstimamenciatiny W80 T () ‘ex-officlo members referred “to in section’ 14(g), -but not including
Lo members of the Syndicate who are not otherwise members of the Scnate referred to
Cn s o inhem(QO), E gy v A T B T .
e -(ii) ex-officio members referred to in section 18 (a), and o
DTN ST * (ii}) ex-officio members referred to in ‘section 23(a), but not including
oo igmabers of the Syndicate who are-not-otherwise members of the Academic Council
~ 0 oo 1eferved to in item (5).”. ‘ o o
. Amendment 3. In section 14 of the 1923 .Act, in clause (b), for the expression ‘“Save as

o _-of section 14, - otherwise provided, elected and nominated members of the Senate shall hold Gffice

~ for a period of three years”, . the following shall be substituted, namely—
© o *()) Save as otherwise provided,” elected ‘and ‘nominated members of the
' Senate shall hold office for a period of three years and such members shall be eligible
. forclection or nomination for not more than another period of three years.
07 (i) WhetE s miemibér iS eledteéd- ofiomindted fo thé Senate to a casuat
" vacancy, the period of office held for ‘not’ less than“one™year by any such member
shall be construed as a full period of three years for the purpdse of thus clause. -
Explanation.—For the purpose of this clause, the expression “period” shalt
include the period held prior to the date of the publication of the Tamil Nadu
- IGvaers sities Laws (Second Amendment) Act, . 1991, in the Tamil Nadu Government
o - Gazette,”, 7 I - .
Amendment .+ 4. In section 18-of the 1923. Act, in clause (b); for the expression. “Save as
A:’:cﬁon 18 otherwise provided, elected and nominated members of the 'Syndicate shall hold
y * . office for a period of three years”, the following shall be substituted, namely:—
_ “(i) Save as otherwise provided, elected and nominated ‘members of the
_ Syndicate shall hold office for a period .of three years and such members shall be
eligible for election or nomination for not more than another period of three years. :
.- (i) Where a member is elected or nominated to.the Syndicate to a casual
vacancy, the period of office held for not less than one year by any such.member
shall be construed as a full period of three years for the purpose of this clause.
Explanation.—For the purpose of this clause, the ‘expression “period” shall
include the period held prior to the date of the publication of the Tamil Nadu
gnivetsgm Laws (Second Amendment) Act, 1991, in the Tumil Nadu Government
Amendment .- . S.VOIn section 23 of the 7923 Act, in clause (b), for the expression “Save jas
- of > otherwise provided, elected and nominated members of the Academic Council shall
section 23. hold office for a pericd of three years”, the following shall be substituted, namely:—
B (i) Save as otherwise provided, . elected and nominated members of the
_Academic Council shall hold office for a period of three years and such members
stiall be eligible for election or nomination for not more than another period of
three years. ; : :
(i) Where 'a member is elected or nominated to the Academic Council to
& casual vacancy, the period of office held for not less than one year by any such
n_’aember shall be construed as a full period of three years for the purpose of this
ause, . oD
. Explanation.— For the purpose of this clause, the expression “pen'od"'
- shallinclude the period held prior to the date of the publication of the Tamil Nadu
, g.nivorsitic‘s Laws (Secord Amendment) Act, 1991, in the Tgmil Nadu Governmens -

— i




— e

S ) ~ PARTIIL -
Aandmen{s to the ':Aiznarrialai Unlvefslty::Act, 192',8.:;; ,

6. It section 33 of the Annamalai University Act, 1928 - (herelgafter refo od Amin

, > 1 , ‘ , erred Amendment
to as the 1929 Apt), in sub-section (1), for the words “shall e(xoept.in the case of ©Of - b
ex-officlo members hold office tip to the date of the next. reconstitution”, the Section 33.
fcHowing Shall be substituted, namely:—- @ .. - R

“shall, é}!gcpt in the casé of: ex-?ﬂicfo.'ﬁemﬁér;%'»’. ; T.' v
) (a) be eligible for election or nominationto the Senate, Academic Council

or:Syndicase for not more than another period of three years; and.. 4
. (b) inthe case of any other avtharity.or body, hcld office upto the date of
its’next reecmstitution: -~ . . 0 RO e it e

o Provided that where a"imembér 'ié,‘élec;t”ésliv '<V>r' homihﬁté_d "cdla“c;;sfuql- v'ébéﬁéy
"1, totheSenate, Academic Council or Syndicate, the period of office held for not less N RTD
.. .. than one*year by’any ‘sich méfmber shall».-'be;ponstrlvled asa full pericd of three. .= .

" years for the purpose of this sub-section. -
... . Explanation.—For the purpose of this sub-section, the expréssion “periad”
shall include the period heiw. prior to the date of the publication of the Tamil Nadu =
Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Governméns .

Qazette”. . . o , ,, |
1. After section 33 of the 1929 Aet, the following section shall be inserted, Insortion of
namely:— = - o , o m e new
i section 33-A. !

T “33-A Dt.éq‘ulxltﬂéétloil Jor electlon’ of ‘nomination to Senate, Syndicd'te-}avgé
f;a;{;ngiz Coggcil in certatn cases.— Notwithstanding anything contained in section’
’ > or y t ' R ‘ i S

) (1) o person whe has held office as 4 member for. a total -period ‘of $ix

years in any one or. two of the following authorities, namely:—~ . .

(i) the Senate,
(ii) th?Sync,licate, anb
: -(iii§ the Aoadc‘:mi.o‘ébunci.l',: £
" shall be eliéible for électioh or nominatfon to any of fhc saic three authorities.

- Bxplanation.—For the purpose of computing the total pertod of six years
referred to inthis clause, the period of three years during which a person held office
in one authority either by election cr by nomination and the period of three years
‘during which he held office in another authority either by electio:: or by nomination
shall be taken into account and accordingly such person shall not be eligible for
election or nomination to any one of the said three authorities :

Provided that for the prrpose of this clavse, a person who has held office
for a period not lessthan one year in any one of the said three authorities in a casval
vacancy under sub-section (3) of section 33 shall be deemed to have held office

for a period of three years in that avthority:

. - Provided further that for-the purpose of this clavse, if a person waselected
or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
3y for which he held office in the first mentfoned authority alone shall be taken inito”
s account; . ‘ o o R

(2) nothing in clause (1) shalihave application in respect of—
(i) ex-offictlo members referred to in section 15, Class1, but not including
. metbers of tho Syndicate = who ‘are 'not’ o“herwise - membersof the Senate -
' reforred to in jtem (11); EE A
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) (i) ex-officio members referred to in section 17, Class], but
not. including members of the Syndicaie who are not otherwise members
of 'the Academic Council referred to in item: (5);

- (i) ex-officio members referred to in section 2, Class}.
L Explangtion—For the purpose of “this section, the expression
“period ” shall include the period held prior to the date cf the

pubiication of the Tamil Nadu Universities Laws (Second Amendment) Act,
1991, in the Tamil Nad:t Government Gazette.”.

DU -PART 1V.
Amendments to the Madural K’arr;araj University Act, 1965.

8 In section 15 of the Madurai-Kamaraj Uniﬁexsity Act, 1965 (herein- Tamil Nadu
19658.

| after referred to as the 1965 Act), in clause (D), for the expression “Suve  Act 33 of

as otherwise provided, elected. and .nominsted members of the Senate

- sholl hold cffice for a period of three years”, the following shall be
~ substituted, namely :— L S .

. (i) Saye as otherwise provided, elected and ncminated members of the

' "Senate shall” hold cffice for a period of threc years and such members-
" shall be’ eligible * for - election or ‘nomination :for ..ot . mose than 3jnother

S ... period ‘of threg years.-

Am:ndm,ent

[+}
section 19,

Amendment
of .
section 24.

(ii) Where a member is elected or nominated to the Senatc'to a
cosual vasancy, the. period of office held for not less than ome year by
any such member shall be construed as-a full period of three years
for the purpose of this clavse. a R 4

,E.iélandtion;~F6r the purpose of this clause, the expression “period” -

* shall ‘include the period held prior 1o the date of the publication of

the Tamil Nadu Universities ‘Laws (Second Amendmem) Act, 1991, in the

_ Tamil Nadu Government Gazette.”.

9. In section 19 of the 1965 Act, in clause (3), for the expression
“Save as otherwise provided, electtd and nominated members of the

Syndicate shall hold office for a period of three years”, the fellowing.

shall- Be substituted, namely :—

- ““(i) Save as otherwise provided, elected and nominated members of the
- Syndicate shall hold office for a period of three years and such mem-
bers shall be eligible = for election or nomination for not more than
another period of three years. ‘v

.. (i1) Where a member is elected or nominated to the Syndicate to
4 ocasual vacancy, the period of office held for nct less than one Yyear
Dy any such member shall be construed as a full period of three
years for the purpose of this  clause. , -

Explanation—For the p,urpdsc.of this' clause, the = expression

- ‘period”  .shall include the period held pricr to the date of the

tublication of the Tamil Nadu Universities Laws (Second Amendment)
Act, 1991, in the Tamil Nadu Government Gazette.”.

10.-In section 24 of the 1965 Act, in clause (b),for the expression’
“Save as otherwise provided, elected and nominated members of = the
Academic Council shall hold office for a period of three years”, the
following = shall be ° substituted, namely :— - .

“(i) Save. as otherwise provided, elected and nominated members cf
the Academic Council -shall hold office for a period of three years
and such members shall be .eligible tor election or momination for nox
more than another pericd of three years. ' ‘ j
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(ii) Where a member is elested or nomi ' ’
, {1 A nated  to the Acad
t(;louncﬂ Qto a casual vacancy, the petiod of office held -for not efg;g
fan onc year by any such meémber shall be consirued ss a - full period
of three years for the purpcse of this clause.

Explanation.— For the purpose of this clause, pressi ied’
Xpiar _ ) s the expression “pericd”.
le?altlh ;nclx%dc 'lthle\l §enc(>;l _held  prior to the date of pthc pub icgt%o»ii~
{ ami ady Universities Law: Secon 991
in the Tamil Nadu Government Gazette.”. : ,( onid  Amendment) Act, 1991,

11. After section 24 of the 1965 Act, the f.llowing section shall be inserted, Insertion of -
namely:— e » ' " new .
g . . ) ) ction 24-A.
24-A_. Dzsqua_ltﬁcatton for election or nomination to Senate, Symdlcate soction A,
und 4cademic Council in certain cases.— (1) Not withstandinganything contained -
insection 15, 19 or__24, no person whoe has held office as a member for a total
period of six yearsin any one or two of the following authorities, namely:—

(i) the Senate.
(ii) the Syndicate, and . R
(iii) the Acad(mic vCouncill,

shall be eligible for election or nomination to any of the said three authorities.

" I . L
. Explanation 1.—For the .purpose cf this sub-section, the expression
“period” shall include the period held prior to the date of the publication of
the Tareil Nadu Upniversities Laws (Second Amendment) Act, 1991, in the
Tamil Nadu Government Gazette. g

Explanation 11.— For the purpose of computing the total period of six
years referred to in this sub-sectior, the period of three years during which
2 person held cffice in one authority either by electicn or by nomination and .
the period of three years during which he held office in another .authoriy
either by election or by nemination shall be taken into account and acpordingly
suzh person shall not be eligible for electicn or non..pation in any one of the
sajd three authorities : .

Provided that for the purpose of this sub-section, a person who has held
offive for a period not less than one year in any oneof the said three avtho-
rities in a casval vacancy shall be deemed to have held office for a period

of three years in that authority:

. Pravided further that for the purpose ~of this sub-section, if a person
was elected or nominated to one authority and such person became a member
of another authotity by virtue of the membership in the first mentioned
avthority, the period tor which he held Jffice in the first mentioncd avthority

alone shall be taken into account,
(2) Nothing in sub-secticn (1) shall have applicétion in respect of—"*

: (i) ex-officio members referred to  in section 15 (a), Class 1,00t
not including members of the Syndicate who are ‘ot otherwise .
members of the Senate referred to ip item (10); _

(it) ex-officio menibers. referred to in section 19 (a), Class I; and.
(iii) ex-officio members referred to in section 24 (a), Class[, but not _
including members of the Syndicate who are mnot otherwise members of ;the g .
Acadetnic Council rofenfed to in item (5).”. - : )

v - coed
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, - PART. Y. =~
TR ‘ Amendments to the ‘Anna University Act, 1978.
‘A%:;ndfnent_ 12, In section 17 of the Anna University Act, 1978 (hereinafter referred to
section 17. a§ t.'he“-1978 Act), in Su b-s;ctien @ . T

- (1) for the expression “The term of office of the members of the Syn-
dicate other than tne ex-officio members shall be three years”, the fellowing
shall bjc substituted, namely:— ° o

“The term of office of the members of the Syndicate, other than the ex-officlo -
members, shall be three years and such members shall be eligible ,f'or
elestion or. nomination for not more than another term of three years.”;

" (2) after thé proviso, the followirg proviso and the Bxplanation shall
be added, namely:— : .

“Provided fur.her that where a member is eleoted cr nominated to the

Syrdicate to a casual vacancy, the period of cffice held for not less thap one

' . year by any such member shall be construed as a full term of three years for
"~ the purpose of this sub-section.” o

. .[Rxplanation—For  the purpose ~of this sub-section, the expression
““term” shall include the term held prior to the date of the publication of the
Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
Nadu Government Gazette.”.

_Imsertion of " {37 Aftér Section. 17 of the 19‘7"‘8,' Act, the following section shall be inserted,

section 17-A. - namely :— . L e .
: “17-A. . Disqualification -for election or nomination to Syndicate and Academic
Council in certain cases.—(1) Notwithstanding anything containsd.in section 17,
".. 18 or Statute’9 of Schedule II, no person who hass held offl > as a member for -a total
-period of Six years in any one or both of the following authorities, namely :—-
i ‘:“c" R R T A SR ) ‘ irilg et C : R

"2+ (0) the Sypdieate, anid - Tl

v LT (i) the ‘Academic Council, v - T

] S .
- .

et

 shall be eligible for election or nomination to any of the said two authorities.

" .. .  Bxplanation I—For the purpose of this sub-section, the expression
- “'pefiod” shall include the period held prior to the date of the publication of the
- Tamil Nadu ‘Univérsities Laws (Second Amendment) Act, 1991, in the Tamil Nadu

" Government Gazette. - oo - T . "

S Explanation II.—Fo: the purpose of computing the total period of six years

. referred to in this sub-section, the period of three years during which a person held

i voffice in any one authority either by .election or- by nomination and the period of

three years 'dmin% which he held o: in another authority either by election or by

-nomination shall be taken into account and accordingly such.person shall not ‘be
eligible for election or nomination to any one of the said two authorities :

| Provided that for the purpose of this sub-section, if a person who has held

. offlce for a period not less than one year in any one of the said two authorities in a

ca‘?ﬁal_ };acapcy shall be deemed to have held office for a period of three years in that
authority : . . S

- Provided further tbat for the purpose of this sub-section, if a person was
elected or nominated to one authoiity and such persen became a member of another
authority by virtue of the membership in the flrst mentioned authority, the period
fmg::ch he held office in the first mentioned authority alone shall be taken into

(2)-Nothing in sub-section (1) shall have application in respect of—

| (g)" o (i): excofficio members referred to in section 17 (2), clauses (g) to (d) and
’Sch‘edule.l.lf'lfl.), ex-é ﬁcfo mezébers' refen:ed t0 in F;guse' (I) of ‘Statute” 9 of

mil Nads
Aet 30 of
1978,
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“Tamil Nadu
B Act1 of 1982

14. InSchedule II to_ the 1978 Act, in Statute 9, in clause

3), after fhe ‘words "Aiiehdament
“three years”, the following shall be added, namely :— . | () after the words Agndment

o R

, . , N e = 3 Schedule II. -

“and such members shall be eligible for nomination for not more than another -

term of three years : § - o ' R \
Provided that where a member is nominated to the Acadex;ﬁc Couxici’l to a

casual vacancy, the period of office held for not less than one year by any such member

shall be construed as a full term of three years for the purpose of this clause. -

X - Explanation.—For the purpose of this clause, the expression: “term” shall
1pglude the term held prior to the date of the publication of the Tamil Nadu Univer-
sities Laws (Second Amendment) Act, 1991, in the Tan.il Nadu Government Gazette.”.

PART VL

Arhenc?ménts to the Bharathiar University Aet, 1981.

15. After section 6 of the Bharathiar University Act, 1981 (hereinafter refefréd Iﬂfx'on of

to as Tamil Nadu Act 1 of 1982), the following section shall be inserted, namely :— - section 7.

7. Disqualiﬁcdtion Jor election or nomination to Senate, Standing domitiee on
Academic  Affairs and Syndicate in certain cases. —(1) Notwithstanding anything
contained in section 20, 23 or 24; no person who has held office as a. member for a
total period of six years in any oene or more of the follewing authoritiecs of the
University, namely :— ’ o

) theSemate, o . [
i) the Standing Committee on Academic Affairs, and e

i

(.i'ii)A the Syndicate,

. ”shan be ¢ligible for ‘.‘éléét;ioanr npiﬁfhhii&n to.'a.ny' of the saxd three_authoritigs.

' Explanation I.— For the purpose of this sub-section, the expression ™ petiod *
shall include the period of office held by any person prior to the date of the publica-
tion of the Tamil Nadu Universities Laws (Second Amendment) Aet, 1991, i:n the

Tamil Nadu :Government Gazette. - v )
" Bxplanation’ 'Il.:—For the purpose of computing thie total period of six years

referred to in this sub-section, the period of three years during which a person held

office in one authority either by election or by nomination and the pericd of three
years during which he held office in another authority either by election or by
nomination shall be taken into account and accordingly such person shall not be
eligible for election or nomination to any one of the said three authorities: -

'Provided' that for the purpose of this ‘sub-section,.a person who has.held office
for a period not less than one year in any one of the said three authorities in a casual
vacancy shall be deemed to have held office for a period  of three years in that

authority :
Provided further that for the purpose of this sub-section, if a person was €lec-
ted or nominated to one authority and such person became a member. of another.

authority by virtue of the membership in the first mentioned authority, the period -
for which he held office in the first mentioned authority alone shall be taken into

account. : _
(2) Nothing in sub-gection (1) shall have application in respect of—

@) ex-oﬁ'icio members referred to in section 20 (2)» Class 1, tut not
including members of the Syndicate who are not otherwise members of the Senate

referred to in item (13); and

FL R g S

(i ex-offisio members referred to in section 23 (2 (s), Class I : aﬁd ’
anntinn HA n(\{l') lasr I-ﬂ n‘l - r‘r ; ‘“' e LR e i . :
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b Amendmeht
. of

Amendment
of . .

section 23:

Aﬁ)endmem
of

seotion 24,

et e

section 20‘.

© of-this clauses o e 0]

16. In section 20 of Tamil Nadu Act 1 of 1982, i clause (b), for the expression
“ Save as otherwise provided, clected and nominated members Qf the Senate shall
hold office for a pzriod of three years”, the following she;ll be subsmuteq., namely .

“(i)- Save as otherwise provided, elected and nominated members of the Sznate
shall hold office for a period of three years and such members shall be eligible for
clection ‘or nomination for not more than another period of three years.

- (ii) Where a member is eleqtéd or nominated to the Senate to a casual vilcancy,
the period of office held for not léss than one year by any such member shall be
construed as a full period of three years for the purpose of this clause. |

L Explangtion. —For the purpbse of thié clause, the expression * period” shall
include the period hield prior to the ‘date of the. publication -of the Tamil Nadu

. Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government
- (Fazette’. - : . »1m

i

.. 17. Insection 23 of Tamil Nadu Adt 1 of 1982, in sub-section (2), in clause (c},

for the expression “ The membe 15 of the Standing Committce on Academic Affairs
‘othcr thanthe :€x-o fficie members, shallhold office for a period of three years”, the
~tfollowing shall be substituted, namely:— .. . . A

“(i) The members of the Standing Committee on Academic Affairs, other
than ihe ex-officio members, shall hold office for a perfod of three years and such
rgembe rs shall be.eligible for. ejectionfor not .more. thaan another pericd of

- fhree ycars. _— o -

- (ii) Wherea membecris_elected to the Standihg Committee- on  Academic
Affairs (0 d casual vacancy, the period-of office héld for not less than one year by
any such member shell bc-' construed as a full period of three years for the purpose

E;xplanaiiqnﬁ —For the imrposé of this clause,the cxﬁraésion “ p;fiqd » shall
include the period held prior to the date of the publication of the Tamil Nadu

gmv;:tm’t..les Laws (Second Amendmgent) Act, 1991, in the Tamil Nadu Govermment

- 18. In section 24 of Tamil Nadu Act 1 of 1982, in clause (c), for the expression
“Save as otherwise provided, the members of the Syndicate other than the ex-officio
members shall hold office for a period of three years ”, the following shall be
substituted, namely :— - g '

' (i) Save as otherwise provided, the members of the Syndicate, other than the
ex-o  fficio members, shall hold office for a period of three years and such members
tstl::e“' be eligible for election or nomination for not more than another period of

¢ years. ' . A .

(i) Where 2 member is elected or nominatcd to the Syndicate to a  casual
. vacancy, the period of office hcld for not less than one ycar by any such member
. shall be. construed as a. full period of three ycars for the purpose of this clause.

- Expianation. —For the purpose- of this clause; t_he e-xbfessié.h- “period” shall

* include the period of office held by any person prior to the date-of the. publication

~.of the Tamil Nadu Universitics Laws (Second Amendment) Act, 1991, i ;
'Nadu Government Gazette,”. .. .. ... ( e ‘ _ )C’ o n the Tami)

RIS SN : e R ’

b o e e e e
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‘ PART VL - T
'Ameﬁdgnénts fo the Bharathidasan University Act, 1981, - ,v e

il Nacu Act 19. After section 6 of fhe Bharathidasan University Act, i98f h. 1 o e S
. referred to as Tamil Nadu Act 2 of 1982), the following secti:m shall lgeefm /I'm:er:vw»n»qf .
namely:— Cel Gl S © - section’T,

U, Disqualification for election or nomination to- Senate, Standing Commites. ~ 1
on Academic Affairs and - Syndicate in - certain.  cases.—(1) Noigwithstanding O R
anything contained in sectior °0 23 or 24, no person who has held office as 4 member : .
for a total period of six years in any one or more of the following authorities of the -
University, namely :— e . : S 27 ..-2-4"*' :

(i) the Senate , o . ,

(i) the Standing Committee on Academic Affairs, and -
(iii) the Syndicate, , - ‘ E
shall be eligible for election or.nomination to any of the said three authorities. I

Explanation 1.—For the purpose of this sub-section, the expression “ period **
shall include the period of office held by any person prior to the date of the publication
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in -the Tamil
Nadu Government Gazette. o T b

-, Explanation I1—For the purpose of computing *he total period of .six years
referred to in this sub-section, the period of three years during which a person held
office in one authority either by election or by nomination and the period of three -
years during which he held office in another authority either by election or by nomi-

- nation shall be takep into account and accordingly such pefson shall aot be eligible
for election or nomination to any one of‘the said three authorities:" o

v Provided that for the purpose of this sub-section, a person who has held
office for a period not less than one year in any one of the said three authorities in -
a casual vacancy shall be deemed to have held office for a period of three years in
that authority: : : v A o

: Provided further that for the purpose of this sub-section, if a person was
¢ ’ clected or nominated to one authority and such person became a member of another
: authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into -

account.'

)} Nothiﬁg in sub-section (i) shall have application in respect of—

-

(1) ex-officio members referred to in section 20 (a), Class I, but not includ--
ing members of the Syndicate who are not otherwise nmiembers of the Senate referred
to in item (13); and : L

(i) ex-officio members ;'efert;ed“ to in section 23 (2) (4), Class I and]section )
24 (b), ClassL"”. ) ‘ o ,
| 20. In section 20 of Tamil Nadu Act 2 of 1932, in clause (b), for the expression Amendment '
« Save as otherwise provided, elected and nominated members of the -Senate shall ge!dion 20
hold office for a period of three years ”, the following shall be substituted, aamely:-- P

. ,¢1ect,e«._d and nomijnated members of the S,eixate
shail Kold office for a period of three years and such members shall be eligible for
clection or nomination for not mere than another period of three years. - o

.

« (i) Save as otherwise provided,

if) Wnere a member iselected or pominated to the Senate to a casual vacaacy, ’ ' i
the pe(nld of office held for not less than one year by any such member shali be
construed s a full period of three years for the purpose of this clause. ;
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Amendment
0!
section  23.

Amendmenf
of

section 24.
’

_ E’c‘eftain'c':ases;-‘--(l) Notwithstanding anything contained 1n section 18 or 21, uo person

7 A

- Bxplanatior.—For the purposc of this clause, the expression * period ” shall
include the period held prior to the date of the publication of the Tamil Nedu
Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government

Guzette.”. > ‘ .

- 21.-In section 23 of Tamil Nadu Act 2 of 1952, in sub-gection (2), in clause (v),
for the expression “.The members of the Standing Committee on Aczdemic
Aftzirs, other than the ex-officio members, shall hold office for a period of three
v rs”, the following shall be substituted, namely:—

| {‘;}i) The members of ths Standing Commiitee on Academic Affairs, other
than the ex-officio meiabers, shall hold office for a period of three years and such
members shall be eligible for election for not more than another period of three
‘years. '

‘ (i) Where -a member is elected to the Standing Committee on Aczdemic

\ffairs to a casual vacancy, the period of office held for not less than one year by
any such member shall be construed «s a full poriod of three years for the purpose of
this'clause.. ; : A

t ’ Explmatwn.——For the purpose of this clt;usc, the expression “period” shall .

include the period held prior to the date of the publication of the Tamil Nadu

IGJniversit,i’es Laws (Szcond Amendment) Act, 1991, in the Tamil Nadu Government -
azette, *. o : )

22, In section 24 of Tamil Nadu Act 2 of 1982, in clause (¢), for the expression
“Save as otherwise provided, the members of the Syndicate other than the ex-
o flicio mambers shall hold office for a period of three years ”, the following shall be

subsiitutcd, namely:— ‘,

‘(i) Save as otherwise provided, the members of the Syndicate, other than the
ex-o fficio members, shall hotd office for a period of three years and such memoers
shall be eligible for election or nominzation for not more than anpther period of three
yem L] : '

(i) Where a menber is elected or rominated to the Syndicate to a casual ¢
vacancy, the period of office held for not less than one year by any such member
shall be construsd as a full period of three years for the purpose of this clause.

, Explanation.—For the puipose of th's clause, the expression “period * shall
;‘ncl_ud; the period held prior to the date of the publication of the Tamil Nadu
Umversp'es Laws (Second Amendment) Act, 1991, inthe Tamil Nadu Government
Gazette.”’. o : ‘

PART VIIL
.' Amendments to. thq Tainil University A;t._1982. o

. 23, ‘After section 6 of the Tamil University Act; 1982 (hereinafier referred t0 ot No
as Tamil Nada Act 9 of 1982), the following Section shall o inserted, namely t— At 5 of
s 4 R R 1982.
' *“1.” Disqualification for' élection. or nomtnation to Senate . and - Syndicate in

who has held office as 2 member for a total period of six vy i o
of the following authorities, namely :— Vp'er . lv 3feaxs " a?ny‘ one o/r Vbo »

o

U BRI A S .

«
i

) (i)thG Séﬁétc, 'allld .
P e fE ey, A

o (i) the Syndicate, AT et
_Shall be eligible for electiou or nomination to any of the said two authorities. ~
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Explanation I.—For the purpose of this sub-s=ction, the expression ;:‘mi()df;’

shall include the period of office held by any person prior to the date of the publi-

caticn of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in ths .

Tamil Nadu Government Gazette.

Explanation I1.—For the purpose of computing the total period of six years’
referred to in this sub-section, the period of three years during which a person held
office in one  authority eitber by election or by nomination and the period of three
years during which - he held office in another authority either by election or. by nomi-

nation shall be taken. into account and accordingly Such person shall not be eligible - - “

for election or nomination to any onz of the said two authorities : .

Provided that for the purpose of this sub-section, a person who has held offics”

for a period not less than one year in any one of the said t ¥0 authorities in a casual -

vacancy shall be deemed to have held office for a period of three ‘years ‘in that

authOrit_y N ,
Provided further that 'foi' the purpose' of this sub-sect'ion,"if .a person ‘was'
elected or nominzted to one authority and such person became a member of another

<uthority by virtue of the membership in the first' mentioned authority, the period

for which he held office in the first mentioned authority alone shall be ‘taken into
account. ' - R TN S
(2) Nothing *n”sub-section (1) shall have applicatioh in respect of—

. (i) ex-yfficio tembers referred to‘in scction 18 (@), Cless 1, but iéot
including members of the Syndicate who are not otherwise members of the Senite
referred to in item (9); and

_ (ii) ex-officio members referred to in section 21 (b), Class 1.”, |

i4. In section 18 of Tamil Nadu Aét 9 of 1982, in dausé (¢); for the expression Amendment

“Qave 28 otherwise provided, elecied or nominated members ot_‘ the Senate shall
hold office for a period of three years”, the following shall be substituted, namely:—

“(i) Szve r s otherwise provided, elected 2nd nominated mcmbers‘ of the Senate
shall lﬂ))ld officc for a period of three years and such hgembers shzll be eli gxblc for
electicn or nomination for not more than enother period of three years. :

thrc a nc‘mbcrk is elected or nominated to the Senate to a casual vacancy,
the pe(rlgd of office held for not less than one year by any such member shall be
construed 2s a full period of three years for the purpose of th_xs cleusc.

Explanation,—For the purpose of this clause, the expression ‘‘period” shall
include t!1,1e period of office held by any person prior to the datc of the.pubhcat:ox‘l
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, inthe Tamil

Nadu Government Gazette.”. -

lection‘ 18.

25. Insection 21 of Tamil Nadu Act 9 of 1982, in clause (¢), for the expression Amendment

“ otherwise provided, elected or nominated members of Syndicate shall
hgng?‘?oe forra period of three years”, the following shall be substituted, namely_:f-

“ (i) Save as otherwise provided, elected and nominated ‘members of the
Syndim(g shall hold office for a period of three years and such members shall - 'be
eligible for election or nomination for not more than another period of thrge years .

(i) Where a member is elected or nominated to the Syndicate to a- casual
vacancy, the period of office held for not less than one year,by any such
member’ ghall be construed as a full period of three years for the purpose of : this

clause,

lanation.—For the purpose of this clause.; the expression “ period ” shall
includ??t’xg npgariod of office held by any person prior to the date of the publication

of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991 in the Tamil

Nadu Government Gazette.”.

of .
section 21.
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: - *17. Disqualification for nomination to Academic Committee and  Executivé
“Council. in certain cases .—(1) Notwithstanding anything contained in section 20
or 23, no person who has held office as a member for a total pericd of six years in
asy one or both of the following authorities, namely :— E

oot s (D) the Academic Comihittee, and
SV mee (ii) the Executive Council, .
ahall be eligible for nomination to any of the se'tid two authorities. -
B SR Explanation I.—For the. puipose of this sub-section, the _expressicn
: ~ *period” shall include the period of office held by any person prior to the dato of
...~ the publication of the Tamil Nadu Universities Laws (Second” Amendment) Aci,
.+ 1991, in th: Tamil Nadu Government Gazette. - _ B

: - Explanation IP.—For the purpose of computing the total period of six years
referred to in this sub-section, the period of three years during which a person heid -

RN . " office in one authority and the period of three years during which such person held
s..= 7 (¢ .. office 1n another authotity shall be taken into account and accordingly such person
Tro e shall ) mot be eligible for nomiaation to any one of the said two authorities ;

A - Provided that for the purpose of this sub-séction, a person who has held offico

“i 0w for a period not less than one year jn any one of the said two authorities in a_ casual

"+ vacancy shall be deemed to have held office for a period of three years in that
-7 authorty ¢ oo ' o g

-

,"- Provided further that for the purpose of this sub-section, if a person was
- nominated to one ‘aunthority ' and ' such -person became a member of another
_ authosity by virtue of the membership in-the first mentioned authority, the period for
" which such person held office in the first mentioned authority alone shall be taken into
account, L : o P : . _ :
()] Not_hi_ng in sub-section (1) shall have appliqation in respect of—

() ex-gfficio members referred to in section 20 (g), Class I, but nor
Lo in-luding members of the Executive Council who are not otherwise members of the
P o _ A‘cademwv Committee referred to in item (7) thereof; and :

(i) ex-of ficio members refeére& to in secticn 23 (b), Class L.

, Amendmeht : . 21. In secticn 20 of the 1984 Act, in clause (¢), for the expression * Save as other-
of / - wise provided, nominated members of the Academic Committee shall hold office
section 20. . for a period of three years”, the following shall be substituted, namely :—

7“_(i)’Save as otherwise provided, nominatgd members  of the Academic
Committec shall hold offic~ for a period of three years and such members shall b
eligible for nomination for not mor. than another period of thr.c years.

- (i) 'Where a_m~mber is nominated to the Academic Committee to a casual
-vacancy, the period of office held " for not less than one year by any such member
shall be const ued as a full period of three years for the purpose of this clause,

.. Explanation—For the purpose of this clause, the expression * period ”
dhiall include the period of office held by any })erson prior to the date of the publi-.
a N cation of the Tami! Nadu Universities Laws (Second Amendment) ‘Act, 1991, in the
oo Tami' Nadu: Government Gazette!".. - LT ——
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28. In section 23 of the-1984 Act, in clause (e), for the expression *Save as Amend -
otherwise provided, nominated members of the Ex,ecutive'Cougcil shall hold office of ment ‘
for a period of three years”, the following shall be substituted, namely :— section 23:-

*“ (i) Save as otherwise provided, nominated members of the E.ecutive Couﬁcil
- shall hold office for a period of three years and such members shall be eligible for
nomination for not mor\g than another pericd of three years, ' '

(ii) Where a member is nominated to the  Executive Council to a casual
vacancy, the period of office held for not less than one year by any such ~member
- shall be construed as a full period of three years for the purpcse of this clause.

- Explanation .—For the pufpose of this clausé, the expressioh “ period ”* shall
_ include the period of office held by any person prior to the date of the publication
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil

Nadu Goverrment Gazette,”, )

’ PART X.
. Amendmems' to the Alagapjm University Act, 1985.

29, After section 7 of the Alagappa University Act, 1985 ‘(hereinafier referred Insertion of -
to as the 1985 Act), the following secticn shall be. inserted, namely i— - - . section 8

\ . . . o - - . N . Pt
o }ff 8. Disqualification for election or gomination to Senate, Standing Committee
on Academic Affairsand Syndicate in certain cases. —(1) Notwithstanding anything
contained in section 21, 24 or 25 , no person who has held office as a member for
a total period of six years in any one or more of the following authorities - - of -the

- University; namely :— :
| " (i) the Senate, _ ’ | }_
(i) the Standing Committee on Academic Aflairs, and T

-~ - (ii1) the Syndicate, IR o . l

shall be eligible for election or nomination to any of the said three authoritie%,

: Explanation 1.—For the purpose - of this sub-section, thé expression
“ pericd ” shall include the period of office held by any person prior to the date
of the publication of the Tamil Nadu Universities Laws (Second Amendment) -Act,
1991, .in the Tamil Nadu Government Gazette. N - »

Explanation II. —For the purpose of computing the total period = of six
vears referred to in this sub-section, the period of three years during which a person
held office in one authority either by election or by nomination and the pericd of
three years during which he held office in another authority either by election or
by nomination - shall be taken into account and accordingly such person shall not
be eligible for election or nominaticn to any one of the. said three authorities :.

_ Provided tﬁat for tre purpose of this sub—sectidn, a person who has held
office tor a pericd not less than one year in ary one of the said three authorities in .
a casual vacancy shall be deemed to have held office for a period of three years in '

“that authority :- ' , 4
Provided further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such person became a member of another

authority by virtue of the membership in the first mentioned authority, the period
for which he held office 1n the first mentioned authonty alone shall be taken into

account. , _ ’
(2) Nothing in sub-section (1) shall have application in respect of—

‘ (i) ex-officio members referred to in section 21(a), Class I, but not
including members of the Syndicate who are not otherwise members of the Senate

referred to in-item- (10)5 ... . . .

" (ii) ex-officio members referred to in secticn 24 (2) (a), Class T and
. section 25 (b), Class T;and = - - - o o

- (iii) the Life Meqyzbéffefc{x‘red to in{sectivon 25 (b), Class L” ] " " e
L S y L ‘;};évy AT

O g
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Amendment . -30, In section il of the 1985 Act, in clause (c), for the expression *‘Save as

of  therwise provided, elected and nominated ‘members of the Senate shall hold office
section 21. . for a period of three years ”, tho following shall be substituted, namely :—

- w (i) Save as otherwise provided, olocted and nominated membors of the
* Senate shall held cffice for a period of three years and such members shall be eligible
~for election or nomination for not more than another pericd of three years.

-7 (ji) Where a member is elected or nominated to the Senate to a casual vacancy,
" 'he period of office held for not less than one year by any such member shall be
construed as a full period of three years for the purpose of this cJause. :

.. Explanation. —For the purposo of this clause, the expression “ period " shall
.include the pericd of office held by any person prior to the date of the publication of
‘the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
- Nadu Government Gazette.”. : '

. Amendment - 31, In section 24 of the 1985 Act, in sub-section (2), in clause (d), for the expros-

et ' sion “The members of the Standing Committee on Academic Affairs, other than

- section 24. ' the ex-officio members, shall hold office for a period of three years ™, the following
PR S " shall be substituted, namely:— . . R

. (i) The® members of the Standing Committee on Academic Affars, other

__than the ex-officio members, shall hold office for a period of three years and such

" “members shall be eligible for nomination for not more. than another period of

(ii)",}W'hn_re“a member is nominated to the Stending Committee on" Academic
. - Affairs to a casual vacancy, the period of office held tor not less than one year by
* . .any such member shall bo construed as a full period of three years for the pu-r~se
- of this, clause. e o AR _
e ; " Explanation, —For the purpose of this clause, the expression “period ” shall
"+ inclode the period of office held by any person prior to the dato of the publication
" of the Tamil Nadu Universities Laws (Second Amendment) Act, 1951, in the Zamil
[+ Nedy Government Gazette,”. . .~ - . . .. ,

&
it

/32 In soction 25 of tho 1985 Act, in clausé (¢), for tho ekpression “Savo as other:
'~ wise -provided, the members of the Syndicate other thanthe life member and the
- ex-officlo members, shall hold office for a period:ol threo years”, the following shall be

o - substituted, namely :— -

EEN SR : o “@) ASav"e”_vas.,Otherwise' provided, the mombers of the Syndicate, ot/her than
coov, oo o7 the life member and the ex-officlo members, shall hold office for a period of three
R I * years and such members shall be eligible for election or nomination for not more than
.. - ' another period of three years. ' S ‘

E» S R (ii)Wherea member is elected or nominated to the - Syndicate to a casual
oo 0t 0 vachncy, the period of office held for not less than one year by any such member shall be
RE | ,cqnstmed as a full period of threo years for the purpose of this clause. '

N .Epranhnon.—For the purpose of this clause, the expression “ 'oci” shall
y ﬁnc_ludejt.hp period: of office held by any person prior to the date of 'thel_);{;blication of
-~the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil Nady

Government Gazette.”s - AU e e T -

Amendments 1o the Manonmaniam Sundaranar Qn!ver:i:y Act, 1990,
tmertirqn' of | 33 After section 6 of the Mwom Sundaranar 'Universi -Act,1990 sin- Tamil Nade
. bew . - aftor referred ta as the 1990 Act), the following section shall be ingrted’namegh?zm Act 31 of
N section 6-A. o v ] : i " » s 1990,

T i e e e e
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o Acaderic Sfuns e Sponpsccton o nomination ) Notwithataning. auyiies
:oggfl;irligdse:;l:ii i'g;.rﬁno;nz?” 1o person who has held office as a gneprer»_ for
Universiy, macaaly 3o in ?fo?é or more ?f th,e“lfoll_owmg authorities - pij :the
(i) the Senate', ‘ : .
v_(ii) the Standing Committee on. Academic A,fiéirs »and .
(iii). the Syndicate ,

shall be eligible for election or nomination to any of the said three authorities.

. Explanation I.—For the purpose of this sub-section, the expression “ period *
shall include the period of office held by any person prior to the date of the publication

of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil

Nadu Government Gazette.

Explanation 11.—For the purpose of cdmputing the total period of 'sii (yeafs
referred to in this sub-secticn, the period of three years during which a person held

office in one authority either by election or by nomination and the period of three years =~

during which he held office in another authority either by election or by nomination

shall be taken into account and accordingly, such person shall not be - eligible for

- election or nomination to any one of the said three authorities : . -

. -expression “The members of the Standing Committee on .\cademiv

Provided that for the purpose of this sub-section, a person who has held
office for a period not less than one year in any one of the said three authorities in

a casual vacancy shall be deemed to have held office for a period of three years in . - |

that authority o 24

TEY 5

7~ .

Provided further that for the :urb‘of this sub-section , if a persbn was elected

or nominated to one authotity and such person became a_mémber of another authority '
by virtue of the membership in the first mentioned authority, the period for which )

e held office in the first mentioned authority alone shall be taken into account. .. -
(2) Nothing in silbfsegﬁon ) éhal_l have application in respect of—

@) ex-officio members referred to in section 19 (a), Class I, but not - inclu-
ding members ot the gyndicate who are not otherwise members ot the Spnztp,rpter:gd o

to in item (13); and -

(ii) ex-officio members referred to in section 22 @ (a), Class 1 and socﬂtxon ¢ LLE

23 (b), Class 1.7,

34, Tn section 19 of the 1950 Act, in clause (8), for the expression “ Save ‘a¥ other- .- o e

wise provided, elected and nominated member of the Senate shall hold office for a period
of three years”, the following shall be substituted, namely ;— -~ ",-©

“ (i) Save as-otherwise provided, elected and nominated members of the , Senate* . .

shall hold office lor-a period of three years ahd’ such members shill be eligible fo

clection or nomination for not more than another period of three years. = .-

Aﬁuendmbhu )

(ii) Where a ﬁxc‘mber“ is elected or nominated to the Senate to a casual vac'ancy,?'iv-
the period of office held for not less than one year by any such member shall be

construed as a full period of three years for the purpose of this clause. :
Explanation.—For the purpose of this clause, the expression *period™ shall

include the period of office held by any person prior to the date of the publication of
~the Tamil Nadu Universities Laws (Second Ameudment) Act, 1991, in. the Famil

Nadu Government Ggzette.”.

35. In section 22 of the 1990 Act, in sub-section (2),in-clauskg:), for the

airs, other
than the ex-officic members, shall hold office for a period of three years”, the follow-
ing shallbe substituted, namely :— ~

«(i) The memb ers of the Standing Comittee op Academic Affairs, other than

Ah:endﬁ:ent )
of .
section 22.

the ex-offlcio members, shallhold officefora period of three years and such members -

shall be eligible for election for not morethan another period of ihree yeate.
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® Mamxsm'mmwm‘mAmm
toag;ualumuy. the period of office held for not lessthan one year by any sudh

- pyember shall be construed as a full period ' of thrce years for the purposeof this

""" Explanation.— For tho purpose of this clause, the expressiop - “pericd” shall

include the period of offico held by any person prior to the date of the publication.
of the Tamil Nadv Universities Laws (Second Amendment) Act, 1991, jo the Tamil

. Nadu Government Gazette.”, ,

"'36.. Insection 23 of the 1990 Act, in clause (e), forthe expression “Save as other-

* wise provided, the members of the Syndicate, otherthanthe ex-officio’ members,
~ . shallhold cffice for a period of three years”, the follgwing shall be substicuted,

“(i) Save as otherwise provided, the members of the Syndicate, other than'

. the ex-~officlo members, shall hold office for a period of three yearsand such members -
- ghallbe eligible for clection or nomination for not more than -an,Qt he; period of three

y2ars. : .
TR

-

(i) Where a member is eleeted cr nominated to the Syndicate to a causal

' vacancy, the period ot office held for not less than one year by any such member

shall be construed as a full period of three years for the purpose of this clause.

- Bxplanation.— For the purpose éf this clause, the expression “pericd” shall

. include the period of office held by any person prior to the date of the publication

erm of office

members of

authorities -
of Univer-

*  sities

Nadu Government Gazette,”.

"of the Tamil Nadu Universities Laws (Secord Amendment) Act, 1991, in the Tami)

PART XII.
Specigl Provision.

-37. thwithstandin’g anything contained in the 1923 Act,the 1929 Act, the 1965

Act, tha 1978 Act, Taril Nadu Aot [ of 1982, Tamil Nadu Act -2 of 1983,

Tamil Nadu Act 9 of 1982, the 1984 Act” or the 1985 Act, as amended by this Act,

* or in-any other law for the time being in force or in any judgment, deoree or order

of -a _court, the term of office of every member (whether _elected
or nominated) of the Senate, the’ Syndicate, the Academic Ccuncil, the
Standing Committee on Academic Affairs, the Academic Ccmmittee or the
Exccutive Council,-as the gase may be, of the Madras University, the Annamalai

. University, the Madvrai-Kamaraj University, the Anna Ubiversity, the Bharathiar
- University, the Barathidasan University, the Temil University, the Mother Teresa
- Women’s University or the Alagavpa University, as the ¢ase may be, who has held

office as 2 member in any one or more of the aforesaid authorities of the University
oongerned for a total period of six years and holding office as such member
immediately before the date of the publication of this Act in the Tamil Nedu Govern-

' ment.Gazette, shall expire onthedate of the publication of this Act in the Tamil Nady

Government Gazette, and every such member shall vacate his office on and from

the date of such publication, - ) .

iy

SO (By order of the Governor)

Sc«_:retarv to Gouemment, Low Department.
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' : e ‘The folloving Act of the Tamil Nagdu Leglslatlve Aqscmb]y receivod. the A A

ey -agsent.of the Governor on the 12th June 1992 and is hereby pablished for ;
: ' _ e 7 707 ‘general information :—

AC™ No. 21 OF 1992,
An Act further lo amend the Tanil Nadu Universities Laws.

OF it ¢nacted by .the Legislative Assembly of the %t" of Tamil Nadr in Jlu
Forty- thlrd Year of the Repubhc of India as foUows —

PART I.
T PRELIMINARY. - .
‘Short, title - : 1. This Act may be called. the Tamxl Nadu Universitics Taws (Sesond
C Amendment) Act, 1992. ,
R e © PARIVIL -
RS A . Amendments to the Maduras-Eamaraj U.. ~sity Act, 1585, _
'Aﬁiendﬁaenf ot Tz dn wirtion 15 of e Madura.bK,dman U mwmt_, Act, 1965 (heu ramil Nadu Ag
.o section 15~ after referred to as the 1965 :Act), for the ﬁrsrc proviso to clause «b), the {'ollow 33 of 1365 |

-7 ing proviso shall be substituted, namely :-
: - Provided that a memper of the Senate who is c’cc.,ed or nominated ‘
in hiy capacity as, a-member of'a particular electorate or body, o1 the holder. - v
of a particular appointmant, shall eease to be a member of the Senate from the

~ date on which he ceases to be, a member of that ~lecmrate or body, or the holder

' of that appointment, as the casa may be i :

§ V'ﬂ‘l‘ff:‘?t‘!‘hendm#nt ot s ‘In section 19 of the 1965 Act in the provisn to clause (b), for the
o ‘eoofion - words ‘P‘z"owded also that where an elected’ - or nominated member of the )
N Svndlcate » the following shall be substituted, namely :— -
o e ’ T vamed that a member of the Syndxcafe who ig elected or nomma‘fed '
R S e e “his eapacity as, a member of a particular electorate or body, or the holder

of @ particular appointment, shall cease to he a.. member of the Syndicate
S from the date on which he. ceasios to be, a member of thut electorate or body, -
| e ‘or. the holder of that appomtment as the casp Toay. be :

Prowder; further that where an elecied or nomlnn,ted 'ne'nb(-r o‘r‘ the :
Svndlcate : ‘ ' .

. Amendment of - 4, In sectlon 24 of the 1965 Act, 1n the proviso to clause (b) for the words ~
5 section 24. . ¢ Provided also that where an elected or nominated member of the Academic
2 - C‘ouncll ”, the followmg shall be substituted, namely 1—

i+ «“Provided. that a member of the uc‘adcmw Counu[ who is elor'tod or

nominatted in his capacity as,.a member of a particular cléctorate or body, or -
; , the holder of a particular appointment, shall” cease to he a member of the
: - o Arademic Council from the date on which he ceases to be a member of that i
electorate or body, or the holder of that appoi tment, as the case may be:

i

Provided further that where an clected or nominated member of the
Academic Council ”. T

| R ‘ PART IIL

 Amendments to the Anna Um'verse’tg} Aet, 1978. ’ .

4 ' Amendment 5. In section 17 of the Anna University Act, 1978 (hereinafter referred

to ag ‘the 1978 Act), for the first proviso to sub-section (4}, the following Tamil
proviso shall be substitted, namely :— . ' 7 (ﬁ %i% A

B2

. “ Provided. that a. member of the byndmate who is clected or nomitated
.in his capacity as, a member of a particular electorate.or body, or the holder
of a particular appointment, shall ccasc to be a member of the Syndicate from
the date on.which. he ceases-to be, a:member-of that cleetora.te or body -or the
holder of - tlmt appomt'ment a8 the case ma,y be .n',. R "

¢ Cx
7




6. 1n Schedule ]’I to the 1978 Act m Statute 9 after clause (3), _th AznendzneA it of 2
- foiiowing clause shall be mser‘ted namely — ; ' -;Sched“h oo

.»A) A member of the Academ]c .Couneil who is nommated in - his
mpaclty as, a member of a particalar electorate or body, om the holder of &

me the date on which he ceages to be, a member of that electorate or’ boo.y
¢r fie holder of t'mt appcmtment s the case mav be.”. v

.

PAR’I‘ Iv.

Amendments to the Bharathiar University Act, 19’81

3 Nadn At 7. Tn section 20 of the Bhavathiar University Act, 1981. (hcreinaftcr Amendment of
of 1382, e ».‘ed to as Tamil Nadu Aet 1 of 1982), for the first proviso to clause (b), section 20,
tiie following proviso shall be sub%ltuted namelv -— o

“ Prov1d'ed that a member. of the Senate who is elected or nominsted
in hiy capacity as, a member of a partieular electorate or body. or the holder
cf a particular :ppointment, shall cease to be 2 member of the Senate .
fiom the date on which he ceases to be, a member of that electorate or body, or
the holder of that appomtment a8 the case may be:”.

8. In section 28 of Tamil Nadu Act 1 of 1982, in sub-*ectlon (2), in the Amendment of
proviso to clause (¢); for the words ¢ Provided farther tha ” the following section 23.
shall be substituted, namely :— . R s

“ Provided that a member of the Standmg Commlttee on Acadenuc .
Affairs who is elected or nominated in his capacity as, a member of a particular
electorate or body, or the holder of a particular appointment, shall cease to
be a member of the Standing Committee on Academic Affairs from the date

~on which he ceases to be, s, member of that electorate or body, or the holder of ‘
that appomtment, as the case may be: . . . S

Plovzded further that »,

]

9.7y sectlon 24 of Tamll Nadu Act 1 of 1982, ip the pIOVISO to clause Ameentsl:iegz of .
(e), for the w ords ¢ Prov1ded furt'her that ”, the followmn' shall be substltutqd | gection. &%
namely i+~ { i
“ Provided that a memper of the Syndicate Who is elected 'or'nomina}ted
in his capacity as, a member of a particular electorate or body, or the holc'er
‘of a particular appointment, shall cease to bc a member of the Syndicate fr om.
the date on which he ceases to be, a member of that electorate or body, or the
holder of that appomtment as the. case may bc

Provided further that”.
PART V.
- dmendments to the Bharathida};an University Act, 1981, ~ . R

10 In seetion 20 of the Bharathidasan University Act 1981 (heremafber Ax::cxt:&?e% .of iy
referred to as Tamil Nadu Act 2 of 1982), for the first prowso to clause (D),
the fuliuwug proviso shall be substituted, namely :— = -

~

“ Frowded that a member of the Senate who is elected or nommated in.
his capaeity as, a member of a partlcular electorate or body, or the holder of
a particular appointment, shall cease to be a member of the Senate from the
date on which he ceases to be, a member of that electorate or body “or the
holdcr of that wppointmcnt as the case may be : ».’

I
R TR A 7 SR

. UA M Yamnan) TULD nv {14“ ..._'ﬂ S **’”Tﬁykrr-«:f

particula. appointment, shall cease to be a member of the Academic Counctl R .
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. Amendment of {1, Tn section 23 of Tamil Nadu Act 2 of 1982, - in sub-gection 2),
Section " in the proviso to clause, (c), for. the words Provided further that”, the

Section 230 v

Amendment of
section 24.

— e

substituted, namely :—

‘holder of that appointment, as the case may be:

following shall be subs;!!ituted, namely —_— v

"« Ppovided that a member of the Standing Committee on Acac_lcrmc
Affairs who is elected or nominated in his capacity as, a member of a parmcular
electorate or body, or the holder of a part:cular appointment, shall cease to be

. & member of the Standing Committee on:Academic Affairs from the date on

which he ceases to be, & member of-thqtf electorate or body, ‘or the holder of
that appointment, as the case may be : ‘ '

Provided ‘further that ”. ~

12.' In section 24 of Tamil Nadu Ack 2 of 1932, in -the proviso to

clauée (e), for the words “ Provided further that ” the_'following shall‘ be

“ Provided -that;a . ~mber of the Syndicate who is elected or nominated

in his capacity as, a member of a particular electorate or body, or the holder’

of a particular appointment, shall cease to be a member of the Syndicate from
the date on which he ceases to be, a memben of that electorate or body, or »the

" Provided further that”. .

) PART VI.
Amendments to the Tamil’ University Act, 1988.
18. In scction 18 of the Tamil University Act, 1982 (hereinafter veferred

to ds Tamil Nadu Act 9 of 1982), for the first proviso to. elause (b),!ithe
following proviso shall be substituted, namely :— . . . R

“Pogvided thet a member of thé Senate"who :is elected or nominated i

B his eapacity as, & member of a particular electorate or bedy, or the holder

“~

: .Amendmei;t of

section 21, .

Amendraent of
section (0,
RE-BI N

*'(hereinafter referred to as the 198
B “ 3. M .
~words * L’rqylded further that ”, the following shall be substituted, namely :—

i his
- a partienlar app

. __*__;;H IR A

- body, jor the holder of #het appointméat, as the case may be: .. . ¢
"oy o Provided urther g %, U0 00 .
L T aam

of:a particular appointment, shall eease to be a member of the Senate from

~“{he date on which he eeases,to be, & member of that electorate or body, or the -

fiolder of that appointment, as the case may be: ”, )
14. In section 21 of Tamil Nadu Act 9 of 1982, in the proviso to clause

(e, il’or the words “ Provided further that ”, the following shall be substituted,
ynaraely e ‘ ‘ T

 “Provided that a member of the Syndicate who is elested or nominated
'n: his capacity as, & member of g particular electorate or body, or the holder
of a particular appointment, shall eease to be a member of the Syndicate from

the date on which he csases ¥ be, & member of that electorate or body, or the -

holder ef that appoinwment, as-she ease may be :
Provided furﬁwr that .

_ PART VH.
Amendments to the Mother Teresa Women’s 1Um"ue7‘s'it‘y Act, 1984.

- {15. In sectioy 20 of the Mother Toresa Women's University Act, 1984
4 Act), in the provise to clause (¢), for the

o Prqx;ided that @ member of tl{e:"Ac‘hdémié CQmﬁlittee “Who is nominated
eapacity as, & member of a particular electorate or body, or the holder of
ointment, shall ceage.to be a’member of the: Academic Com-

 Iittee’ from. the-date on which lie Ceases'to be, a meimber of that el

a ectorate orx

e

Vosaens ey oA TR L0

Tamil Nadu Ad
9 of 1982

Tamil Nadu
Act 15 of |
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16. In secuon 23 of the 1984 Act in the proviso. to c]ause (e), for *:he ‘
‘words “ Provided further that ”, the followmg shall be substituted; namely —_

“ Prowded that a member of the Executive Council who is nominsted .
in his capaclty as a mcmber of a particular electorate or body, or the holder - - .- . .
of a particular appointment, shall ¢ease to be a member of the Executive Comieil *. Bl
from the date on which he ceases to be, a member of that electorate or body, s o
“or the holder of that appointment, as the ¢ase may be : :

Prowded further that »o / .

PART VIII

Amendments to the Alagappa. Unworszty Act, 1985

17. In scetion 21 o. the Alagappa Umversxty Act, 1985 (herem.a,ften' Tannl Nadu Act
referrcd Lo as the 1985 Act), for the first provise to cla.use (c), the folowmg 23 of | 1985 B
. proviso shall be substituted, namely :— : S

- ¢ Provided that a, member of the Senate who is élected or nomma.ted in . - 4 -
his capacity as, a member of a pa.rtlcular electorate or body, or the holder of . - '
a particular appointment, shall cease to be a member of the Senate. from the e
date on which he ceases o be, & member of that electorate or body\, or tha holder o ;
of that appomtment as the case may be ” , o Tl e

18. In section 24 of the 1985 A¢t, in sub-section (2), in the proviso to
clause (d), for the words “ Prov1ded further that *, the followmn dmll be -
substituted, naraely :— o

“ Provided that a member of the Standing Committee on Academm
Affairs who is nominated in his capacity as, a member of a particular-clecto-
rate or body, or the holder of a particular appointment,” shall ceasa to be a
‘member of the Standing Committee on Academic Affairs from the date en which
he ceases to be, ay member of that electorate or budy, or the holdes of that -
appointment, as thc case may be : R

Provided further tha ”,

o odmeat of 19. In section 25 of the 1985 Act, in the proviso to clause (e), fo1 the
R wction 25. words “ Provided further. that”, the followmg shall be substituted, namely :=—

_ “Provided that a member of the Syndicate who is elected or nominated
in his capacity as, a member of a particular clectorate or body, or the holder
of a particular appointment, shall cease to be a member of the Syndicate from
the dute on which he ceases to bg, a member of that electorate or, oody, or the -
'holdcr of that appointment, as the case may be : ‘ N

Provided further that”. ‘ o | e »
|  PARTIX. -

Amendments to the Ma(nonmamam Sundaranar Utmerszty Act, 1930

20. In section 19 of the’ Manonmaniam Sundaranan University Act, 1990 T;inﬂtl‘i*;‘;‘a Act
{(hereinafter referred to as the 1990 Act), for the first prov1so to clause (b, of 127
the following proviso shall be substituted, namely :—

. « Provided that a member of the Senate who is elected or nommated :
in his capacity as, a member of a particular electoraté or body, or the holder .
of a ‘particular sppointment, shall cease to be 2 member of the Senate from .. :-,.,. 2
+he date on which he ceases to be, a me.uber of that electorate or. body. or the
holder of that appointment, as thé case may be: *.

2. In section 22 of the 1990 Aet, in sub-section (‘b.mﬁe]mmto
c}:.::se\c‘ for the wards * Previded that ™, the foflowine dwnall be substitoted,

BETEY T — o=
“ Provided that a a ¢ of the Sexdwmy \.mm-.&ahc '
N Affairs who I elected ir  acity a3, a member of & perSeniar electoraie ‘ '

or body. or the holder - .~ wular appomtnent shall cease to be & membes

\
\
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. Amendment a2 -

‘section 23.

Removal of
doubtsg

" of the .Standing Committee on Academic, Affairs from the date on which| he

a0 s e o,

* ceases 10 be, a member of that electorate or'body, or the helder of that appoint-
- ment, a3 the case may be: ‘ ‘ .

Provided further that ”."

99 In section 23 of the 1990 Aect, in the proviso to clause (e), for the
words “ Provided that ”, the following shall ba substituted, namely :— :

: “ Provided that a member of the Syndicate who is elected or. nominated
in' his capacity as, s member of a particular electorate or body, or the holder
of a particular appointment, shall cease to be a member of the Syndicatc from
“the date on which he ceases to be, a member of that electorate or body, or the
holder of that appointment, as the case may be:

Provided further that”.

PART X. .

23. For the removal of doubts, it is hereby declared.that, notwithstanding

~ hnything contained in any law for-the time being in force or:in any, judgment,

¢cree or order of ‘any court, every person who had been elected or nominated
to' the Senate, the Syndicate, the Academic Council, the Standing Committee
on Academic Affairs, the Academic Committes or the Executive Council, ag
the case may be, of the Madurai-Kamaraj University, the Anna University,
the Bharathiar Universitv, the Bharathidasap University, the Tamil University,
the Mother Teresa 'Women’s University, the Alagappa University or the

" -Manonmaniam Suidaranar University, as the case may be, in his capacity as,

a meraber of a particular electorate or body, or the holder of a particular
appointment, and who hafl ceased to be, a member of that electorate or body,

- .or the holder of that appointment, but holding office as a member in any of .

the aforemaild authorities of the University concerned immediately before the

. date of the publication of this Act in the . Twmil Nadu Government Gazelte,

shall cease -to be a member of that authority in the University concerned on
the date of the publication of this Ack in the Tamil Nadu Government Gazelte.

(By gjrdexf qf the Governor.)

: MD, ISMAIL,
Secretary to Government. Law Department.

L —

OVERNMENT GAZETTE EXTRAORDINARY ~_
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The following Act of the Tamil Nadu Legslative Assembly received the assent
of the President on the 9th December 1998 and is hereby published for general
information:—

ACT No, 41 OF 1993.

An Act furiher to amend the Tamil Nady Universities Laws.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
eighth Year of the Republic of India as follows :—

o PART I
PRELIMINARY.
Short title | 1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment)
and commen- § Act, 1997.
cement. 4

(2) ItYshall come into*force”at}once.

PART;II,

AMENDMENTS TC THE CHENNAITUNIVERSITY; ACT,j 1923.

Amendment of | 2. In section 5-A of the Chennai University Act, 1923 (hereinafter referred to Tamil Nads
section 5-A. as the 1923 Act), for the marginal heading and sub-section®(1), the following shall ~ Act VII of |
be substituted, namely:— 1923,

“Restriction for eclection = or j'nomination%gto%Senate, Syndicate and
Academic Council in certain cases.—(1) Notwithstanding anything contained in
sections 14, 18 or 23, any person who has completed two terms of three years each,
continuously in any one or two of the gfollowing authorities % of the University,
namely :— : .

() the” Senate,
(ii) ‘the Syndic ite,"and’,
(ili) the Academic Council,

shall be eligible, after a period of three years has elapsed from the date of his ceasing
to be such member, for elcction or nomination to any of the abovementioned ' authe-
rities : : )

Provided that for the purposejof thisisub-section, if a person was elected

ornominated to one authority and such person became a member of amothe,

: authrrity by virtue of the membership in the first mentioned authority, the period

‘I for whic? he held office in the first‘'mentioned jauthority alone shall be taken into
account.”. . '
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.- 3. In section 14 of the 1923 Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely — section 14.

“(b) Save as otherwise provided, elected and nominated members of
the Senate shall hold office for a period of three years and such members shall be
eligible for re-election or re-nomination :”.

"4. In section 18 of the 1923 Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely :— v section 18.

t “(b) Save as otherwise provided, elected and nominated members of
~ the ‘Syndicate shall hold office for a period of three years and such members shall
be éligible for re-election or re-nomination:’

5. In section 23 of the 1923“Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely :— section 23.

“(b) Save as otherwise provided, elected and nominated members of
the Academic Council shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :”.

PART III.
AMENDMENTS TO THE ANNAMALAI UNIVERSITY ACT, 1928.

6. In section 33 of the Annamalai University Act, 1928 (hereinafter referred Amendment . .
to as the 1929 Act), for sub-section (1) including the proviso and the Explanarion  of section 33.
thereunder, the following sub-section shall be substituted, namely :-—

“(1) Save as otherwise provided, the authorities and other bodies connected
with the University shall be reconstituted every three years and a member of every
such authority or body, shall, except in the case of ex-officio members,— .

(a) be eligible for re-election or re-nomination to the Senate, Academic
Councll or Syndicate; and »

2 (b) in the case of any other authorlty or body hold office upto the date
of 1ts next reconstitution.”

7. For section 33-A of the 1929 Act, the following section shall be substituted, Substitution®
namely :— of section
‘ 33-A.

“33-A., Restriction for election or nomination to Senate, Academic
counczl and Syadizate in certain cases.—(1) Notwithstanding anything contained
in sections 15, 17, 21 or 33, any person who has completed two terms of three years
each, contmuously in any one or two of the following authorities of the University,

namely —
(i) the Senate,
(ii) the Academic Council, and
(iii) the Syndicate,

shall be eligible, after a period of three years has elapsed from the date of his ceasing
to be such member, for election or nomination to any of the abovementioned
authorities :

Provided that for the purpose of this sub-section, if a person was elected
or nominated to one authority and such person became a member of another
- . authority by virtue of the membership in the first mentioned authority, the period
tor which he held office in the first mentioned authority alone shall be taken into

.account
(2) Nothing in sub-section (1) shall have application in respect ot—

‘i) ex-officio members referred to in section 15, Class I, but not including
members of the Syndicate who are not otherwise members of the Senate referred
40 in item (113 '
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Amendment of
section 15.

Amendment of
section 19-

Amendment of
section 24.

Amendment of
section 24-A-

Amendment of
section 17.

(i) ¢x-officio members referred to in secticn 17, Class 1, but not including
members of the Syndicate who are not otherwise members of the Academic Council

referred to in item (5); and

(iii) ex-officio members referrad to in section 21, Cluss |7,
PART 1IV.
AMENDMENTS TO THE MADURAI-KAMARAJ UNIV_URSITY ACT. 1965,

8. In section 15 of the Madurai-Kamaraj University Act, 1965 (hercinafter Tamil Nadu
reterred to as the 1965 Act), for clause (b) excluding the provisos, the following Act 33 of 1965,
shall be substituted, namely ‘—

“) Save as otherwise provided, elected nnd nominated members of the
Senate shall hold office for a perioc ot three years and such members shall be cligible
for re-election or re-nom nation .

9. In section 19 of the 1965 Act, for clause (p) excluding the provisos, the
following shall be substituted, namely :—

i “(b) Save as otherwise provided, elected and nominated members of thé
Syndicate shall hold office for a period of three years and such members shall be
eligible for re-election or re-nomination: . ‘ : :

10. In section 24 of the 1965 Act, for clause (b) excluding the provisos, the
following shall be substituted, namely -—

“(b) Save as otherwise provided, elected and nominated members of the
Academic Council shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :’.

11- In section 24-A of the 1965 Act, for the marginal heading and sub-section
(1), the following shall be substituted, namely :— ,

«“Restriction for election or nomination ro Senate, Syndicate apd Accdemic
Counctl in certain cases.—(1) Notwithstanding anything contained in sections
15, 19 or 24, any person who has completed two terms of three years each, continu-
ously in any one or two ot the following authorities of the University, namely :—

(i) «i.> Senate,

(ii) the Syndicate, and

(iii) the Academic Council,
shall be eligible, after a period ol three years has clapsed from tlLe date of his ceasing
to be such member, for election or momination to any of the abovementioned
authorities :

Provided that for the purpose cf this sub-section, if a person was elected

or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period

for which he held office in the first mentioned authority alone shall be taken into
account.”.

PART V.
AMENDMENTS TO THE ANNA UNIVERSITY ACT, 1978,

12. In section 17 of the Anna University Act, 1978 (hereinafter referred to Tamil Nads
as the 1978 Act), in sub-section (4),— ’ ' Act 30 o?d'

(1), for the expression beginning with the words “The term of office ot the
members” and ending with the words “another term of three vears”, the following
shall be substitutes, namely :--
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mil Nadu
1 of 1982.

.. ““The term of office of the members of the Syndicate, other than the ex-
Officio members, shdll be three years and such mémbers shall be eligible for re-
election or re-nomination; -

" (2) tHe secorid proviso including the Explanation thereunder, shall be
dtnitted.” |

.13, In section 17-A of the 1978 Act, for the marginal heading and sub-section
{f); the following shall be substituted, namely:— :

. “Restriction for election or nomination to Syndicate and Academic Council
i certain cises.—(1) Notwithstanding anything contained in section 17 or section 18
of Statute 9 of Schedule TI, ariy person who has completed two terms of three
years each, continuously in any one or both of the following authorities of the

University, namely:—

(i) the Syndicate, and
_(ii) the Academic Council,

shall be eligiple, atter a period of three years has elapsed from the dat2 of his ceasing
to be such member, for election or nomination to any of the above mentioned autho-
rities :

Provided that for the purpose of this sub-section if a person was elected or
nominated to one authority and such person became a member of another authority
by virtue of the membership in the first mentioned authority, the period for which
he held office in the first mentjoned authority alone shall b¢ taken into account.”.

Aménditierit of
sectioh 17-A%

14, In Schedule II to the 1978 Act, in Statute 9, for clause(3), the following Ameadment of

clause shall be substituted, namely:—

. “(3) The ternr of office of the members, other than ex-officio members, shall
be three years and 'such members shall be eligible for re-nomination.”.

PART VI.
AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981.

15. In section 7 of the Bharathiar University Act, 1981 (hereinafter referred to
as Tamil Nadu Act 1 of 1982), for the marginal heading and sub-section (1), the

following shall be substituted, namely:—

*““Restriction for election or nomination to Senate, Stapding Committee on
Academic Affairs and Syndicate in certain cases.~—(1) Notwithstanding anything
gontained in sections 20, 23 or 24, any person who has completed two terms of three
years each, continuously in any one or two of the following authorities of the Univer-
sity, namely :—

(i) the Senate,

(ii) the Standing Committee on Academic Affairs, anc

(iii) the Syndicate,
shall be eligible, after a period of three years has elapsed from the date of his ceasing
to be such member, for election or nomination to any of the above mentionéd autho-
rities : .

Provided that for the purpose of this sub-section, if a person was elected or

nominated to one authority and such person became 2 member of another authority

by virtue of the membership in the first mentioned authority, the period for which he
held office in the first mentioned authority alone shall be taken into account.”..

Group) 1V-2 Ex.(728)—2

Schedule II.

Amendment of
section 7. «
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Amendment of
section 20.

Amendment of
section 23.

Amendment of
section 24.

Amendment of
section 7,

Amendment of
section 20.

Amendment of
-Section 23.

.Amendment of

section 24.

16. In section 20 of Tamil Nadu Act 1 of 1982, for clause (b) excluding
the provisos, the following shall be substituted, nimely :—

““(b) Save as otherwise provided, electel and nominated ::2mbers of the
Senate shall hold office for a period of threc years and such members shall be
eligible for re-election or re-nomination:”.

17. In section 23 of Tamil Nadu Act 1of 1982, in sub-section.(2), for clause
(c) excluding the provisos, the following shall be substituted, namely:—

*(c) The Members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold office for a period of three years and such
members shall be eligible for re—election ;.

18. In section 24 of Tamil Nadu Act 1of 1982, for clause (¢) excluding
the provisos, the following shall be substituted, namely:—

“(c) Save as otherwise provided, the members of the Syndicate, other than
the ex-officto members, shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination;”.

PART VIL
AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981.

19. In section 7 of rhe Bharathidasan University Act, 1981 (hereinafter referred
to as Tamil Nadu Act 2 of 1982), for the marginal heading and sub-section (1),
the following shall be substituted, namely:— :

““Restriction for election or nomination toSenate, Standing Committee on
Academic Affairs and Syndicate in certain cases.—(1) Notwithstanding anything
contained '1in section 20, 23 or 24, any person who has completed two terms of
three years each, continuously in any one or two of the following authorities of the
University, namely :—

(i) the Senate,
(ii) the Standing Commi;ﬁee oi_l Ag:ademic Affairs, and
(iii) the Syndicate, o

‘shall be eligible, after a period of threé years has elapsed from the date of his ceasing

to be such member, for election or nomination to any of the above mentioned
authorities :

_Provided that for the purpose of this sub-section, if a person was elected or
nominated to one authority and such person became a member of another authority
by virtue of the membership in the first mentjoned authority, the period for which
he held office in the first mentioned authority alone shall be taken into-account.”.

20. In section 20 of Tamu Nadu Act 2 of 1982, for clause (b) excluding the
provisos, the following shall be substituted, namely:—

“(b) Save as otherwise provided, elected and nominated members of the

Senate shall hold office for a period of three years and such members shall be eligible
for re-clection or re-nomination;”. §

21. In section 23 of Tamil Nadu Act 2 7€ 7982 in sub-section (¢), tor clause
¢r) excluding the provisos, the following shall be substituied, namely :—

¢“(c) The members of the Standing Committee on Academic Affairs, other
than the ex-gfficio members, shall hold office for a period of three years and
such members shall be eligible for re-election; .

22. In section 24 of Tamil Nadu Act 2 of 1982, for clause (¢) excluding the
provisos, the follow;ng shall be substituted, ramely:—
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!

» “(e) _Save as otherwise provided, the members of the Syndicate, other than
the ex—ofﬁc'w‘ members, shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :”.

PART VIIL

. AMENDMENTS TO THE MOTHER TERESA WOMEN’S
UNIVERSITY ACT, 1984,

- 23. In section 7 of the Mother Teresa Women’s University Act, 1984 (here- Amendment of
S [of 1984, ipafter referred to as the 1984 Act), for the marginal heading and sub-section (1), the section 7.
following shall be substituted, namely - —

AR b Restriction for nomination to Academic Committee and Executive Council
in certain cases.—:(1) Notwithstanding anything contained in sections 20 or 23, any
person who has completed two terms of three years each, continuously in any one or
both of the following authorities of the University, namely :—

(i) the Academic Committee, and
(ii) the Executive Council,

shall be eligible, after'a period of three years has elapsed from the date of his ceasing
to be such member, for nomination to any of the above mentioned authorities:

- Provided that for the purpose of this sub-section, if -a person wasnominated to ' ' "“’j
one authority and such person became a member of another authority by virtue of the o
membership in the first mentioned authority, the period for which such person held
office in the first mentioned authority alone shall be taken into account.”.
zt.- 24, Insection 20 of the 1984 Act, for clause (¢) excluding the provisos, the Amendment of
following shall be substituted, namely:— ' ; ' section 20,

“(c) Save as otherwise provided, nominated members of the Academic
Committee shall hold office for a period of three years and such members shall be
eligible for re-nomination:”.

25. In section 23 of the 1984 Act, for clause (¢) excluding the provisos, the Amendment of
following shall be substituted, namely:— section 23.

‘(e) Save as otherwise provided, nominated members of the Executive
Council shall hold office for a period of three years and such members shall be
‘sligible for re-nomination;”.

PART IX.
AMENDMENTS TO THE ALAGAPPA UNIVERSITY ACT, 1985

h 4*26 Iﬁ“‘sect‘ion 8 of the Alagappa University Act, 1985 (hereinafter referred Amendxhent of
0:as the 1985 Act), for the marginal heading and sub-section (1), the following shall  section 8.
“yiibe substituted, namely:—

““Restriction for election to Senate Standing Committee op Academic Affairs
" and. Syndicate in certain cases-(1) Notwithstanding anything contained in section 21,
.24 of 25, any person who has completed two terms of three years each, continuously
nany one or two of the following authorities of the University, namely :—

”,

(i) the Senate,
pad eit - o

joitean (i) the Standing Committee on Academic Affairs, and

(iii) the Syndicate,
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shall be eligible, after a period of three years has elapsed from the date of his ceasing
t_’o’ﬂl::e such member, for election or nomination to any of the above mentioned
authorities :

Provided that for the purpose of this sub-section, if & perscn was elected
or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the
period for which he held office in the first mentioned authority alone shall be
taken into account.”.

Amendment of 27. In section 21 of the 1985 Act, for clause (c) excluding the provisos,
section 21. the following shall be substituted, namely:—

“(c) Save as otherwise provided, elected and nominated members of the Senate
shall hold office for a period of three years and such members shall be cligibie for
re-election or re-nomination;”,

. Amendment of - 28. In section 24 of the 1985 Act, in sub-section (2), for clause (d), the following
section 24. clause shall be substitited, namely :—

“(d) The members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold office for a period of three years and such
fiembers shall be eligible for re-nomination:”..

Amendment of 29. In section 25 of the 1985 Act, for clause (¢) excluding the provisos,
section 25, the following shall be substituted, namely :— ’

“(e) Save as otherwise provided, the members of the Syndicate, other taan the
, life member and the ex-officio members shall hold office for a period of three years
; and such members shall be eligible for re-election or re-nomination.”.

PART X.
AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY
ACT, 1990.
Amendment 3.0. In section 6-A of the Manonmariam Sundaranar University Act, 1560 Tamil N A
of section § (hereinafter referred to as the 1990 Act), for the marginal heading and sub-section Act 31,
6-A. (1), the ‘~Howing shall be substituted, namely:—

) “Re.gtric'tion for elcction or nemination to Sencte, Stepding Committee on Ace®
demic Affairs and Syrdicage ip certaip cases.— (1) Notwithstanding anything con.
tained 1n section 19, 22 or 23, any person who has completed two terms of three years
eaoh,lcontmuously in any one or two of the tollowing authorities ot the University,
pamely: —

(i) the Senate,
(1) the Standing Committee on Academic Affairs, and
(iii) the Syndicate,
shall be eligible, atter a period :)Bf'three years bas elapsed frem the wute of his ceasing

te be such member, {or election or nomination to any of the akcve menticned
authoriees: (

: -
M--_ - -
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Provided that for the Purpose of this sub-section, if a person was
elected cr nominated to one authorjty and such person becume a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alonc shall be taken into
account.”.

31. Insection 19 of the 1990 Act, for clause (b) excludingthe provisos, the Amendment of
following shall be substituted, namely:— section 19,

“(b) Save as otherwise provided, elected and nominate¢ members of the Senate
shall hold office for a period of three years and such members shall be eligible for
re-election or re-nomination:”.

32. In section 22 of the 1990 Act, in sub-section (2), for clause (¢) excluding Amendment of
the provisos, the following shall be substituted, namely:— section 22,

“(c) The members of the Standing Committee on Academic Affairs, other than
the ex-officlo members, shall hold office for a period of three years and such member
shall be eligible for re-election:”.

33. In section 23 of the 1990 Act, for clause (¢) excluding the provisos, the Amendment
“following shall be substituted, namely (— of section
‘“(e) Save as otherwise provided, the members of the Syndicate, other than .
the ex-officio members, shall hold office for a period of three years and such members

shall be eligible for re-election or re-nomination:”.

(By order of the Governor.)

AK. RAJAN,
Secretary to Goyernment,
Eaw Department.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legisiative Assembly received the assent of the
President onthe 28th December 2001 and is hercby published for general information:—

ACT No. 26 OF 2001,

An dct furiher to amend the Annu Universin: Act, 1978.

Bi. it enacted hy the Legisltative Assembly of the State of Tamil Nadu in the Fifty-second
Year af the Republic of India as follows: —

1. (1) This Act may be called the Anna University {Amendment) Act, 2001.

{2} 1t shall come ino force on such date as the Siate Government may. by
notelication, appoint.

Bt Nodu vt 2. After section 1 of the Anna Univcrsi-ty Act, 1978 (hereinaher referred to as the
B 0ol 107N principal Act), the following seclion shall be inserted, nanwly—

“1-A. dpplication of this Act.---This Act upplies to--
(¢ oll constituent colleges:

(b} all collepes and tnstilutions deemed 10 be affiliawed to, or approved by,
the Ueiversity undes this Acl:

b1y 1v-2 e 1%65) - | L117]
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Amcadment of
sectinn 5.

(e} ail coth.ges and institutions situate within the University area and
affiliated to. or approved by. the University in accordance with the provisions of this Act
or the statutes, ordinances and repulations made thereunder.".

3. In section 2 of the principal Acti- S

{ l} clauge (o) shall be renumbered as clause {wa) and before clause [aa} as so
resumbered. the following clause shull bé inserted? namely:— !

“{a) " affiliated college" means any college or institution, situate within the
University arca and affiliated w the Unwcrsny and- providing courses of study in
engineering, technology and allied sciences for admission te the examinations for
degrees, diplomas and other academic distinetions of the Umvers;ty and includes a
college deemed to be affiliated to the University ender this Act and includes an
amonomous college;";

(2) afier clause {ea), the following clauses shall be inserted, namely:—

"{ab) "approved college” means any college situate within the University
area and approved by the University and providing courses of swudy for admission to the
examinations for titles and dipiomas of the University and includes a college deemed to
be approved by the University under this Act:

(ac) "avtonoous college” means aay LolicZe derignated as an autonomous
college by or under the siatutes; - . - '

{ael} "Chairnan” means the head of the faculty;

(ae) "college” means a college or institulion established or maintzined by or
affiliated to the Universily and providing any course of study or training in engineering,
technology and allied sciences for admission to the examination for degrees. diplomas
and other academic distinctions of the University;":

{3) for clauses {b), {c) and (d), the following clauses shall be substiluted.
namely:-

"(h) "constituent college " means every college and institution specified in
Schedules I, 1-A and I-B;

{c} "Dean” means the head of constituent college;

(d) "Director" means the head of research and development or the head of
gvery centre of Advanced Study, as may be prescribed;";

{4} after clause {A), the following clause shall be inserted, namely:—-
“(ha) "Principal” means the head ol an affiliated college:":
(5) alier clause (1}, the following clause shal! be added, namely:~—

"{1m) "University area" means the whole of the State of Tamil Nadu excluding
the Annamalai Nagar as defined in clause («) of section 2 of the Annamalai University
Act, [928 (Tamil Nadu Act | of 1929).".

4, Insecu.on 3 of the principal Act. sub-sections (3) and (4) shall be omitled.

5. In section 5 of the principal Act, after clause (@b}, the fallowing clauses shall be
added, namely:—

“{uc) to affiliate colleges to the University under conditions prescribed and 1o
withdraw such affiliation:

Provided that no coilepe shall be affiliated to the University unless the permission
of the Government to establish such college has been obtained and terms and conditions.
il any. of such permission have been complicd with:
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(@) 10 approve institutions providing training for idmission to the examinations
fur degrees. diplomas and other academic distinctions of the University under conditions
prescribed and 1o withdraw such approval:

Provided that no institution shall.be approved by the University unless the permission
of the Governmenl to establish such institution has been obtained and the terms and
conditions, if any, of such permission have been complied with;

{ae) e designate any college as an aulonomous college with the prior conenrrence
uf e Government under conditions prescribed and 10 caneel such ' -=ienntion;

(af} 10 conduct evishanting o mspecijon of the collepes aryepuieed tnesval and
to (ke suitnhle e iton us presered o lmprove gendeie vt sllence of the collepes,

ferge} o monitor academically sndadministratively the affiliated colleges in order
to prescribe the conlrol mechanism to achieve academic excellence.”.

6. After section 5 of the principal Act, the following section shall be inserted, Insertion of new
narnely:— section 5-A.

"5-A. Colleges not to be uwffiliated to any other University.— No college
within the University area shall be affilialed to any University other than the Anna
University.". -

7. Tn section 8 of the principal Act,— Amendment of

seclion B,
{1} For clause (5). the following clause shal_l be substituted, namely:— '
"¢5) The Chairmen of Faculties,":
{2} in clacse (7), the word "and" shall be omitted:
{3) after ~lause (7), the following clause shall be inserted, namely:—
*(7-A) The Controller of Examinations, and",
8. In section 13 of the principal Aet.— + Amerdment of
section 13,

{1) in the mare.pal heading, for the expression "Directors”, the expression
"Chairmen” shall be substituted;

{2) for the expression "Director”, the expression "Chairman of a Faculty” shall

be substituted.
9. After section 135 of the principal Act. the fallowing section shall be inserted,  Insertion of new

namely:-— section 15-A,

"15-A, The Coutroller of Examinations.— (1) The Controller of Examinations
shall be an academician in the fleld of engineering. technology and allied sciences and a
whole time officer of the University appointed by the Syndicate on such terms and
conditions as may be fxed by the Syndicatc.

(2) The .Controller of Examinations shall hold office for a period of three
years and shall be eligible for re-appointment for a further period of three years:

Provided that no person appointed as Coniroller of Examinations shall hold office
on attaining the age of superannuation.

{3} The Controller of Examinations shall exercise such powers and perform
such functions and discharge such duties as may be prescribed in the statutes.”.

TP} 1V-2 Cx. (B63)—1la
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Amendmicnt uf® 10. In section 17 of the principal Acl,—
scelion 17, -
(1) for sub-sectian (2), the following sub-section shall be substituted, namely:-

"{2) The Syndicate shall, in addition to the Vice-Chancellor, consist of the
following members, namely:——

Class I - Ex-officio Members,
(1) The Secretary to Government, in-charge of Higher Education;
(2) The Secretary 10 Government. in-charge of Industries:
(2 The Sccrctary to Governmeni, in-charge of Information Technology:
(4) The Secretary to Governmen, in-charge of Law; and
(5) The Director of Technical Education.
Class 1Y - Other Members.

(1) Two members from apiong the Deans nominated by the Chancellor on the
recommendation of the Vice-Chancellor;

(2) One member from among the Chairmen of the Faculties norninated oy the
Chancellor on the recommendation of the Vice-Chancellor;

(3) Two members from among the Professors and Heads of the Departments |
of the constituent colleges, nominated by the Chancellor on the recommendation of the
Vice-Chancellor;

(4) One member from the Directors of various centres of the University
nominated by the Chancellor on the recommendation of the Vice-Chancellor;

{5) Four members representing public and private sectors. industries and
research institutions having special knowledge and practical experience in industry and
commerce, nominated by the Chancellor on the recommendation of the Vice-Chancellor;

{6} Twa members elected by the Academic Council (rom among iis
members—one from among the members belonging to the constituent colleges and one
from among the members belonging to the affiliated colleges;

(7) Four niembers from among the senior Professors and Principals of the
affiliated colleges ncminated by the Chancellor on the recommendation of the
Vice-Chancellor; and

(8) One member elected by the Members of the Legislative Assembly of the
State from among rhemselves.”;

~(2) insub-section (3-A), inclause { i}, for the expression “Secretary to Governnment,

in-charge ol Education or the Secretary to Government, in-charge of Health and Family

~ Welfare”. the expression "Secretary to Government, in-charge of Higher Education, or

the Secretary to Government, in-charge of Industries, or the Secretary to Government,

in-charge of Information Technology, or the Seeretary to Government, in-charge of Law"
shall be substituted.

A"“:':“!mcmﬂr 11.In section 17-A of the principal Act, in sub-section (2), for clause (i), the
section 1A~ following clause shall be substituted. namely:—

"(1} ex-officio members referred to in section 1 7(2), Class-1; and”.

"\""e“t_““'-'“:)“f 12.In section 19 of the principal Act_ in sub-section (2), for the expression "Dean”,
scctian 19. the expression "Chairman" shall be substituted.
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13.1n section 29 cf the princinal Act.—
(1) in clavse (x), the following expression shall be added at the end, namely:—
“and affiliated colleges or institulions:";
(2) after clause (xvi), the following clauses shall be inserted, namely:—
“{xvi-a) the condit‘ions of affiliation of colleges to the University;

{(xvi-b) the mannrer in which, and the conditions subject to which, a college
may be designated as an autonomous college or the cesignation of such college may be
cancelled and the matters incidental to the administration of autonomous colleges.
including the constitution or reconstitution, powers and duties of Standing Commitiee on
Academic Affairs, Staff Council, Boards of Studies and Boards of Examiners;".

14.1n section 31 of the principal Act, in sub-section (1), for clause (i), the followmg
clause shall be substituted, namely:—

"(i) the admission of the students to the University, its constituent colleges
and to its affiliated colleges;".

15.1n section 33 of the principal Act,—

(1} in sub-section (1),— :

(a) for the expression "the callege of Engineering, Guindy, Chennai", the
expression "the College of Engineering, Guindy, Chennai, specified in Schedule I" shall
be substitufed;

(&) for the expression "Schedule I” in two places where it occurs. the
expression “Schedule I-A" shall be substituted;

(2} ‘in sub-section (2), for the expression "the College of Engineering, Guindy,
Chennai and the institutions specified in Schedule 1", the expression "the Collége of
Engineering. Guindy, Chennaj specified in Schedule I and the instituticns specified in
Schedule I-A" shall be substituted.

16.1n section 34 of the principal Act,—

(1) for the expression "the College of Engineeriag, Guindy, Chennai”, in three
places where it occurs, the expression “the College of Engincering, Guindy. Chennai
specified in Schedule [ shall be substituted;

(2} forihe expression "Schedule 1", in two places where it occurs, the expression
"Schedule {-A" shall be substituted.

17.In section 36 of the principal Act.—

(13 for 1he expression "Schedule-1", the expression "Schedule [-A” shall be
substituted:

{2) for lhe expression "the College of Engineering. Guindy. Cliennai”, in two
places where it occurs. the expression “the Collcge of Fngineering, Guindy, Chennaj
specified in Schedule 1 shall be substituted.

18. Alrer Chapter-VH1 of the principal Act, the 1ollowing Chapter shall be inserted,
namely:-

* CHAPTER-VIIL-A. |
TRANSFER OF CERTAIN OTHER COLLEGES, EMPOYERS AND FUNLS,

38-A. Certain dets not 10 uppiv.—(1) Subject 1o the provisions of sub-sections (2)
10 (6}, the Chennai University Act, 1923 (Tamil Nadu Act VIl of 1923}, the Madurai-
Kamaraj {niversity Act. 1965 (Tamil Nadu Act 33 of 1965), the Bharathiar University

Amendment of
section 29,

Amendment of
section 31.

Amendment of
section 33.

Amendment of
seclion 34,

Amendnient of
seglion 6.

frsertian ol new
Chapier-¥YNi-A.
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Act, 1981 (Tamil Nadu Act | of 1982}, the Bharathidasan University Act, 1981 (Tami!
Nadu Ac1 2 of 1982), the Maiionmaniam Sundaranar University Act, 1990 (Tamil Nadu
Act 317af 1990) and the Periyar University Act, 1997 (Tamil Nadu Act 45 of 1997)
(hereafter in this section referred 10 os the University Acts) shall, with eifect onand from
the date of the commencement of the Anna University { Amendment) Act, 2001 (hereinafier

referred to as the notified date), ceasc to apply in respect of every college and institution |

to which this Act applies.’

(2) Such cesser shall not affect—

(@) the previous operation of the University Acts in respect of the colleges
and institutions referred to in sub-section (1);

(b) any penalty, forfeilure or punishment mcurred in respect of any offence
committed against the University Acts; or

{c) any investigation. legal proceedings or remedy in respect of such penalty,
forfeiture or punishment and any such investigation, legal proceedings or remedy may be
instituted, continued or enforced and any such penalty, forfeiture or punishment may be
imposed as if the Anpa University {Amepdment) Act, 200} -had not been passed.

(3) Notwithstanding anything contained in sub-section (1), all statutes, ordinances
and regulations made under the University Acts and in force on the notified date shall, in
so far as they are not inconsistent with the provisions of this Act, continue to be in force
in respect ofthe colleges and institutions referred to in the said sub-section (1), until they
are replaced by statutes, ordinances and regulations made under this Act.

(4) Notwithstanding anything contained in this Act, the statutes, ordinances and
regulations continued in force under sub-section{3) or made under this Act, every person
who immediately before the academic year 2001-2002 was a student of a college or
institution within the University areas affiliated to, or approved or mairtained by, the
Chennai, Madurai-Kamaraj, Bharathiar, Bherathidnean Manonmaniam Sundaranar and
Periyar Universities or was eligible to appear for any of the exaininations in engineering,
technology and allied sciences of the said Universities, sha]l be permitted to complete his
course of study in the re:pective Universities; and the Anna University shall make
arrangements for the instruction, teaching and training for such students for such period
and in such manner as may be determined by the Anna University, inaccordance with the
course of study, in the respective Universities, and such students shall, during such
period, be admitted to the ¢ xaminations held or conducted by the respeclive Universities
and the corresponding degree, diploma or other academic distinctions-of the Universities
shall be conferred upon the qualified siundents on the result of such examinations, by the
Universities concerned.

(5) All colleges within the University area which immediately before the notified
date,—

‘[u) continue to be affiliated to, or recognised by. the Chennai,
Madurai-Kamaraj, Bharathiar, Bharathidasan, Manonmaniam Sundaranar and Periyar
Universities; and

(/) provide courses of study for admission to the examination fordegrees and
diplomas of the Universities specified in clause (a).

shall be decmed o be colleges alffilialed to the Anna University under this Act and the
provisions of this Act shall as far as may be, apply accordingly.

{6) Subject to the provisions of sub-section {2) but without prejudice 10 the
pravisions of sub-sections {3} to (5), anything done or any action taken befare the notified
date under any provisions of the University Acis in respect of any area (o which the
provisions of this Act apply shall be deemed 10 have been done or taken under the
correspendin;- provisions of ihis Act and shall continue to have effect accordingly unless
and wtil superseaed by anything done or any action laken under the corresponding
pravisions of this Act.
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38-B. Transfer of certain colleges to University.—( 1} Notwithstanding anything
contained in the Chennai University Act, 1923 (Tamil Nadu Act VII of §923), the
Madurai-Kamaraj University Acl. 1965 (Tamil Nadu Act 33 of 1963). the Bharathiar
University Act, 1981 (Tamil Nadu Act 1 of 1982), the Manonmaniam Sundaranar
University Act. 1990 {Tamil Nadu Act 31 of 1990). and the Perivar University Act, 1997
(Tamil Nadu Act 45 of 1997), or the statutes. regulations and orders made thereunder, on
and from the notified date, the colleges specified in Schedule[-I shalf be transferred to.
and maintained by, the Anna University as the constituent colleges of that University.

{2} On and from the notified date, the control and management of the collepes
specified in sub-section (1} and all properties, asscts and liabilitics of the Government in
relation thereto shall stand transferred to, and vest in, the University,

38-C. Transfer of certain employees.—(1} Every person, who immediately before
the natified date, isserving in the colleges specified in Schedule (-B shall, as from the said
- date, become an employec of the University and shall cease o be an employee of e
Government.

{2} (¢) As soon as may be, after the notified date. the Government may. after
consulting the Vice-Chancellors of the Anna University and the University concemed,
direct. by L.eneral of special order, that such of the employees of the University concerned
as are specified in such order shall stand allotted to serve in conncction with the affairs
of the Anna University with effect on and from such date as may be specified in such
order:

Provided that no such order shall be issued in respect of any such employee without
his consent for such allotment.

() With effect on and from the date specified in the order under clause (a),
the persons specificd in such order shatl become employees of the Anna University and
shall cease to be employecs of the University concerned.

{3) Cverypersonrefericd toin sub-sections { 1)and (2} shall hold office under the
Anna University by the same tenure at the same remuneration and upon the same rights
and privileges as to pension ot gratuity. if any, and other mauters as he would have held
the same on the notified date or the date specified in the order under clause (a) of sub-
section (2), as the case may be, as if the Anna University (Amendment) Act, 2001 had not
been passed.

(4) The liability to pay pension and gratuity to the persons referred to in sub-
sections (1) and (2) shall be the liability of the Anna University.

38-D. Tramsfer of accunlations i provident fimd and ot! or like funds.~—(1) The
sums at the credit of rhe provident fund accounts of the persons referred to in sub-section
{1} ol seetion 38-C as en the notified date and of the persons referred to in sub-section
{2) of that seclion as on the date specified in the order under clavse () of the said sub-
section {2) shall be transferred to the Anna University and the liability in respect of the
said provident fund accoumts shall he the liability of the Anna University.

(2} There shall be paid to the Anna University out of the accumulations in the
superannuation fund and other like funds. if any. of the Chennai, Madurat-Kamaraj,
Bharathiar, Bharathidasan, Manonmaniam Sundaranar, or Periyar Universities or, as the
case may be, of the Governraent, such amountsas have beencredited to the superannuation
fund or other like funds, if any, on behalf of the persons relerred to in sub-sections (1)
and (2) of section 38-C. The amounts so paid shall form par of the superannuation fund
or other like funds. if any, that may be established by the Arna University for the benefit
of its empluyces.

38-E. Paymenr of certoin munevs fo the Ama University.- 1) The Chennai,
Madurai-Kamaraj. Bharathiar, Bharathidasan. Manonmaniam Sundaranar or Periyar
U niversity, as the case may he. shall. out of its funds as on the notified date. pay 1o the
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where it accors. the exprassion "Schedules 1 leA and [-B” <hoil Be substituted.

20. In section 44 of the principal Act. for the expression “the College of Engineering.
Guindy, Chennai and the instilutions specified in Schedule I". the expression “the
College of Engineering, Guindy, Chennai specified in Schedule 1 and the institutions in
Schedule [-A" shall be substituted.

21. (1) Schedule I to the principal Act shall be renumbered as Schedule [- 4 and in
Schedule 1-A as so re-numbered, the expression "and 3 (3)" shall be omitted.

{2) Before Schedule I-A as so renumbered, the following Schedule shall be
inserted, namely:—

"SCHEDULE-]
[See-—éection 2 (b)] -
1. The College of Engineering, Guindy, Chennai,”.

(3) After Schedule 1-A as so renumbered, the following Schedute shall be
inserted, namely:—

"SCHEDULE I1-B,
[See-section 2 (b)]
I. Thanthai Periyar College of Engineering. Vellore.
II.  Alagappa College of Engineering and Technology, Karaikudi.
L. Government College of Technology, Coimbalore.
IV.  Government Coliege of Enginéering, Tirunelveli.
V. Government College of Engineering, Salem.
VL. Government College of Engineering, Bargur.”.
22.In Schec-l_ulc I to the principal Ack,—

(1) in the statutes excluding statutes 2-A and 9, for the expressions "Deans” and-
"Dean” wherever they occur, the expressions "Chairmen” and "Chairman” shall,

respectively, be substituted;

(2) after statute 2, the following statute shall be insened, namely:-

"2-A. Dears of constituent Colleges.— (1) Every Dean shall be appoinied by
the Vice-Chancellor from among the Professors in the University for a period of three
years and he shall be eligible for re-appointment:

¢+ Provided that a Dean on attaining the age of superannuation shall cease to hold office
as such.

(2) When the office of lhe Dean is vacami, or-when the Dean is, by reason of

" illness, absence or any other cause, unable 10 perforan the duties of his office, the duties

ol his office shall be performed by such persons as the Vice-Chancellor niay appoint for
the pucpose.
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(3} The Dean shall have such powers and functions as may be prescribed by the
ordinance.”;

(3} in statmte 9, for clause {1}, the following clanse shall be substituted,
namely:—

"(1} The Academic Council shall consist of the following members. namely:—
Class | - Ex-officio Members.

{1} The Vice-Chancellor;

(P The Deans:

(¢} The Chairmen of the Faculties:

{d} The Direcior of Library of the Universily;

(¢) The Principals of all the Government Aided Engineering Colleges.
Class Il - Oiher Members. |

{f) Fifieen members iromamong the Professors and Heads ofthe Deparu{{cms
of the Universily, nominated by the Chancellor on the recommendation of the
Vice-Chanaceller; :

{g) Twenty-five members from among the Principals and Professors of the
affiliated Colleges. nominated by the Chancellor on the recommendation of the
Vice-Chancellor;

(4) Five educationalists having proficiency in malters relating to sducation,
rescarch and educational administration, general and technical, nominated by the
Chancellor on the recommendation of the Vice-Chancellor:

{5) Six members from among (he Chief Engineers or General Managers from
the Dcpartments of the State Government, Railways, Military Engineering Services,
Defence, Post and Telegraphs, Telephones and other antonomous organisations in the
State, nominated by the Chancellor on the recommendation of the Vice-Chancellor,

(/) Five persons occupying senior positions from yrivate industries and
research organisations having proficiency im the matters rclat.ng to industries and
rescarch, nominated by the Chancellor on the recommendation of the Vice-Chancellor;

{%) Five persons orcupying senior positions from public sector industries of
the Central and Stale Departiments in the State having proficiency in matters refating to
industries and research. nominated by the Chancellor an the recommendation of the
Vire-Chancellor;

(/) Tive persons from Professional Engineering Societies or institutions or
bodies ar associations. nontinated hy the Chancellor on the recommendation of the
Vice-Changellor;

{m) Five persons of eminence from Small Scale Indusiries or
Enterpreneurship Development Board or Apprenticeship Board of both Central and
Siatc Governmenis. nominated by the Chancellor on the recommendation of the
Vice-Chanecllor:

(#) Cne person from among the tewchers of each of the institutions given
below, nominated by the Chancellor on the recommendation of the Vice-Chancellor:—

{i} lndian Institute of Science, Rangalore.
(i) Indian Institute of Technology, C'nennai.
(iii} Indian institule of Management. Bangalore,

(n)  Regiom! Engincering College. Tiruchirappalh.
DTP) V-2 Iix. (865)-—2
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{v) The Departmentol Engineering and Techuology of the Annamalai
‘ University, Annamalai Nagar, Tamif Nadu; and

(0) Members of the Syndicate not included in any of the above items.":
{4} in statute 13.—

(i) in clause (1}, for the expression "Directors of constituent eolleges and
inslitutions maintained by the Uriversily”, the expression "Director” shall be substituted.

{ii) in clause {2), in the Table, in column (1), for the eniry "Director of
constituent colleges", the eniry "Director” shall be substituted.

23. Forthe removal of doubts, it is hereby declared that members of the authorities
of the Chennai, Madurai-Kamaraj, Bharathiar, Bharathidasan, Manonmaniam Sundaranar
or Periyar University elected ur nominated or otherwise as such members under the
Chennai University Acr, 1923 (Tamil Nadu 'Act VII of 1923). the Madurai-Kamaraj
University Act, 1965 (Tamil Nadu Act 33 of 1965), the Bharathiar University Act, 1981
{Tamil Nadu Act 1 of 1982), the Bharathidasan University Act. 1981 (Tamil Nadu Act 2
of 1982), the Mononrmaniam Sundaranar University Act, 1990 (Tamil Nadu Act 31 of
1990} or the Periyar University Act, 1997 {Tamil Nadu Act 45 of 1997), as the case may
be, fram the colleges or institulions deemed 1o have been affiliated to the Anna University
under sub-scetion (5) of section 38-A of the Anna University Act, 1978 (Tamil Nadu Act
30 of 1978) and holding office as such members, in any of the authorities of the University
concerned immediately before the date of the commencement of the Anna University
(Amendment) Aet, 2001 shall continue to be such members till the terii of office expires.

(By order of the Governor)

A. KRISHNANKUTTY NAIR.

Secretury to Govermment,
Lene Deparunent,

PRINTLD AKD PUIL NI BY 'IHl:i DIRCETTOR OF STATIONERY AN RIS TING.CTE NN
ON BEDANE LF HNE GOVERNMENT DF FAML SAp
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
he Governor on the 26th May 2002 and is hereby published for general information:—

ACT No. 26 OF 2092,

An et further to amend the Anna University Act, 1978,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu ia the Fifty-third
Year of the Republic of India as follows -—

{. (1) This Act may be called the Anna University (Amendment) Act, 2002,

(2) 1t shall come into force on such date as the State Government may, u,
notification, appoint.

2. in the Anna University Act. 1978 (hereinafter referred to as the principal Act),

in section 5. in clause (ag). the expression “and administratively” shall be omitted.

3. Inscction 31 of the principal Act, in sub-section (1), for clause (i). the following
clause shall be subst'tuted, namely:-

“(i) The admission of the students to the University and its constituent colleges
and monitoring of admission of the students in the affiliated colleges;”.

4. After section 38-E of the principal Act. the following section shall be
inserted, namely -

“38-F. Transter of certain University employees to Government. -
1) Notwithstanding anything contained in sections 38-C, 38-D and 38-E, the Government
may. atter consultine the Vice-Chancellor of the Anna University, direct, by general or
special order. that such of the persons who have become employees of the University
under sub-section (1) of section 38-C, other than teachers, as are specified in such order
shall stand allotted to the Directoratz of Technical Education, with effect on and from such
date as may be specified in such order, at such remuneration and upon such rights and
nrivileges as to pension, gratuity end other matters, as if they had not become employees
of the University:

Provided that no such order shall be issued without the consent of such employees.

(2) The sums at the credit of the provident fund accounts of the employees
specified in the order under sub-section (11 as on the date specified in that order shall be
transferred to the Government and the liability in respecy of the said provident fund
accounts shall be the liability of the Government.

(3) All amounts as have been credited to the superannuation fund or other like
funds. il any. on behalf of the employees specified in the order under sub-section (1) shall
be naid to the superannuation fund or other like funds, if any, of the Government. The
amount so paid shall form part of the superannuation fund or other like funds, if any,
established by the Government for the tenefit of its employees.”.

(By order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.

Short title and
COMbe,.cement.
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section §,
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section 314,
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Tamil Nadu Act »
30 of 1978.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 20th- December 2006 and is hereby published - for general
information:—

ACT No. 40 OF 2006.
An Act further to amend the Anna University Act, 197{3.

Be it’ enacted by the Legislative Assembly of the State of Tamil Madu in the
Fifty-seventh Year of the Republic of India as follows:—

1. (1) This Act may be called the Anna University (Amendment) Act, 2006.

(2) It shall come into force on such date as the State Government may, by
notification. appoint.

2.. In Section 1 of the Anna University Act, 1978 (hereinafter referred to as the
principal Act), in sub-section (1), for the expression "Anna Umversity Act”, the
expression "Anna University, Chennai Act” shall be substituted.

3. lti Section 2 of the principal Act, for clause (m). the following clause shali
be substituted, namely —

“(m) ‘University area’ means the area comprising the districts of Chennai,
Kancheepuram, Thiruvallur, Vellore, Thiruvannamalai and Villupuram in the State of
Tamil Nadu.”.

4. After Chapter VIlI-A of the principal Act, the following Chapter shall be inserted,
namely \—

“CHAPTER VIil-B.
Transfer of Constituent Colleges, Employees and Funds.

38-G. Transfer of Constituent Colleges from the University. —

(1) Notwithstanding anything contained in this Act, or the sta;tutes, regulations,
and orders made thereunder, on and from the notified date, the J;olleges specified
in Schedule 1-B shall cease to be constituent colleges of Anna University, Chennai.

(2) On and from the notified date. the control and management of the colleges
specified in Schedule |-B and all properties, assets and liabilities jn relation thereto
shall stand transferred to. and vest in, the Government.

Explanation —For the purposes of this Section and Sectionp 38-H and 38-l,
“notified date” means the date of commencement of the Anna University (Amendment)

Act, 2006.

38-H. Transfer of certain employees.—(1) Every person, who has become an
employee of the University under sub-section (1) of section 38-C and is serving
the colleges specified in Schedule 1-B immediately before the notified date shall.
as from the said date, become an employee of the Government and shall cease
to be an employee of the Anna University, Chennai.

(2) The liability to pay pension and gratuity to the persons referred to in
sub-section (1) shall be the liability of the Government.

38-1. Transfer of accumulation in provident fund and other like funds -

(1) The sums at the credit of the provident fund accounts of the person
referred to in sub-section (1) of Section 38-H as on the notified date shall be
transferred to the Government and the liability in respect of the said provident fund
accounts shall be the liability of the Government.

(2) There shall be paid to the Government out of the accumulations in the
superannuation fund and other like funds, if any, of the Anna University, Chennai,
such amounts as have been credited to the superannuation fund or other like funds.
if any, on behalf of the persons referred to in sub-section (1) of Section 38-H
The amount so paid shall form part of the superannuation fund or other like funds.
if any, established by the Government for the benefit of its employees.”

Short title and
commence-
ment.

Amendment of
section 1.

Amendment of
section 2.

Insertion of
new Chapter
VIl-B.
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5. In section 43 of the principal Act, for the expression “Schedule I, I-A and
I-B” occurring in two places, the expression “Schedules | and I-A" shall be substituted.

6. Throughout the principal Act, except in sub-section (1), of section 1, for the
expression “Anna University” wherever it occurs, the expressnon “Anna University,
Chennai” shall be substituted. .

7. References to “Anna University” and "Anna University Act” in any Act or in
any rule, notification, proceeding, order, regulation, bylaw or other instrument made
or issued under such Act or statues, ordinances and regulations made or continued
in force under the principal Act shall be construed as references to “Anna University,
Chennai” and “Anna University, Chennai Act” respectively.

(By Order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government in-charge,
Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the Governor
on the 11th June 2010 and is hereby published for general information:—

ACT No. 24 OF 2010.

An Act further to amend the Anna University, Chennai Act, 1978.

WHEREAS for the development of engineering, technology and allied sciences
and for furthering the advancement of learning and prosecution of research in engineering,
technology and allied sciences, a unitary type University comprising of the College of
Engineering, Guindy, four departments of the University of Madras located in Alagappa
Chettiyar College of Technology, Guindy, Chennai and Madras Institute of Technology,
Chrompet, Chennai was established in the year 1978, by the name of Perarignar Anna
University of Technology, by the Perarignar Anna University of Technology Act, 1978 (Tamil
Nadu Act 30 of 1978);

AND WHEREAS the name of the Perarignar Anna University of Technology was
changed as Anna University by amending the said Tamil Nadu Act 30 of 1978, by the
Perarignar Anna University of Technology (Amendment and Special Provisions) Act, 1982
(Tamil Nadu Act 26 of 1982);

AND WHEREAS with a view to maintain a uniform syllabus, and to provide facilities
and opportunities for higher education in engineering, technology and allied sciences, by
instruction, training, research, development and extension, and to devise and implement
a programme of education in engineering, technology and allied sciences that is relevant
to current needs of the society, the Government decided to bring all the engineering
colleges in the State under one roof. As the Anna University was an exclusive technical
university with all necessary infrastructural facilities, the Government converted the Anna
University which was a unitary type university into an affiliating type university by amending
the Anna University Act, 1978 (Tamil Nadu Act 30 of 1978) suitably, by the Anna University
(Amendment) Act, 2001 (Tamil Nadu Act 26 of 2001);

AND WHEREAS after the Anna University became the affiliating type university in
respect of engineering colleges in the State, it was realized that managing the affairs
of more than 240 engineering colleges across the State from Chennai was a near
impossibility and with a view to ensure better and effective monitoring of the engineering
colleges, the Government established three more Technical Universities in the State with
clearly demarcated areas;

AND WHEREAS there are 136 engineering colleges now affiliated to the Anna
University, Chennai and the teachers in the said university spend most of their time for
the supervision of student’s admission and examinations in the affiliated colleges and
for inspecting the infrastructure facilities provided in the said affiliated colleges. As a
result, teachers are unable to involve themselves in the research work. Therefore, many
educationists have expressed the views that a unitary type of university may be established
in the State to provide higher studies in engineering and technology and to undertake
research studies in engineering and technology. Accepting the said views, the Government
have decided to revert back to unitary type university which was in existence prior to
2002;
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Tamil Nadu
Act
30 of 1978.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first
Year of the Republic of India as follows:—

1. (1) This Act may be called the Anna University, Chennai (Amendment) Act,
2010.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

2. In section 1 of the Anna University, Chennai Act, 1978 (hereinafter referred to
as the principal Act), in sub-section (1), for the expression “Anna University, Chennai
Act”, the expression “Anna University Act” shall be substituted.

3. Section 1-A of the principal Act shall be omitted.

4. In section 2 of the principal Act,—

(2) for clauses (a), (aa), (ab), (ac),(ad),(ae),(b),(c) and (d) the following clauses
shall be substituted, namely:—

“(a) “appointed day” means such date as the Government may, by notification,
appoint under sub-section (2) of section 1;

(b) “constituent college” means any institution specified in Schedule |;

(c) “Dean” means the Dean of each Faculty;

(d) “Director” means the head of a constituent college, the head of research
and development or the head of every centre of Advanced Study, as may be
prescribed;”;

(2) clause (ha) shall be omitted;

(3) clause (m) shall be omitted;

(4)for clause (k), the following clause shall be substituted, namely:—

“(k) “teachers” mean such Assistant Professors, Associate Professors,
Professors, Deans, Directors and other like persons as may be declared by the statutes
to be teachers;”;

5. In section 3 of the principal Act, after sub-section (2), the following sub-sections
shall be inserted, namely:—

“(3) The University shall be of the unitary type and shall comprise of the College
of Engineering, Guindy, Chennai and the institutions specified in Schedule I.”

“(4) The jurisdiction of the University shall extend to the whole area comprised
in the Chennai Metropolitan Planning Area as defined in clause (23-a) of section 2 of
the Tamil Nadu Town and Country Planning Act, 1971 (Tamil Nadu Act 35 of 1972) and
the University may establish campuses at such places within its jurisdiction as it may
deem fit.”.

6. In section 5 of the principal Act, clauses (ac),(ad),(ae),(af) and (ag) shall be
omitted.

7. Section 5-A of the principal Act shall be omitted.

Short title and
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8. In section 8 of the principal Act,—
(1) for clause (5), the following clause shall be substituted, namely:—
“(5) The Directors;”;
(2) in clause (7), the word “and” shall be added at the end;
(3) clause (7-A) shall be omitted.
9. In section 11 of the principal Act,—
(1) for sub-section (2), the following sub-section shall be substituted, namely:—

“(2) For the purpose of sub-section (1), the Committee shall consist of three
persons of whom one shall be nominated by the Syndicate, one shall be nominated by
the Government and one shall be nominated by the Chancellor:

Provided that no person shall be nominated to the Committee unless he is an eminent
person in the field of judiciary, administration, education or industry:

Provided further that the person so nominated shall not be a member of any of
the authorities of the University.”;

(2) after sub-section (4), the following sub-section shall be inserted, namely:—

“(4-A) The Vice-Chancellor shall not be removed from his office on the
ground of willful omission or refusal to carry out the provisions of this Act, or abuse of
the powers vested in him except by an order of the Chancellor passed after due enquiry
ordered by the Government, by such person who is or has been,—

() a judge of the High Court; or

(i) an officer of the Government not below the rank of Chief Secretary
to Government;

(iii) a Vice-Chancellor of any University in the State of
Tamil Nadu, as may be appointed by the Government in which the
Vice-Chancellor shall have an opportunity of making his representation against such
removal.

10. In section 13 of the principal Act,—

(1) in the marginal heading, for the expression “Chairmen”, the expression “Directors”
shall be substituted,;

(2) for the expression “Chairman of a Faculty”, the expression “Director” shall
be substituted.

11. Section 15-A of the principal Act shall be omitted.

12. In section 17 of principal Act, for sub-sections (2), (3), (3-A), (4), (5) and (6),
the following sub-sections shall be substituted, namely:—

“(2) The Syndicate shall, in addition to the Vice-Chancellor, consist of the
following members, namely:—

Class | — Ex-officio Members.
(&) The Secretary to Government, in-charge of Higher Education;
(b) The Secretary to Government, in-charge of Industries;
(c) The Secretary to Government, in-charge of Information Technology;
(d) The Secretary to Government, in-charge of Law;

(e) The Director of Technical Education.
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Class Il - Other Members.

(@) One member from among the Professors or Deans or Directors of the
Mechanical, Aeronautical, Production and Automobile Engineering departments, nominated
by the Chancellor on the recommendation of the Vice-Chancellor;

(b) One member from among the Professors or Deans or Directors of the
Electronic Communication Engineering, Information Technology and Computer Science
departments, nominated by the Chancellor on the recommendation of the Vice-Chancellor;

(c) One member from among the Professors or Deans or Directors of the
Civil, Architecture, Electrical and Electronic Engineering, Environmental and Water Resources
departments, nominated by the Chancellor on the recommendation of the Vice-Chancellor;

(d) One member from among the Professors or Deans or Directors of the
Chemical Engineering, Leather Technology, Food Technology, Bio-Technology departments,
nominated by the Chancellor on the recommendation of the Vice-Chancellor;

(e) One member from among the Professors or Deans or Directors of Science
or Humanities or Management nominated by the Chancellor on the recommendation of
the Vice-Chancellor;

(f) One member representing industries, public and private sectors, nominated
by the Government;

(g) One member representing Research Institutions having special knowledge
and practical experience in engineering and technology, nominated by the Chancellor;

(h) One member elected by the Members of the Legislative Assembly of the
State from among themselves.

(3) The Vice-Chancellor shall be the ex-officio Chairman of the Syndicate.

(4) (i) In case the Secretary to Government, in-charge of Higher Education or
the Secretary to Government, in-charge of Industries or the Secretary to Government,
in-charge of Information Technology or the Secretary to Government, in-charge of Law,
is unable to attend the meetings of the Syndicate, for any reason, he may depute any
officer of his department, not lower in rank than that of the Deputy Secretary to
Government, to attend the meetings;

(i) In case the Director of Technical Education is unable to attend the
meetings of the Syndicate, for any reason, he may depute any officer of the department,
not lower in rank than that of the Deputy Director, to attend the meetings.

(5) (a) Save as otherwise provided, the members of the Syndicate, other than
the ex-officio members, shall hold office for a period of three years and such members
shall be eligible for election or nomination for another period of three years.

(b) Where a member is elected or nominated to the Syndicate in a casual
vacancy, the period of office held for not less than one year by any such member shall
be construed as a full period of three years:

Provided that a member of the Syndicate who is elected or nominated in his capacity
as a member of a particular electorate or body, or the holder of a particular appointment,
shall cease to be a member of the Syndicate from the date on which he ceases to be
a member of that electorate or body, or the holder of that appointment, as the case may
be:

Provided further that where an elected or nominated member of the Syndicate is
appointed temporarily to any of the offices by virtue of which he is entitled to be a member
of the Syndicate ex-officio, he shall, by notice in writing signed by him and communicated
to the Vice-Chancellor within seven days from the date of his taking charge of his
appointment, choose whether he will continue to be a member of the Syndicate by virtue
of his election or nomination or whether he will vacate office as such member and become
a member ex-officio by virtue of his appointment and the choice shall be conclusive. On
failure to make such a choice, he shall be deemed to have vacated his office as an
elected or a nominated member.
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(6) When a person ceases to be a member of the Syndicate, he shall cease
to be a member of any of the authorities of the University of which he may happen
to be a member by virtue of his membership of the Syndicate.

(7) The members of the Syndicate shall not be entitled to receive any remuneration
from the University except such daily and travelling allowances as may be prescribed:

Provided that nothing contained in this sub-section shall preclude any member from
drawing his normal emoluments to which he is entitled by virtue of the office he holds.

(8) A member of the Syndicate, other than ex-officio member, may tender
resignation of his membership at any time before the term of his office expires. Such
resignation shall be conveyed to the Chancellor by a letter in writing by the member,
and the resignation shall take effect from the date of its acceptance by the Chancellor.

13. In section 19 of the principal Act, in sub-section (2), for the expression “Chairman”,
the expression “Dean” shall be substituted.

14. In section 29 of the principal Act,—
(1) in clause (x), the following expression shall be omitted, namely:—
“and affiliated colleges or institutions;”;
(2) clauses (xvi-a) and (xvi-b) shall be omitted.

15. In section 31 of the principal Act, in sub-section (1), for clause (i), the following
clause shall be substituted, namely:—

“(i) the admission of the students to the University and its constituent colleges;”.

16. Chapters VIII, VIII-A and VIII-B of the principal Act shall be omitted.

17. In section 43 of the principal Act, for the expression “Schedules I, I-A and
I-B” in two places where it occurs, the expression “Schedule I” shall be substituted.

18. In section 44 of the principal Act, for the expression “the College of Engineering,
Guindy, Chennai specified in Schedule | and the institutions in Schedule I-A”", the
expression “the College of Engineering, Guindy, Chennai and the institutions specified
in Schedule 1" shall be substituted.

19. After section 45 of the principal Act, the following section shall be added, namely:-

“46. Power of Government to give directions.— The Government may, from
time to time, issue such directions to the University, as it may deem fit, for giving effect
to the provisions of this Act and it shall be the duty of the University, to comply with
such directions.”.

20. For Schedules I, I-A and I-B of the principal Act, the following Schedule shall
be substituted, namely:—

“SCHEDULE 1.
[See sections 2 (b) and 3(3)]

I. Al the Departments located in the Alagappa Chettiar College of Technology,
Guindy, Chennai.

Il. The Madras Institute of Technology, Chrompet, Chennai.”.
21. In Schedule Il to the principal Act,-

(1) in the statutes, for the expressions “Chairmen” and “Chairman” wherever they
occur, the expressions “Deans” and “Dean” shall be substituted;

(2) statute 2-A shall be omitted;

(3) in statute 5—
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(i) in clause (1),—

(a) in the second proviso, for the expression “an Assistant Professor or
a Reader”, the expression “an Associate Professor or an Assistant Professor” shall be
substituted,;

(b) in the third proviso, for the expression “Assistant Professor or Reader”,
the expression “Associate Professor or Assistant Professor” shall be substituted;

(ii) in clause (2), for the expression “Assistant Professor or Reader”, the
expression “Associate Professor or Assistant Professor” shall be substituted.

(4) for statute 9, the following statute shall be substituted, namely:—
“9. Constitution of Academic Council.—(1) The Academic Council shall consist
of the following members, namely:—
Class | - Ex-Officio Members.
(@) The Vice-Chancellor;
(b) The Dean;

(c) The Director of Library of the University.

Class II-Other Members.

(a) Eight members from among the Professors of the University, hominated
by the Chancellor on the recommendation of the Vice-Chancellor;

(b) Three educationists having proficiency in matters relating to education,
research and educational administration, general and technical, nominated by the
Chancellor on the recommendation of the Government;

(c) Three members from among the Chief Engineers or General Managers from
the Departments of the State Government, Railways, Military Engineering Services,
Defence, Post and Telegraphs, Telephones and other autonomous organizations in the
State, nominated by the Chancellor on the recommendation of the Vice-Chancellor;

(d) Three persons from private industries and research organizations having
proficiency in the matter relating to industries and research, nominated by the Chancellor
on the recommendation of the Government;

(e) Three persons from public sector industries of the Central and State
Departments in the State having proficiency in matter relating to industries and research,
nominated by the Chancellor on the recommendation of the Government;

(f) Three persons from Professional Engineering Societies or institutions or
bodies or associations, nominated by the Chancellor on the recommendation of the
Government;

(9) Three persons of eminence from Small Scale Industries or Entrepreneurship
Development Board or Apprenticeship Board of both Central and State Governments,
nominated by the Chancellor on the recommendation of the Vice-Chancellor;

(h) One person from among the teachers of each of the institutions given
below, nominated by the Chancellor on the recommendation of the Vice-Chancellor-—

(i) Indian Institute of Science, Bangalore,
(i) Indian Institute of Technology, Chennai,
(iii) Indian Institute of Management, Bangalore, and
(iv) National Institute of Technology, Tiruchirappalli;

(i) Members of the Syndicate not included in any of the above items:
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Provided that any Chairperson of a Board of Studies may be invited to attend
a meeting if his special knowledge may be relevance to the items for discussion at the
meeting.

(2) (i) In case the Secretary to Government, in-charge of Higher Education or
the Secretary to Government, in-charge of Industries or the Secretary to Government,
in-charge of Information Technology or the Secretary to Government, in-charge of Law,
who is a member of the Academic Council by virtue of item (i) under Class II-Other
members in clause (1) is unable to attend the meetings of the Academic Council for
any reason, he may depute any officer of his department, not lower in rank
than that of the Deputy Secretary to Government, to attend the meetings.

(i) In case the Director of Technical Education who is a member of the
Academic Council, by virtue of item (i) under Class II-Other members in clause (1) is
unable to attend the meetings of the Academic Council for any reason, he may depute
any officer of the department, not lower in rank than that of the Deputy Director, to attend
the meetings.

(3) (a) Save as otherwise provided, nominated member of the Academic Council
shall hold office for a period of three years and such member shall be eligible for
nomination for another period of three years.

(b) Where a member is nominated to the Academic Council to a casual
vacancy, the period of office held for not less than one year by any such member shall
be construed as a full period of three years:

Provided that a member of the Academic Council who is nominated in his capacity
as a member of a particular body or the holder of a particular appointment, shall cease
to be a member of the Academic Council from the date on which he ceases to be a
member of that body or the holder of that appointment, as the case may be:

Provided further that where a nominated member of the Academic Council is appointed
temporarily to any of the offices by virtue of which he is entitled to be a member of
the Academic Council ex-officio, he shall, by notice in writing signed by him and communicated
to the Vice-Chancellor within seven days from the date of his taking charge of his
appointment, choose whether he will continue to be member of the Academic Council
by virtue of his nomination or whether he will vacate office as such member and become
a member ex-officio by virtue of his appointment and the choice shall be conclusive.
On failure to make such a choice, he shall be deemed to have vacated his office as
a nominated member.

(4) When a person ceases to be a member of the Academic Council, he shall
cease to be a member of any of the authorities of the University of which he may happen
to be a member by virtue of his membership of the Academic Council.

(5) The members of the Academic Council shall not be entitled to receive any
remuneration from the University except such daily and travelling allowances as may be
prescribed:

Provided that nothing contained in this sub-section shall preclude any member
from drawing his normal emoluments to which he is entitled by virtue of the office he
holds.

(6) A member of the Academic Council other than an ex-officio member, may
tender resignation of his membership at any time before the term of his office expires.
Such resignation shall be conveyed to the Chancellor by a letter in writing by the member
and the resignation shall take effect from the date of its acceptance by the Chancellor.”;

(5) in statute 10, in clause (e), for the expression “Readership”, the expression
“Associate Professorship” shall be substituted.

(6) in statute 11, for clause (1), the following clauses shall be substituted,
namely:—
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“(1) The Finance Committee shall consist of the following members,
namely:—

(a) the Vice-Chancellor;

(b) the Secretary to Government, in-charge of Finance;

(c) the Secretary to Government, in-charge of Higher Education;

(d) one member nominated by the Syndicate from among its members.

(1-A) If for any reasons the Secretary to Government, in-charge of Finance or the
Secretary to Government, in-charge of Higher Education is unable to attend the meetings
of the Finance Committee, he may depute any officer of his department not lower in
rank than that of the Deputy Secretary to Government to attend the meetings.”;

(7) for statute 13, the following statute shall be substituted, namely:—

“13. Selection Committee.—(1) There shall be a Selection Committee for
making recommendations to the Syndicate for appointment to the posts of teachers.

(2) The Selection Committee for appointment to the posts specified in
sub-section (1) shall consist of the Vice-Chancellor, a nominee of the Chancellor, a
nominee of the Government and such other persons as may be prescribed:

Provided that the selection for such appointment by the Selection Committee shall
be made in accordance with the guidelines that may be issued by the University Grants
Commission or other agencies concerned in relation to such appointment.

(3) The Vice-Chancellor shall preside at the meetings of a Selection Committee.

(4) The meetings of a Selection Committee shall be convened by the Vice-
Chancellor.

(5) The procedure to be followed by a Selection Committee in making
recommendations shall be laid down in the ordinances.

(6) If the Syndicate is unable to accept the recommendations made by a
Selection Committee, it shall record its reasons and submit the case to the Chancellor
for final orders.

(7) Appointments to temporary posts or vacancies shall be made in the manner
indicated below:—

(i) If the temporary vacancy is for a duration longer than one academic
session, it shall be filled on the advice of the Selection Committee in accordance with
the procedure indicated in the foregoing provisions:

Provided that if the Vice-Chancellor is satisfied that in the interest of work it is
necessary to fill the vacancy, the appointment may be made on a temporary basis by
a local Selection Committee referred to in  sub-clause (ii) for a period not exceeding
six months;

(i) If the temporary vacancy is for a period less than a year, appointment
to such vacancy shall be made on the recommendation of a local Selection Committee
consisting of the Dean of the Faculty concerned, the Head of the Department and a
nominee of the Vice-Chancellor:

Provided that if the same person holds the offices of the Dean and Head of the
Department, the Selection Committee may consist of two nominees of the Vice-Chancellor:

Provided further that in case of sudden casual vacancies in teaching posts caused
by death or any other reason, the Dean may, in consultation with the Head of Department
concerned, make a temporary appointment for a month and report to the Vice-Chancellor
and the Registrar about such appointment;

(i) No teacher appointed temporarily shall, if he is not recommended by
a regular Selection Committee for appointment under this Act, be continued in service
on such temporary employment unless he is subsequently selected by a regular Selection
Committee, for a temporary or a permanent appointment, as the case may be.”.

22. (1) For removal of doubts, it is hereby declared that— Removal of
doubts.
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(i) the Vice-Chancellor of the Anna University, Chennai appointed under
the Anna University, Chennai Act, 1978 (hereinafter in this section referred to as the 1978
Act) and holding office as such immediately before the commencement of this Act shall
continue to be the Vice-Chancellor of the Anna University till his term of office expires;

(i) members of the authorities of the Anna University, Chennai elected
or nominated or otherwise as such members under the 1978 Act and holding office as
such members in any of the authorities of the Anna University, Chennai immediately before
the commencement of this Act shall cease to be such members.

(2) The Vice-Chancellor shall make arrangements for constituting the Syndicate
and Academic Council of the University within three months from the date of commencement
of this Act or such longer period not exceeding one year after the expiry of the said
period of three months, as the Government may, by notification, specify.

(3) The Syndicate and Academic Council constituted under sub-section (2) shall
commence to exercise their functions on such date as the Government may, by notification,
specify in this behalf.

(4) Until such time the Syndicate and Academic Council are duly constituted
under sub-section (2), the Vice-Chancellor may constitute any committee comprising of
officers, temporarily to exercise and perform any of the powers and duties of such
authorities under the 1978 Act and the statutes.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Tamil Nadu
Act
30 of 1978.
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Tamil Nadu
Act
30 of 1978.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 23rd February 2013 is hereby published for general information:—

ACT No. 1 OF 2013
An Act further to amend the Anna University Act, 1978.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-fourth

Year of the Republic of India as follows:—

1. (1) This Act may be called the Anna University (Amendment) Act, 2013.

(2) It shall come into force at once.

2. In section 11 of the Anna University Act, 1978, in the second proviso to
sub-section (3), for the expression “sixty-five years”, the expression “seventy years” shall
be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 11.
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